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The Lok Sabha met at Eleven of the
Clock

[Mr Seeaxrr in the Chair]
ORAI. ANSWERS TO QUESTIONS
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THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
to (d) With a view to setting up a
large sized thermal station at Far-
akka, the National Thermal Power
Corporation prepared g feasibility re-
port for the techno-economic clearance
of the project by the Central Elec-
tricity Authority The proposal 1s to
instal a capacity of 1100 MW at
Farakka for meeting a part of the
power requirements of the Eastern
Region

The techno-econnmic examination
has been completed and prehmunary
survey work has already been started

by NTPC The proposal will be
submitted for investment clemrance
shortly.
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According to the project report, it

will be possible tp commussion 1100

MW capacity by 1985-86 and the like-

ly expenditure for the first phage of

1100 MW ;s estimated to be of the
order of Rs 466 crores

aoere ¥uk ¥ oA § fe wmw woere
& ot o o werk § o o ff g wd
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b i By By Pl
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wret & 6 o faoim fam oA § ool ereafi
wafe % %7 e arar & fe 3w Aw &
e 9T6 Svenry agdt welt ot @ aforra-
wey IW% T U= W aga wiew d@
wr g e § i U & A %t
arcfam welt wrft § Sud swraTe & Wy
an om0 ot oAt & arewerh & wely
wEE & wigew o

SHRI P RAMACHANDRAN, This
project, even though it 18 delayed a
little bit, all the preliminary works

nately, certan problems have to be
sorted out before this project is
started The coal has to b2 1 nked
Earlier the previous Governments
had not prepared the project reports
for the coal linkage also So, we
have to do some investigation with
regard to the availability of coal and
also the mode of transport from the
place of coa] avalability to the power
station Also some clearance has to
come from various other sectors.
That 15 why 1t has taken a little bit
of time But I can tell the hon House
that all the things are being done
expeditiously, and that very soon, a
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decislon will be taken to start the

w™w
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SHRI P, RAMACHANDRAN, | do
not know how the hon. Member has
got impression about Bangladesh,
This station is meant for the easlern
region in our own couniry. The
question of Bangla desh does not
arise. About the seond part of the
question we are trying to get certain
facilities from the World Bank also
and the moment the project report is
completed and the jnvestment deci-
sion is taken. we will pose it to the
World Bank Then we will get the
necessary funds for it.

SHRI KR'SHNA CHANDRA HAL-
DER: Will the equipments for the
Farakka plant be secured from our
own country, viz from BHEI~ and
even MAMC (Durgapur) can produce
some electrica] equipments. Will
these equipments he secured from
within our own vountry! And, n
view of the reply given earlier, the
shortage of electricity wil] continue
upto 1985-86. In wview of these facts,
will the Gnvernment consider the
construction of another power plant
in the Raniganj area, which is in the
pithead of the coal belt”?

MR. SPEAKER: The later part of
the question does not arise. Only the
first part arises.

SHRI P. RAMACHANDRAN: With
regard to this Farakka power station,
this stalion, when completed, will
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generate 1100 megawatts of power.
With regard to the ghortage of power
in West Bengal, steps are already be-
ing taken to remove these shortages.
Once this project is completed, there
will not be any shortage of power in
the eastern region, and also in West
Bengal.

SHRI TRIDIB CHAUDHURI: Seo
far as coal linkage was concerned, I
remember that in the previous ses-
s1on, the hon. Minister said that there
were some coal available very near
Farakka in Santa] Parganas. s that
fact alsp taken into account and the
Plan being made, ready, keeping that
also 1n view?

SHRI P. RAMACHANDRAN: For
thi: large power station, we require
lot of coal. That is why wg art try=
ing to link this power station with
the Rajmamhal coal flelds. where there
is enough coal reserves for & larger
power station ‘That ic why we are
trving tn link it with the Rajmahal
coa] fields: and wv are trying to
identify the mode of transport and
nther facilities required for the setting
up of this thermal power station.

v erefirz oy
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(a) whether g U S experts
visitey Tarapur Nuclear Power BSta-
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storage of nuclear wastes,
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all Nuclear
Stationg with hght water reactors are

() Almost
facing a shortage of spent fuel storage

capacity in view of the recent U
policy to avold reprocessing of spent
fuel both in US.A and elsewhere.
Under the agreement with the US.A.
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Tarapur Atomic Plant was to repro
cess the spent fuel and If that were
done the problem of storage would
not have been so acute Because of
the delay in USA Govt giving their
approval thus problem has been
accentuated Government of India
took up the question with the Govern-
ment of United States and they have
agreed to provide at their cost the
neceasary technical inputs to enable
the Station to treble the storage capa
city at Tarapur Atomic Power Station

SHRI D D DESAI In view of the
dangers of storing nuclear waste (1)
leakages (2) possibility of theft,
(1) the cost we will have to continue
to mour 1n holding such nuclear waste
and (4) in view of the fact that the
United States 1mposes so many obliga-
tions on us would they not consider
providing for the possibility of our
processing or re-exporting nuclear
waste so that we are not burdened
with the cost of storage and the con
sequences of such storage®

SHRI MORARJI DESAI We are
having discussions with the Umted
States authorities over this matter
even over the matter of reprocessing
of spent fuel and unless they agree it
18 not possible for us to undertake it
It 1t 1s properly stored there 1s no
danger of anv kind and therefore
capacity 1s being trebled They are
giving us the cost and also the know
how for that purpose This 1s the
position just now We are still dis
cussing with them the problem of
reprocessing 8o that 1t 1s finally
solved

BEHRI1 D D DESAI Recently a news
item appeared that the United States
is commdering the storage of waste
nuclems products in Egypt Have the
Goveinment of India made any study
as to conditions under wlich Egyptians
would be permitted to gstore this,
particularly when Israel is so hostile
and it is conmdering nuelsar waste as
a powible source of Plutonium re
quired for nuclear bombe®*

Oral Answers o

SHRI MORARJI DESAI We are
considering all the possibilities but we
have not yet found out a solution

SHRI K PRADHANI May I know
this from the hon Prime Minister?
From the answer given I understand
that fhere was an agreement by the
Government of India with the
American Government and they had
agreed to allow the Government of
India to reprocess the fuel and sub-
sequently they have withdrawn from
that agreement May I know the rea-
sons for the withdrawal of the Ameri-
can Government?

SHRI MORARJI DESAI They
have not withdrawn from the agree-
ment yet

SHRI K PRADHANI In the reply
it 18 mentioned due to deference of
their approval the Amencan Govern-
ment was not allowing the Indian Go-
vernment to reprocess it

MR SPEAKER They are giving
assistance for reprocessing?

SHRI K PRADHANI That 1s being
stored Not reprocessing I want to
know why they have withdrawn from
this agreement from the condition of
Teprocessing

SHRI MORARJI DESAI They have
not withdrawn the agreement nor are
they agreemg to it The two are
different There was no oblgation 'm
the agreement that they have to do
1t  The agreement says that with the
approval of both thluis will be repro-
cessed, If they do not give thewr
approval we cannot do anything im
the mater

wiherét wenfre g a7 swTer oy oft
s Crsivitfer s w1 O Sgor & ww
w#ﬁmt a7 oz® W Foere o I

ol whrereeht derk . Ty oY
wmmw&mwﬁttw“m

SHRI CHITTA BASU May I know
from the hon. Prime Minister whe-
ther reprocessing by the United States
was an integral part of the agreement?®
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SHRI MORARJ1 DESAI: In the
agreement it was not stated that they
had o agree to do it. It was left to
both to agree to do it; if they do not
agree we cannot compel them to do s0.

Demand and Supp'v of Power in
West Bengal

*348, SHR1 CHITTA BASU: Wil
the Minister of ENERGY be pleased to
state -

(a) whether any assessment has
been made regarding the probable
gap between demang and supply of
power in West Bengal during the
period 1978—1982 (year wise); and

(b) if go, the steps proposed to be
taken to narrow the gap?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (bh).
A statement is laid on the Table of the
House,

STATEMENT

(a) and (b) The 10th Annual Power
Survey Committee set up by the Min-

(i) Santaldib thermal power station extrnsion units 9 are 4

AUGUST 9, 1978

(i) Banclel thermal power station extension

(1) DPL Fxtension

(i) Kolaghat Thermal Power Station
(o) Jaldhaka FLE. Scheme Stage 1.
(vi) Kurseong HE. Scheme

(rii) Raman H. E Scheme . .

Approval has also been accorded to
M/s, Calcutta Electric Supply Corpora-
tion for installation of 4 x 60 MW
units at Titagarh. With the comple-
tion of these schemes, the gap in the
peak requirement is likely to be con-
siderably shortened by 1982-83, D.V.C.
also assists the West Bengal system
with additional power ranging between
70 to 80 MW on most days. Arrange-
ments have also been made for supply
of power to the Bibar-DVC-West Ben-
gal system from Orissa for a short
period,

.

Oral Answers 1z
istry of Energy had estimated the peak
demand and energy Tequirement as
well as the availability of peaking
power and energy in respect of the
West Bengal system excluding D.V.C,
for the period 1978 to 1983, Since
then, there have been some further
tentative exercises to review the re-
qguirements and the availability, tak-
ing into account the revisions im pro-
duction targets as well as the power
availabjlity position But the basic
picture remains more or less the same
in which there is likely to be peaking
shortages 1 West Bengal for the
period 1978 to 1983 ranging from 250
to 260 MW in the years 1978 and 1979
and decreasing progressively to about
160 MW by 1982-83 The energy avail-
ahlity of the system is, however, not
only sufficient to meet the require-
ments but also to give a marginal
surplus in the early years, which will
grow further by 1982-83.

A number ot projects have been
sanctioned and are under construction
to add to the installed capacity and
thereby the peak capaldility of the
system, These are:--

2> 120 MW
1> 210 MW
. . . . . ors o MW
7+ 210 MW
. 2.4 MW
2,1 MW

2y 212'5 MW

Further, the attention of the State
Electricity Board has been drawn to
the low plant load factor of the ther-
mal power plants. Improvements in
the operation of the thermal power
plants will also increase the power
availability to meet the peak demand.

. . . - -
. . . . .

In order to meet the peaking short-
ages for a short term period, the West
Bengal Government have proposed the
installation of 5 x 20 MW units of gas
turbines. This has been techno-eco-
nomically cleared by the Central Elec-
tricity Authority.
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SHRI CHITTA BASU: I am thank-
ful to the hon, Minister for his long
statement, where he has agreed that
there would be a peaking shortage
of 160 mw by 1982-83. 1 am also
thankful to the hon. Minister that he
hes admitted that at present there is
a shortage, and that too a huge shori-
nge In this context may I know
from the hon, Ministe:r whether the
project schedule which has been ap-
pended wuuld be capable of meeting
this demand of 160 mw by 1982-83
and if not what other additional pro-
jects the Government propose to take
up to meet this gap?

SHRI P RAMACHANDRAN:- There
will be a peaking shoringe to the tune
of about 159 mw in the year 1982-83
But if all the on-going schemes are
completed, {hev will be able to meet
the demand Even here It 1s only a
peaking shortage It is not as if the
energy is not there FEnergy will be
available The only thing is, because
of the flurtuations in the demand for
the whole day, there will be a peak-
ing shortage ‘That is why we refer
to that as peaking shortage, By im-
proving the performance of the ex-
Isting stations and also by the new
stations to be commssioned, we hope
to meet this shortage that 1s likely to
orise in the vear 1982-83.

SHRI CHITTA BASU May I know
from the hon. Minisler whether the
following schemes. namely, Kolaghat
Thermal power station, Jaldhaka HE.
Scheme, stage II, Kurseong H E
Scheme and Raman H.E Scheme are
facing some difficulties in the matter
of speedy Implementation and, if so.
whether the hon. Minister will ensure
that they are completed according to
gchedule”

SHRI P. RAMACHANDRAN: With
regard to these projects, T am in con-
stant touch with the Chief Minisler
of West Bengal We are trying to
asgist the Bengal Electricity Board as

SRAVANA 18, 1900 (SAKA)

Oral Answers 14

month a meeting with the manufac-
turers and also suppliers to see that
the equipmenis are supplied on time
end we commission the work accord-
ing to schedule

SHRI SAUGATA ROY: The Minis-
ter has mentioned in his statement:

“Approval has also been accorded
to M/s. Calcutta Electric Supply
Corporation for installation of 4x80
mw units at Titagarh™

The Calcutta Eleciriec Supply Corpora-
tion is a wholly British-owned Com-
pany and the present Chief Minister
of West Bengal when he wa< not the
Chief Minister of West Bengal but a
trade union leader. had stated that
there will be no expansion of the
capacity of the Calcutta Electric Sup-
ply Corporation. I would hke {o know
from the hon Minister whether it is
in consonance with the Government’s
policy to allow the expansion of power
generation in the private sector, and
that too of a totally foreign-owned
private company, as has been done in
West Bengal.

SHRI CHITTA BASU T want to
know whether he wants expansion of
the power supply in West Bengal or
not,

SHRI SAUGATA ROY: I want it
But why allow a British owned com-
pany to make money out of it?

MR. SPEAKER: He wants the
Tndian people 10 make power,

SHRI P, RAMACHANDRAN [ am
not aware of the opinion expressed by
the West Bengal Chief Minister, when
he was a trade union leader. But
today Bengal is facing power short-
age and the Calcutta Electric Supply
Corporation is ag existing company.
The authority competent to extend
the licence is the State Government
and the State Electricity Board, 1If
they want to extend the licensing
period and also allow expansion of
the power unit there, the Central Gov-
ernment always considers that favour-
ably, It is for the State Government
to decide on that,
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Study of Deficiencies in Power Plants

*340. SHRI A. BALA PAJANDOR:
SHRI K. MAYATHEVAR:

Will the Minister of ENERGY be
pleased to state:

(a) whether multi disciplinary
teams have studieq deficiencies in
power plants as part of project re-
novation programmes;

(b) the plants in which such stu-
dies have been completed; and

(c) the nature of deficiencies iden-
tifeq and remedial action taken?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (o), A
statement is laid on the table of the
House,

STATEMENT

(a) Yes, Sir,

(b) The project renovation pro-
gramme covers 31 thermal units ins-
talled in 14 thermal power stations
and 8 hydel units installed in 3 hydel
power stations, A list of the genera-
ting umnits covered wunder this pro-
gramme is given in Annexure. The
problems in all the thermal units have
been identified.

(¢) The deficiencies identified relate
to process control instrumentation,
boiler and turbo-generator plant, as
well as some of their auxiliaries.
Deficliencies in operation and main-
tenance have also been identified

Remedial action teken covers re-
placement of defective components
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and instruments, Intensive training
has been arranged to improve quality
of operation wherever required. Partl-
cular areas requiring attention in this
direction are chemistry relating to
treatment of water used in the boiler,
Plans for replacing defective com-
ponents have been drawn, up and are
being implemented in a phased man-
ner, depending on their availability
as well as integrating this programme
with planned  maintenance pro-
grammes, Partial renovation work
has been done on some units and work
on some more units is in progress
Renovation work on 9 units has been
planned for completion during this
year,

The general problems encountiered
in the hydro units are:—

1, Instability of the machines at
no load:

2. fluctuation in the output over a
wide range of operation of the units;

3. certain design, machining and
assembly defects;

4. drawback on account of insula-
tion material, stator vibrations and
mal-functioning of control instru-
ments,

For Subernrekha Hydro-electric Pro-
ject, almost all the remedial measures
possible have been taken, The unit is
being synchronised and will be under
observation for further remedial
action, if any.

On the other units, some remedial
measures have already been imple-
mented and others are being imple-
mented whenever it is possible.

ANNEXURE
PROJECT RENOVATION
POWER STATION UNDER RENOVATION

8l. No. Name of Statlon Unia Nos. Rating Capacity
1 2 3 4 5
THERMAL
1. Chandrapura. v, Vv 120 MW 20 MW
a. Santaldih L 190 NOW 240 MW
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1 2 ] 4 3
3. Ukar ., . . . 1, 11 120 MW 240 MW
4. Gandhmagar . N I, 11 120 MW 240 MW
3. Korba ., . . . 1 120 MW 120 MW
6. Kothagudem ' . v, VI 1o MW 2zo0 MW
7. Bhatinda . " . I 11 110 MW 220 MW
B. Patratu . . . VIl 110 MW 110 MW
9 Panki . . . LII 110 MW 220 MW

10. Obma . . . B VI, VII & VIII 100 MW 300 MW
11. Badrapur . . . I, 11, 111 100 MW 300 MW
12. Faridabad , . . L 1I 6o MW 120 MW
13. Harduagany . . - 111, IV 60 MW 120 MW
14. Annore . . . I, 11 60 MW 120 MW
I, IV o Mw 220 MW
v 1ro MW 110 MW
g1 units 3140 MW

HYDRO
1. Ukai . v . . « LIL I IV 75 MW 300 MW
2. Subernarekha P | 65 MW 65 MW
s Koyna . . . - LI, m B0 MW 240 MW

8 units 605 MW

SHRI A BALA PAJANOR- I would
like to know from the hon Minister,
who 18 ve1y much noted for the scien-
tific studies in the subject, whether it
is a fact that this report stated that
the smaller units are better equipped
than the giant schemes wI:uch hemh
proposing to implement, 80, 5
he got any plan to add Pondicherry
which I8 very much in demand for a

smaller plant?

SHRI P. RAMACHANDRAN: 1 do
not know whether the requirements
of Pondicherry have anything to do

with the question that he has raised,
Anyway, obviously

SHRI A BALA PAJANOR. The hon.
Minister has conveniently stated thgt
a statement is laid on the Table. But
this is a technical subject which you
and I can understand a bit.

SHRI P, RAMACHANDRAN: The
hon, Member is very much interested
because obviously for a small state,
he wants a small power station. Pro-
bably with that in view he thinks that
smaller power stations are equipped
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better and run better, That has no
1¢, vance here, Whether our units
are indigenous or imported, the out-
age- are bound to happen and that is
why, we have constituted mulli-disci-
plinary team: t» g round the power
stations, identify the deficiencies and
cairy out the repairs expeditiously so
that the power stations can function
effectively

SHR1 A. BALA PAJANOR- Which
are the powe: p. ~. w ich have been
visited? 1 want the Minister to spell
out them.

SHRI P RAMACHANDRAN- The
prrwer stations which have been visit-
e by these teams are abtout 14 sta-

tions with about 31 umits They are
Chandrapura 2 umts
Santaldih 2 units
Ukai 2 units
Gandhinagar 2 units
Kourba 1 unit
Kothagudem 2 units
Bhatinda 2 umts
Patratu 1 unit
Panki 2 units
Obra 3 umits
Badarpur 3 units
Faridabad 2 units
SHRIMATI PARVATHI KRISH-

NAN- He is reading from the state-
ment,

MR. SPEAKER: Mr, Ramachandran.
you have mentioned them in the state-

ment,

SHRI R. K, MHALGI: In the last
part of the reply it has been stated
that on the other unmits some remedial
measures have been [mplemented.
What are those some remedial mea-
sures?

SHRI P, RAMACHANDRAN: A
number of difficienclies have been iden.
tiffied,. 1 am prepared to enumerate
them if the hon. Member wants. In
some of the units, where the deficien-
cies were identified, some of the works
allotted have been carried out, For
fnstance {n Bhatinda unit No, II
Santaldih unit No, 1, Panki unit No. 1.
Kothagudem unit No, V., Bedarpur
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unit No. II, and Faridabad unit No, 2.
Most of the renovation work has heen
completed in the case of these units

g

MR. SPEAKER: That does not arise
from the question,

Take Over of Hindustan Motors Lid.

*350. SHRI D. N, TIWARY- Wil
the Minister of INDUSTRY be pleased
te state

(a) whether there 1s any proposal
to take over Hindustan Motors Ltd.
of Birla Group of Companies:

(b) whether it 1= a fact that the
nstruments jn the said Company have
become old and need replacement
immediately;

(¢) whether the depreciated book
value of the said firy has beep as-
certained; ang

(d) whether iy hag taken a large
amount as Joan o1 dchentures and
other securities?

THE MINISTER OM INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Various measures are in progress for
upgradation, of the automotive sector
as a whole, There s no decision of
takeover of one individual unit like
Hindustan Motors Limited.

(b* Press Tool Dies for manufacture
of bodies are worn out, Some of the
production equipment requires reno-
vation,

(c) The depreciated value of the
fixed assets as on 31-8-1977 15 Rs, 36,42
crores, ms indicated in the publighed
Balance Sheet of the Company,
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(d) The Company has reported that
they have not tahen loan on debentures
and other securities except the out
standing US AID loan amounting to
Rs 1563 crores
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SHRI DINEN BHATTACHARYYA
Mav I know whether 1t 1s a fact that
the majority of the capital that is in-
vested 1n the Hindustan Motors Ltd
15 taken out from the financial insti-
tutions of the Government of India
and the Goveinment of India has no
minated four directors in the com-
pany and, if so whether the Govern-
ment has any check on the guality of
the ca1 that 1s produced by the Hin-
dustan Motors Litd, not only by the
Hindustan Motors Ltd but also by
oiher car manufacturers, and what 1s

the mechamsm to keep a strict con-
trol over 1it?

SHRI GEORGE FERNANDES As
far as the investment 1, the company
18 concerned, 1t 1s not correct to say
that the financial institutions have the
majority of the holdings The total
mvestment of the financial institutions
in this company is 38 per cent The
public holdings are 80.38 per cent. The
holdings of the companie; reglstered
under the Companies’ Ac! which is
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inter-corporate investment, are 21.56
per cent. .,

AN HON.
Birla's holding?

SHR] GEORGE FERNANDES: I
do not have that break-up here, As
1 was saying, the intercorporate in-
vestment in this company, that is, the
investment by companies registercd
under the Companies Act is 21.56 per
cent; the public holdings are 89.33 per
cent; and the holdings of the financial
institutions are 38 per cent..

SHRI DINEN BHATTACHARYYA:
What is the majority share?

BHRI GEORGE FERNANDES: The
largest single majority holding is the
public holding which 15 39.33 per
«cent—public holding, that is, the ordi-
nary shareholders,

MEMBER: What is

So far as quality is concerned,
ultimately in an industry hke auto-
mobile industry it is expecteq that
the people who produce the vehicles
are also taking care of their quality
control because ultimately there is
the consumer who acts—with the
kind of pressures that need to be built
on the manufacturers for producing
quality products,

SHRI DINEN BHATTACHARYYA
Is it a fact that four Directors have
been appointed by the Government in
that company?

SHRI GEORGE FERNANDES:
There is one Government Director on
the Company’s Board.

SHR] K. GOPAL: As usual, the
hon. Minister is trying to get away
with his beautiful and flowery oration.
It is not going to help. You have
saig that car is a luxury. Television
set is also a luxury, but you are mak.
ing it in the public sector, In view
of the fact that about 38 per cent, if
I have lieard him a lIright, is financed
by finanvisl institutions, do Govern-
ment propose to produce cars in the
public sictor—as you are not able to

AUGUST », 1078

Oral Answers 24

control the private sector with regard
to quality and other aspects?

SHRI GEORGE FERNANDES: I
did not say that car was a luxury. I
have said that there is a general be-
lief in the country that motor-cars,
automobiles, are a luxury, I am
aware of the fact that almost 60 per
cent of the total cars produced in this
country go as public transport vehi-
cles, namely, taxis; they are used in
government departments and they are
used in other public undertakings,
etc.

SHRI VASANT SATHE: As Presi-
dent of the Taxi-men's Union, you
know how taxi-mey suffer becausc of
bad quality.

SHR! GEORGE FERNANDES: I am
awarce of that,

SHRI VASANT SATHE: Then what
aré you doing about it?

SHRI GEORGE FERNANDES: So
far as public gector going in ’or car
manufacture is concerned, there is no
such proposal before the Government
at the moment,
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THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
and (b). Coal India Ltd. had repre-
sented from time to time that the pre-
sent price structure of coal does not
cover the cost of production and
needs to be revised. The Government
has not so far revised the cosl prices.
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MR. SPEAKER: Hg has said that
Government has not agreed to in-
creasre,
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SHRI P RAMACHANDRAN Gov-
ernment has not increased the price
so far  (Interruptions)

MR SPEAKER He has mentioned
in the writte, statement that they
have been presung, but the Govern-
ment ha, not so far agreed
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SHRI P RAMACHANDRAN Com-
pared to the increase in the prices of
the 1nputs of coal production, the rise
in the price of coal 15 not adequate
That 19 why we are facing difficulties
with regard to meeting the defleit of
the coal industry

DR B N SINGH It 1s the habit
of the public sector undertakings that
whenever the cost of production goes
up, the thinking 15 to raise the prices
of the products I would hike to know
from the Minister (Interruptiuns)

MR SPEAKER You are noty inte
rested in hearing the answei

DR B N SINGH If there 15 any
thinking on the part of the Govern-
ment to raise the price of ~oal and
before he does so0 13 he going to ap-
point a committee of economists to
go into the working of the coal in-
dustry and suggest to the government
how the wastage which 18 continning
can be stopped and loopholes plug
ged?

SHR] P RAMACHANDRAN Re-
cently the government has appointed
a committee—what 15 called the
Baweja Committee which has made
certain recommendations with regard
to coal and they are being examined
by the government

One of the recommendations 15 that
in the course of the next 4.5 years,
by implementing certain recommen-
dations a saving of Re 10 ver tonne
can be effected

For the information of the House
I may give the following figures
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After nationahisation the price increase
18 only 72 per cent whereas the prices
of inputs have gone up like this

Wage level has gone up by 188 per
cent,

Explosives, power and another
things—by 58—148 per cent

Price of mining equpment— bet
ween 40 fo 80 per tent Like that,
in all sectorg of inputs in coal produc-
tion prices have gone up That is
why we have tried to analyse the
problems and implement certain re-
commendations of the Baweja Com-
mittee

SHRI P RAMACHANDRAN Se
far the Government has not increased
the price of coal When we come to
such conclusions, we will always bear
in mind what the hon Member has
said

MR SPEAKER Shr; Gurcharan
Singh Tohra—not here Shr1 Basant
Singh Khalsa—he 15 also not here
Shn Kailash Prakash
Regularisation of Semor Economic
Investigators

*353 SHR] KAILASH PRAKASH
Will the Minuster of PLANNING be
pleased to state

(a) whether the Dellm Higp Court
gare a Judgement on 10th December,
1974 regarding the regularisation of
the gervices of Semior Fconomuc In-
vestigators m the Planning Com-
mussion,

(b) if s0, whether it has been im-

plemented; if not, why implementa-
tion has been so much delayed, and
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(c) whether Government gre com-
templating to implement the judge-
ment by changing the ruleg with re-
trospective effect?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes Sir.

(b) It has been implemented.
(¢) No Sir.
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Attack on Harijans in Kanjhawala
{_

*354. SHRI M. N. GOVINDAN
NAIR:

SHRI C. K. CHANDRAPPAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the report
appeared ip ‘Times of India’ dated
the 8th July, 1978 under the heading
“Land owners attack Harijan tillers
in Kanjhawala"; and
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(b) if s0, the details thereof and
Government's reaction theretoy

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir,

(b) Statement is laid on the table
of the House.

Stalement

Ever since the allotment of land to
120 families of Harijans/landless per-
sons in village Kanjhawala, Nanaloi
Block, Delhi in 1870, there has been
resentment amongst the landlords who
want to use this land for grazing
cattle. This had also been the :ub-
Ject matter of dispute in Courts. In
November 1977, police protection was
provided to the Harijang to cultivate
their lands. Police arrangements
were also mady in July 1978 to enable
the Hurijans to plough their tands

On 7.7.1978, some non-Harnan
Land-owners armed with lathis at-
tacked the Harijans and obstivrted
them from ploughing their lands, as
a result of which 4 Harijans and 2
non-Harijans werg injured. Two Hari-
jan women were injured when  the
non-Harijans entered a house and
threw stones at the inmates. The in-
jured persons were sent to the hosg-
mital, where they were given medical
aid

Two cases, under FIR. No 578
under sections 147, 148, 140, 427, 323
IP.C and FLR. No. 579 under secc-
tions 147, 148, 149, 452, 323 IP.C.
were registered at P.S. Manglei in
connection with these incidents. 23
non-Harijans were arrested.

The ploughing operations have since
heen completed by the Harijans, A
close walch is being kept on the
cituation by the authorities.

SHRI M. N. GOVINDAN NAIR:
Since it was discussed yesterday I
want to ask only one question: Whe-
ther government will take immediate
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stepr to allot the land permanently
to the Harijans?

MR. SPEAKER: That was also ans-
wered yesterday.

SHR1 C. K. CHANDRAPPAN: Sir,
in the statement it is said that the
land was allotted in 1970 and the
dispute arose in 1977 and inspite of
the fact that the government provided
police protection the clash took place
on 7-71-1978, Now, the Govermment is
giving us an assurance that there is
police and things will be all right
But I would like to know from the
hon’ble Minister what are the other
steps that the Government has so far
taken, that is, in regard to giving
permanent right or title deeds to the
harijans to whom the land has been
distributeq and whether that thing
will be expedited.

MR SPEAKER- That was alsg ans-
wered yesterday, The answer given
yesterday was “under the Land Re-
form Act you are only to apply and
the moment you apply we are going
to give”

( Interruptions)

SHRI C. K. CHANDRAPPAN: There
are various aspeels of the matter This
is onlv onc  Yesterday, my friend,
Mr. Sudheeran asked whether a par-
hamentary delegation will be sent to
cunsole the people whose children are
not allowed to go to schools and
whose children are harassed 1t they
go to school. In that siluation whe-
ther a parliamentary delegation wall
go therc and talk t, the people to
console them and to help in the situa-
tion and I am sorry to say that the
reaction of the Prime Minister yes-
terday was: He said if the membors
wish to go they can go. That we
know we are free to go, but when
there is a situation of harassment or
repression of harijans and a very se-
rious incident takes plare and that too
under the very nosc of Parliament, I
think, it is the responsibility of Par-
liament to send an official delegation
to console and, help them in the situa-
tion. 1 would like to know from the
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Prime Minister whether he agrees to
that proposal

(Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI): I said, Sir, it is
not necensary and it will not do any
good.

SHRI B. RACHAIAH: Gram Sabha
land vests with the village Panchayat
or Gram Sabha. Before alloting this
land ty the Harijans, was this land
divested from the authority of the
Gram Sabha? Was this process gone
through in 1970 while allotting this
land to the Harjans?

SHRI DHANIK LAL MANDAL: It
is a waste land and according to rules,
Gram Sabha has to allot this land.
In the year 1970, Gram Sabha allot-
ted this land to the Harijans.

Re-Starting of Heavy Water
Baroda

*356 SHRI F. P. GAEKWAD Will
the Mimister of ATOMIUC ENERGY
be pleased to state

Plant,

(a) whea the Heavy Water Plant
at Baroda is expected to be re-start-
ed.

(b) how far the repair works have
progresced after the 1asl  disaster
causisg conswlerable damage to the
Piant;

(c) how far the schedule of pro-
duction of heavy water has heen
affected zs a resu't of shut down of
the Plant, and

(d) whether any reviseg schedule
of production is planned; if so, the
detailg thereof?

THE PRIME MINISTER (SHR!
MORARJI DESAI): (a) The Heavy
Water Plap (Baroda) is expecled to
be resiarted by the 3rd quarter of
1979.

(b) Asseisment of the damage has
been completed. All high pressure
equipments have been opened and
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internals inspe~ted, Hydraulic and
non-destructive testing of equipment
is almost over. List of items to be
replaced has been finalised. Indige-
nous item: have bee, ordercd. Items
ty be imported from Europe will be
ordred by September, 1978,

{c) About 22 months,

(d) Yes, Sir. The first production
of heavy water after the repairs is
expected to commence i October,
1979.

SHRI F P GAEKWAD: What is
the total cost involved in restarting
this Heavy Water Plant?

SHRI MORARJI DESAI: I am
afraid, those figures are not with me:
these have to be ascertained.

SHRI VASANT SATHE: These
have appeareq in the press Are those
correct?

SHR] MORARJI DESAI" | have not
seen them. Unless I verity, T cannot
Bay.

SHRI F P GAEKWAD' When
this disaster took place, the Prime
Minister was very quick in informing
the nation that it was by sabotage
Has the real reason of this disaster
been established? Was it a case of
sabotage or was it actually an acci-
dent?

-

SHRI MORARJI DESAI: No saho-
tage has been suspected or establish-
ed; it was an accident.

Autonomy for Film Censor Board

+
*357 SHRIG M BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to amend Cinematograph Act to res-
tore the autonomy of the Film Cen-
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sor Board as the final authority to
decide all matters relating to exhi-
bition of films in the country; gnd

(b) if so, detdlly thereofs

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRY
L. K. ADVANI): (a) and (b). The
Board of Film Censors is a statutory
body set up under the Cinematograph
Act, 1852, It functions in accordance
with the provisions of the said Act
and the rules made thereunder Under
the existing Scheme of the Act, the
Central Government is competent to
pass any orders regarding exhibition
of a film pending before or certified
by the Censor Board. The Govern-
ment has under its consideration &
proposal to suitably modify this pro-
vision.

SHRI G. M BANATWALLA: What
are the detalls of the proposal—that
has not been answered.

SHR] L. K. ADVANI: The matter
is still being considered Perhaps the
hon Member may be aware “hat in
accordance with the present provi-
sions, an appeal against a decision of
the Censor Boarq lies with the Cen-
tral Government. In an carlier case,
the Supreme Court had held that it
would be more desirable if an appeal
lies with a court or with a special tri-
bunal for thiz purpose and the Gav-
ernment is broadly agreeable 1o this
approach. It is being considered whe-
ther it can be possible that an appeal
n regard to matters pertaining to se-
curity etc lies only with the Central
Government, whereas an appeal in
respect of matters concerning mora-
lity, decency and public taste lies
with a court. 'This is the proposal.

SHRI G. M. BANATWALLA: Since
when s this proposal hefore the Gov-
ernment and by what time d, you
think, you will be able to finalise it?

SHRI L. K. ADVANI: It is there
for quite some time and we hope to
finalise it soon,

SHRI JYOTIRMOY BOSU: Give &
date.
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MR. SPEAKER: Can atybody give
a date?

SHORT-NOTICE QUESTION
Manipur Valley declared as distributed
Area

+
SNQ 3. SHRI YADVENDRA DUTT:
BHRI NAWAB BINGH
CHAUHAN:
SHRI SAUGATA ROY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether 1t 18 a fact that the
enlire Manipur Valley has been de-
clared as disturbed area and wiolenre
on a large scale has broken out,

{L) the reasons thereof and tnbes
involved; and

(c) the steps Government are taking
to check it”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR!I DHANIK LAL MANDAL)" (a)
to (e¢) A statement 1s laid on the
Table of the House.

Statement

According to information received
from the Government of Manipur,
five violent incidents occurred in the
Central Distriet of the Btate during
the last two months. On 5th June a
petrol pump at Sangaiprou wasg rob=
bed of approximately Rs, 7,000/-. Dur-
ing the robbery two country made
pistols were used. On the 20ty June
one Jamadar of Manipur Riflles was
shot at and injured seriously and his
pistol was snatched. On 17th July,
one Sub.Inspector of Police and a
Constable were shot at in Imphal
town. The Inspector died on the spot
while the Constable succumbed to
his injuries after reaching the hospi-
tal. The culprits took away the Ins-
pector's revolver, On 18th July at
about 1130 hours the United Bank of
India, Imphal Branch, was robbed of
Rs. 10,270/-. On 18th July at about
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12.15 hours Manipur Rifles escort
party travelling n Imphal-bound
Moreh bus was fired at. One Naik in
charge of the escort party was shot
dead and another was badly
wounded. Thg culprits escaped with
one sten gun, two rifles and some
ammunition,

2, The State Government ordered
intensive search operation to appre-
hend the culprits and to recover the
lost weapons. To enable the para-
mulitary forces and if required the
Armed Forces also to assist the police
m the search, seizure and apprehen-
sion of the culprits and the stolen
arms, the Manipur Government de-
clared the Central District as distur-
beq area under the Armed Forces
(Assam and Manipur) Special Powers
Act, 1958, Search operstivms were,
however, carried out by the Manipur
Rifies and the Central Reserve Police
Force and no armed forces were call-
ed.

3 Six persons have beep nrrested
so far A sum of Rs. 19,250/- out of
Rs 19,270 robbed from the Bank have
been recovered Also one 38 revol-
ver, two country made pistols and
some ammunition has been recavered
from the persons arrested.

4. Following improvement in the
law and order situation, the Notifica-
tion declaring Central District as
disturbed was revoked on 1-8-1978.

SHRI YADVENDRA DUTT: May
I know from the Government whe-
ther this trouble in the Manipur valley
started after quite a sufficient num-
ber of Nagas who received their train
ing had returned from China via the
Yuunan province of China and the
Shan and Kareen areas of Burma
They penetrated into India through
those areas and started thig trouble.
It that is the fact, what steps have
Government taken in the matter?

SHRI DHANIK LAL MANDAL:- Six
persons have been arrested, as it is
said in the statement. And on ques-
tioning them, we have comg to know
that some youth, numbering around
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20, Infiltrated from Ching and came.
1t ig in Manipur. It has nothing to do
with Nagas, It concerns Mekai people.
It is a question of Mekai people. Around
20 people came from China; and 6
persons have been arrested. On ques-
tioning them, this information has
been received.

SHRI YADVENDRA DUTT: When
it is a fact that all the trouble in the
North Western India is based in the
jungles of Kareen and Shan arcas of
Burma, will the Government discuss
the matter with the Burmese overn-
ment and obtain the right of hot pur-
suit of these elements who are having
their bases in the jungles of Burma;
and in return, offer to the Burmese
Government the right of hot pursuit
of their own rebels who sometimes
cross over into the Indian territory?
Otherwise this problem will 1t be
fully solved. Will the Government con-
sider this proposal and pursue the
matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI): The Jurmese
Government themselves are finding it
difficult, in that area. Therefore it
is not possible to get any helo from
them in the matter.
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SHRI SAUGATA ROY: I was in
Imphal recently. It seems from the
statement of the Minister that the
Government is either unaware of the
seriousness of the gituation there, or
it is trying to gloss over the gravity
of the situation. This is not surpris-
ing, considering the fact that ever
since the Janata Government came t0
power, not one senior Minister of the
Central Government—the Prim, Min-
ister, the Home Minister oy the Min-
ister ot State for Home Affairs—cared
to visit this very sensitive State of
Manipur, though the Janata govern-
ment engineered defections and
brought about the fall of the Cong-
ress Ministry and brought in a new
Ministry, no Minister, none of them
visited this place. There are several,
serious aspects of the situation and I
want to mention (1) that the RSF
arrested near Moreh on the Burma
border a Kukri with foreign made
gun, (i) Kabri Chandra Singh, one
of the suspected agsailants was trained
in China, (iii) twenty youths had
crossed over from China ang that is
the group that is operating in this
territory; that iz not linked with the
underground Nagas and they are re-
cewving training and help from Lhasa,
in Tibet, from China, for forming &n
independent Manipur. There ix very
inadequate appreciation of the situa-
tion there and even the Governor
Shri L. P. Singh arrived there two
days after that declaration was made.
The declaration that was made de-
claring Manipur as a disturbed area
had very deep connotations; wunder
the Act, “any commissioned officer,
warrant officer, non-commissioned
officer or any other person of equiva-
lent rank in the Armed Forces may
in the disturbed area, if he i» of the
opinion that it is necessary s, to do
for the maintenance of public order,
after giving such due warning as he
may consider necessary..

MR. SPEAKER: There is no need
to read out the whole of it.

SHRI SAUGATA ROY: ... fire
upon or otherwise use force even
to the causing of death against
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any person who In acting in
contravention of any law and
order for the time being in force in
the disturbed area  prohibitihg
assembly.. .” It means he s
ordered to shoot to kill, any non-
commissioned officer can do so and
this is in a place where the Janata
Ministry iz in power. They are being
given blanket power to kill any per-
son This iz the first jime that this
is being declared in the Mahipur
valley; jt has never been declared in
the Valley before In the context of
these facts, when the government gets
such extraordinary powers and it
gives so much of authority to the
Armed Forces and the Border Secu-
rity Force, may I ask the government
the following questions: (a) whether
in view of the fact that the Governor
was Iate 1n arriving, the government
18 considering the proposal to appoint
separate Governor for Manipur at
Tmphal, (b) whether in view of the
failure of the present mimstry In
maintaining law and order 1t s
thinking of 1mposing President's
rule ... (Interruptions), (c) whether
the government 1s going to investi-
gate the Iink that the foreign forces
have with people who are demanding
un 1ndependent Mampur and (d)
whether the Prime Minister is golng
to visit

MR. SPEAKER; No, no; you cannot
go on and on; I am not allowing.

SHRI MORARJI DESAI: The hon.
Member has asked a number of ques-
tions; the first was whether the gov-
ernmeént was aware of the seriousness
or not, Government ig certainly aware
of the seriousness. Then it is said:
why no Minister has gone there
recently?

SHRI DANIKLAL MANDAL: T had
gone.

SHRI MORARJI DESAIL: The
Minister of State had gone there, I
was golng there last year but un-
fortunately there was an accident and
I could not go. I propose to go thera
in October-November—this iz what
1 have told them—God willing, Then
about the question, whether there
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should be a separate Governor for
Manipur. It is pot going to be possi-
ble, Governor will be one for all
these States. I have no doubt about
it in my mind. Otherwise it will not
be possible to look at it properly. For
a small State like that, how can there
be a separate Governor? I go not
know; it 15 not possible; it is wun-
necessary neither is it advisable to
do so.. (Interruptions) Opinions may
differ in this matter; I have no quar-
1el wobut it, In Pondicherry, it is for
different historical reasons altogether.
That does not apply here at all. There-
fore, those people who are trained are
being traced and they are being
arrested. We pre all the while at it

SHRI VASANT SATHE: In view
of the faet thay now it has been
found out and the Government has
also gaid that about 20 young men
were trained in China and also in view
of the fact that we have in our
eastern States Governmentg which
are softer and closer, 1n their loyalties
and alliances to China than even to
India, now that Mr. Vajpayee is likely
to go to China, will he take up this
specific issue, so that once for all as
a step towards pormalisation at least
this question of training guerillas
and men from India 1s stopped?

SHRI MORARJI DESAI: This
question i bound to be taken up at
that time and we will try to see that
it is not done

MR. SPEAKER, Shri Unnikrishnan.
I am calling those who have given
call attention notices.

SHRI MORARJI DESAI: I am
very sorry that my hon friend should
have made a reflection on those
States that they are softer to China.

SHRI VASANT SATHE: There nre
some Governments in the eastern
States. You know the Governments.

SHRI MORARJ] DESATI: I do not
want to cast any doubt, on any Gov-
ernment that it is softer towards
China. There may be some people
like that, but not the Government,
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SHRI K, P. UNNIKRISHNAN: This
is & very gerious matter becWuse it
involves activities of great national
consequence to our security and aslso
because the legitimate rights of our
brothers in the north-eastern region
aré being trampled upon by these
special laws, It is totally in contradic-
tion with the sentiments they have
expressed for humap rights, If any-
body would go through this law
which is called the Armed Forces
(Manipur and Nagaland) Act, he
would find that this is basically a
colonial law for repression. There
have been many grievanceg unattend-
ed to even by the Centre—that is
the charge which I make—which has
led io some discontent, which is being
exploited, because when we were
there, a number of young people
from Manipur belonging to many
parties came and told us now the Cen-
tre was treating them, Now the point
is, when they have taken resort to this
Act, the Inspector Genera] of Police,
Mr. Lal, gave a statement that there
is perfect normalcy. I want to know
how within 24 hours or a few hours
after the statement of the 1.G, of
Police, the situation wunderwent a
transformation. What exactly hap-
pend during those hours?

SHR] DHANIK LAL MANDAL: In
the very statement which I have laid
on the Table of the House, the incl-
dents have been repeated.  Violent
incidents, snatching of arms and kil-
ling of police personnel took place,
und it is in these circumstances that
the Manipur Government, in its,
wisdom, declared the Manipur valley
to be a disturbed area. Now It has
been withdrawn because, as the hon,
Member says the gcituation is perfectly
under control

SHRI K. P. UNNIKRISHNAN: 1
did not say.

SHRI DHANIK LAL MANDAL: 1
say the situation is under control

SHRI K, P. UNNIKRISHNAN: The
I.G. said it before. That is my ques-
tion. ¥ou do not understand the

question,
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SHRI DHANIK LAL MANDAL: I
have enumerated the incidents, Five
incidents of bank robbery, gnatching
of arms and killing of police personne]
and Manipur Rifles personnel took
place. In the cirpumstances, the
Manipur Government declared the
Manipur valley to be & disturbed area.

SHR)] K. P. UNNIKRISHNAN; The
1.G.'s statement came after this inci-
dent. What are you talking?

. SHRI DHANIK LAL MANDAL:
Now the gituation Is under control
and thercfore it has been removed.

SHRI JYOTIRMOY BOSU: This
northeastern region of ours, namely
Nagaland, Mizoram and part of Mani-
pur, has been inhabited by cerfain
tribeg jike Tankhul and others, and
I have been there dozens of times.
(Interruptionsy Would the Prime
Minister give an gswurance that the
inhuman repression and torture that
was let loose by the erstwhile Gov-
ernment for more than a decade will
not be repeated and will not be
continued? [ want an assurance on
this and nothing more.

SHR] MORARJI DESAI: 1 do not
know whether any torture was let
loose there before. I have no facts to
say that. Therefore, I am not joining
issup on that matter. Hut nothing
like that will be done, I have no
dcubt, Strictly the law will be en-
forced, and any revolt will be sup-
pressed and supressed ruthlessly I
must make that clear.

SHRI JANARDHANA POOJARY:
In broad day Iight the insurgents
way laid the police personnel Kkilling
four officials and ulso injuring one.
They also Tooted a pank. This hap-
pened not in ap inaccessible terrain
or forest, but in the populated town
of Imphal. (Interruptions) There is
an element in the population of Im-
phal town itself which is giving
jsupport to this insurgency. We have
to ind out those elemants. Some
years ago there was u movement for

the independence of Manipur,
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MR SPEAKER Come o the ques-
tion

SHR] JANARDHANA POOQJARY
The local political leaderg had taken
attive part 1n it Even the present-
day Janata Party leaders are sympl-
thising with it The capacity of the
present-day Janata Party Government
in Manipur to deal firm with the
insurgeney 18 highly doubtful

MR SPEAKER
tion?

SHRI JANARDHANA POOJARY
I will come to that

What 15 the ques-

Coming to the Central Government,
you know what has happened

MR SPEAKER
the question

Please (ome 1o

SHRI JANARDHANA POOJARY
The Central Government also took
ten dayg lo protest against the cons
truction of the Karakoram highway

MR SPEAKER You are only
making a speech Please come to the
question Otherwise, I will pass over
you

SHRI JANARDHANA POOJARY
As I submitted last time also, you
know that the Chinese have been
training these Mizo and Naga insur-
gents In the circumstances may I
know whether the hon Prime Mins
ter ;3 going to cancel the wvisit of
Shr1 Vajpayee to China® And 18
there any proposal to check the in-
surgency in Mampur?®

MR SPEAKER Is there any pro-
posa] to cancel the vimt of the Ex-
ternal Affairs Minister, Shri Vajpayee,
in view of what hag happened?

SHRI MORARJI DESA]
not follow the question

I could

MR. SPEAKER Is there any pro
posal to cancel the wvisit of Shri
Vajpayee to China®

SHRI MORARJI DESA1 This visit
is very essentml, I think, it will not
be cancelled at all

SHRI VAYALAR RAVI  Because
of the location and the peculiar cus-
toms and habitg of the people of that
area, it was with very great difficulty
that the people of thig area were
brought into the mainsiream of Indian
democracy and the mainstieay of the
Indian situation Unfortunately after
the change of Government political
instability has set n creating sus
picions of all type

MR SPEAKER Please come {0 the
guestion

SHRI VAYALAR RAVI When
you are deaung with the whole
situation of this area, you have to
always take into consideration the
ptcubar situationp prevailing in that
part and gee that those people are
brought into the mainstream of Indian
polity

SHRI MORARJI DESAI Ths
suggestion 18 noted

—
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Pong Dam Project Capes pending with
Commisioner, Colonisa Y
*352 SHRI GURCHARAN SINGH Bikaner, for allotment of land 633
TOHRA: (im;';rﬁjich u:lrre earlier fiied
n t under -
SHE;EW T SINGH tiny wnlh.?hnaaputy !:‘:;wu"ll

Will the Minister of ENERGY be
pleased to state:

(a) whether Pong Dam project is
likely 7 be completed during the
current year; if so, by what date;

(b) the incurred
thereon sg far;

(¢) whether all the oustees of that
project have been provided with
compensation and resettled, if not, the
remsons therefor;

(d) the number of oustees still
in continued umauthorised occupa-
tion of the land for which they have
already been paid compensation and
the reasons for not removing them
from the unauthorised occupation;

(e) whether Government have
issued any directive to the Pong Dam
authorities recently to get the illegal
oustees evicted immediately, 1f so,
the outcome thereof; and

(f) whether there js g grave dan-
ger of thege unmauthorised occupants
being washed away by rising water
and if so, what immediate stepy are
being taken in the matter?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) ;: (a)
to (1). The Pong Dam was completed
in June, 1974, The total expenditure
incurred upto 30-6-1978 is Rs, 249,65
crores,

expenditure

The total compensation awarded in
respect of land, acquired for the Pong
Dam reservoir was Rs. 3,720 lakhs out
of which an amount of Rs. 3,618 lakhs
has been disbursed upto the end of
June, 1878, Following are the details
of resettlement of the Pong Dam
oustees by way of allotment of land
in the Ihjuthan Canal Project area:

Total number of oustees . P 16,100

Number of omteen whom allot-
ment has been . . 9,185

. . ) . 1,275

Cases which are ripe for isue
of eligibility ceruficates . 94

Cases which are stated 10 have

been hit b? rule 5 (3) for nun-

tation of application

or  allotment  to the

alloting authority within g

months from the date of issue
of eligibility cetufieares . 1,828

missioner, R & R for final
disposal

Cases 1n which the vustees have
not applied for allotment and
can do so within 4 months
from the last date ol |rrﬂp|
of comprnsation 1,964

Cases  which have gone by
defaull because thes did not
apply in time . ' . INL 3]

The number of oustees who are in
ocrupation of the land for which
they have been paid compensation is
228 This figure varies with the level
of water in the reservoir. When
the level in the reservoir in-
creases, the number of illegal
occupants goes down, and increases
when the level of water goes down.
The Government of Himachal Pradesh
hes been informed by the Project
Authorities regarding the eviction of
these persons,

The Deputy Commissioner, Kangra
at Dharamasala hag formed a Com-
mittee headed by the Deputy Com-
missioner, Rehabilitatio, and Resettle-
ment, tg deal with the question of
getting the illegal oustees evicted.

There is no danger to the oustees
as long as they stay at higher reaches
of the reservoir.
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*358 SHRI A R BADRI NARA-
YAN Will the Mimster of INDUS-
TRY be pleased to state

(a) the total requirement of paper
of a'l categories in the country,

(b) the total overall production 1n
the several factories, public and pn-
vate and

(c) how ;< the ghortfall proposed
{0 be made up?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
The total requirement of all categories
of paper is estimateq to be aobut 850
lakh tonnes for 1978-79

(h) The overall total production of
all categories of Paper in the country
has been 788 lakh tonnes during 1977
of which 754 lakhs tonnes has been in
Private Sector and 034 lakh tonnes
in Public Sector

(c) Additional capacity 1is being
get up 1n the Public and Private Bec-
tors tu Incremse the production of
common varicties of Wnting and
Printing Papers Government have
also allowed the facility of import of
second hand equipment for small
paper mills, These steps are expected

to result 1n continuos growth of capa-
city to enable production to keep
pace with future demand If found
necessary, Government will ulso im-
port common varieties of writing and
printing paper
wirerery Aefrereey sficaitore & g i enfes
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raport
from London in the Times of India

ter during his visit to UK,
*363 SHR1 K LAKKAPPA,
regarding
Prime Minister's visit to Britaln and

the Minister of INFORMATION AND

BROADCASTING be pleased to

state:

(a) whether attention of Govern-

ment has been drawn to a
dated 18th June, 1978
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making reference to a big contingent
of journalists who accompanied him.

(b) if sq, the details of the journa™
lists, their organisstiony and the na-
ture of facilities provided to them
by Government and

(c) the reactiv) of Government of
India to the report and particularly
to the references about journalists?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI

Written Answers 5o

(b) A statement j= laid on the Table
of the House

(c) Considering the pumber of
newspapers in the country and the
diverse interests represented hy them
ag wel] as the importance of the
visit of the Prime Minister, the Tom
ber of journalists who accompanied
the Prime Mimister cannot be consi-
dered large Government do not have
any doubts about purpose served by
the journalists who accompanied the
Prime Minister

Statement
The following 15 journalists accompanied the Prime Minuster on his tour to Bulgium, U K

L K ADVANI) (a) Yes, Sir
and U8 A
8 No - Name

- —

1 Shn D \ Gandh

2 Shn B P Agarwal .
3 Shni Chandulal C handrakar

4 Shr Shanulal Shah

5 5hn V. K Madhavan Kutty
6 Shnn D K Joshs

7 Shrni N C Rajkhowa

8 Shri N Rama Mohan Rao
9 Shr Hiranmay Karlekar

10 Shri Vishwa Bandhu Gupta
11 Shri Virendra Mohan

12 8hr Barun Sen Gupta

13 Shr M § Madhusoodanan
14 Shri Puran Singh Aszad

1%  Shr1 Durga Prasad Chaudhury

Or;nmtm_ Status
Samachar Bharati Chief Fdior
(Hindi News Agency)

Hindustan Samachar General Manager
(Hind: News Agency)
Hmndustan I dutor
(Hind)
Gujarat Samachar Eduor
(Gujarati)
Matrubhooma Correspondent
(Malayalam)
Sama) Cuttack Correspondent
(Oniya)
Daunik Assam Caorrespondent
(Assamese)
Andhra Jyou Editor,
(Telugu)
Hindustan Times Chief Bditor
(Englsh)
Sun Editor,
(English)
UNI Correspondent
(English News Agency)
Ananda Bagar Patuika  Correspondent
(Bengali) Calcutta
Kerala Kaumud: Chaef Editor
(Malayalam)
National Solidarity Editor
(Engluh)
« Nav Jyotrr (Himdi) Edstor
Jndm:r

Presamen shown 8] Nos g to 15 went on their own and the rest were pad only one
marﬁnhﬂuﬁmtf&nmmﬂ:

1 to New York
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National Coal Stecking Policy

3339. SHRI D. AMAT-
SHRI DHIRENDRA NATH
BASU:
Will the Minister of ENERGY be
pleased to state:

(a) whether a study group has heen
set up to formulate a National Coal
Stocking Policy; and

(b) if so, what is the compesition
of this group and what are the terms
of reference?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

Respirators Developed by CMRES,
Dhanbad

3340. SHRI NATVERLAL B.
PARMAR: Will the Minister of
ENERGEY be pleased to state:

(a) whether it 18 a lact that the
Central Mining Research Statlon
(CMRS), Dhanbad, has developed
respirators for protecting workers ex-
posed to gas and dust;

(b) it so0, the broad characteristics
of the respirators; and

(c) the time by which these will b
available for the workers?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Number of Industries
taken over
3341, SHRI B, P. KADAM;
SHRI G. S. REDDI:
SHRI DRONAM RAJU
SATYANARAYANA:

Will the Minister of INDUSTRY be
pleased to state;

(a) total number of industries
closed down, due to gickness, mal-

closed and

AUGUST 3, 1078
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practices or some other reasong dur.
ing 1977.78;

(b) total number of persong rend-
ered unemployed due to such closure;

(c) how many of these industries
have been taken over by the Govern-
ment;

(d) what Government propose to
do in case of other industries; and

(e} whether Government have any
scheme to employ such persons ren.
dered jobless due to closures?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c) and (e). The Industry-wise infor-
mation regarding the industrial units
lying closed in the country and details
pertaining to them are pot centrally
maintained in this Ministry. How-
ever, information which is centrally
collected by the Ministry of Labour
on factories registered under the
Factories Act, 1848 which are lying
closed for long or short duration is
given in standarq tabulated forms
published in the Irdian Labour
Journal which is a monthly publica-
tion of the Labour Bureau, Govern-
ment of India. Copies of the publi-
cation are available in Parliament
House Library.

The management of fifteen indus-
trial undertakings was taken over
under the Industries (Development &
Regulation) Act, 1951 during the
financial year 1977-78.

Whenever management of indus-
trial undertakings is taken over under
the Act, all possible efforts are made
to protect the interests of labour by
the authorised person or authorised
body of persons. The interest; of
labour are also kept in view when-
ever plans for rehabilitation of such
industrial undertakings are worked
out.

(d) Government have announced
the policy on sick industry on
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15-5-1978 Under this policy, take.
over of management under the Indus-
tries (D&R) Act is only one of the
alternative courses of action open to
Government Other alternativey such
as merger of & sick industrial under-
taking with a healthy one, restructur-
g of management, reconstruction of
capital by conversion of loans granted
by financial institutions into equity
etc will be explored before manage-
ment Intervention 1s resortéd to

D.PC. Meeling

3342 SHRI MAHI LAL Will the
MINISTER OF DEFENCE be pleased
to refer to the reply given to Unstar-
red Question No 1162 dated 1-3-78
ang state

(a) whether the Mimsiry has decxded
to hold a DPC meeting for the re-
gular promotions of diffetent cate-
gories of employees without framung
the Recruitment Rules 1n the pretext
name of mamtaiung so called effi
ciency of work

(b) if so the justifications for the
same in view of reply given to pa.t
(d) of the above cited question

(c) whether 1t 1s a fact that this
yrregular and unjustiied DPC meet-
ing 1z being held just to please a
particular category of employeeg of
JCB at the cost of other categories of
employees, and

{d) 1t so, the name of the category
which 185 bemng unduly favoured and
Justifications thereof”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Promo-
tion on regular basis to some Group
‘A' and also Group ‘B* (Gazetted)
posts will be made by holding DPC
meetings on the basis of the Recuit-
ment Rules and they exist at present

(b) It has been considered neces-
sary to fill the existing vacant Group
‘A' and ‘B (Gazetted) posts under
the 1968 rules because the rules have
been under suspension since 1972 and
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the revised rules which will be finalis-
ed at a future date gshould not be
given retrospective effect to the
detriment of employees who become
due for promotion during the inter-
vening period

(e) No, Sir
(d) Does not arise
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Inadeguate Supply of X-Ray Films

3344 SHRI AHMED HUSSAIN
Will the Minister of INDUSTRY be
pleased to state

(a) whether the present supply o*
X-Ray Films to the NE Region 18 in
adequate to meet the requirement and
growing need,

(b) what steps Government have
taken so far or propose to take to
make available these items sufficlently
to the NE Region, and
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(c) the State Government's role in
this sphere and the criteria being
allocating the supply of
these items?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
éSHRIMATf. ABHA MAITI): (a) No,
ir

(b) The Hindustan Photo Films
Manufacturing Company Limited has
taken over complete distribution of
fedical X-ray films from the st July
1878. It has got a Regional Office at
Calcutta to take care of the demand
of the North-Eastern Region of the
country. It has recently also decided
to open a depot at Gauhati. Besides,
the Company's production of medical
X-ray films is more than sufficient to
meet the requirements of thae country.
Further, a buffer stock of three
months’ requirements is also being
maintained to guard against disrup-
tion of supplies.

(c) The State Governments make
budgetary allocationg to the hospitals
under their control for purchase of
medical X-ray films and the Hindustan

AUGUST 9, 1978
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Agreement betwoen BHEL AND EWU

3345. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) the detalls of agreements fna-
lised between BHEL and KWU during
last 3 years; broag featureg and con-
ditions of agreements and bhow many
other such world manufacturers were
contacted by BHEL and whether Gov-
ernment have taken into consideration
monopolisation pesition given to KWU
in our country for energy projects;

(b) whether it is also a fact that
Tripoli West Thermal Power Station
contract was obtained in consultation
with KWU and what is likely to be
the profit in executing this project ¢n
the advice of these people and overall
profit in this projecl”

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
BHEL hag entered into a collaboration
agreement with Kraftwerk Union
(KWU) for the manufacture of Steam
Turbine-Generators in the range of
200—1000 MW. The agreement was

Photo Films Mfg. Co. Ltd. makes entered into on  24th  August, 1978.
supplies thereof according to the The broag terms of the agreement
demands made on it. are—
Duration : 15 years
Lumsum Parmen B B . 7'3 mllion DM (Net of Taxes)
Royalty 4% for the first 5 wens,
25 for next 5 sets.
Beyond 10 scts.
i% o components separaicly sold or used.
4
F%kl'mﬂ“!!-ﬂlhl scis other than
¢ l" e Ell 1]
Payment terms ¢ 3 DM of | and total royalty on sets sold in
mn to he in the form of components exported
Trainlag : 12,000 working man-days.

Scope of Amistance

KWU will provide documenta hi.;d u::ihlh
engineering, uhcmrln;qua.l con erece
dmmdmuﬁolu

mldd’{azanxu_ﬁ dhall alo ke BHEL personne]
” ﬁiln or KWU willlbeli aepmd‘ -
{]

o diciplines.
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The decision to collagorste
was taken by a high level Govt pegoual

‘The Commattee conmdered ﬁpmpnn.ln
mﬂmﬂm.d’mwlu{- rst list of 11, € g.,

i of Switzerland, General Electric of TUSA
Ceneral Blectric

with KWU Ly YHEL
tung Cem-
Heavy Industry), Secretary

y of UK, Man-Althom

of West Germany/France and Kraftwerk Umon

of West

KWU was chosen on the basys

of their technical level and the wagw' assutance

wcluding transfer of know-how,

why and

accemes 1o R & D as well as financial terms offered
by them.

BHEL shall be taking

the manufacture of TG

M%deps;:ﬂ:dumdwfmmm
are E 18 purposc contract
e “plhll IIH{II,' shou

dors not speerfy
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(b) No, 8ir The question of BHEL
obtaining the Tripoli West Power
Station contract in consultation with
KWU does not arise as the latter
themselves were competitors for the
job

The project cally for contractual
obligations upto 1983 and as such a
clear plcture of costs 1s likely to
emerge towards the end of the con-
tract period
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Inter-State Boundary Disputes

3347 SHRI DURGA CHAND Will
the Minister of HOME AFFAIRS be
pleased to atate

(a) what are the details of the Inter-
State Boundary disputes pending at
present,

{b) what steps Centiral Governmont
have taken to settle these disputes,

(c) whether the areas involved in
these disputes rematneq neglected and
undeveloped by the States concernadl;

(d) if so, what are the details
thereof, and
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(¢) whether Central Government
propose to issue instructions to the
State Governments in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) There have been suggestiong for
re-adjustment of boundaries between

(1) Maharashtra and
(ii) Karnataka ang Kerala;
(iii) Assam and Nagaland; gnd

(ivy Punjab, Haryana and Himachal
Pradesh.

Karnataka;

There has alsg been resistance to
such suggestions. It is these matters
which are loosely described as boun-
dary disputes.

(b) Government are of the view
that such matters can be satisfactorily
resolved only on the basis of the wil-
ling cooperation and consensus among
the State Governments concerned.
The Central Government would assist
the concerned State Governments in
arriving at such mutually acceptable
solutions

(c) to (e). Though such complaints
have been received in the past, the
State Governments concerned had
assured the Centre that there was
no basis for such complaints. While
no formal instructions on {he subject
are called for, the Central Govern-
ment trust that the State Govern-
ments concerned would not allow any
sense of grievance to develop in such
matters.

Job Oriented Scheme for the Girl
Cadets

3348. SHRI SUKHENDER SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is & fact that the
Ministry of Defence has introduced u
job-oriented scheme for the girl cadote
of the National Cadet Corps (NCC):
and
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(b) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Bince 1963, some ex-girl cadets
are being employed in the Girls Divi-
gion in the NCC as whole-time cadets
instructors for imparting training to
girl cadets.

Some elementary training in sub-
jects like nursing, medicare, sanita-
tion, radio telephony ete, is alsg im-
parted to girl cadeis. However, the
aim of NCC is to develop qualities of
leader-ship. character, comradeship,
spirit of gportsmanship and the ldeal
of service in the cadets and though
these qualities certainly help young
vadets 1n whatever avocation they
choose for themselves NCC training
is not specially meant to equip them
for any specific form of employment
as such.

Technical Assistance by Poland to
B.HEL. for production of Power
Equipment

3340. SHRI S. 5. SOMANI: Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether it 1a a fact that Poland
is ready to supply complete power
planis and also offered technical assis-
tance in maintenance work and indus.
trial cooperation in the production of
power equipment in collaboration with
Bharat Heavy Electricals; and

(b) it so, the details regarding this
pact?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
{b). Though Poland isready to supply
complete power plants the offer has
not been accepted because BHEL
manufactures complete power plants.
Poland has alsp offered to manufac-
ture and supply spare items of the
equipmeni being manufactured by
BHEL. Discussions in this regard are
continuing and so far no contract has
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been finshised Poland has offered
to supply manufacturing drawings, if
an order is placed on them for a mum-
mum number of complete sets BHEL
has not pursued this proposal as the
technology offered by Poland 18 not
an i1mprovement over the present
technology of BHEL
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Production of Cloth in Handloom
Powerloom and Mill Seclor

3351 SHRI VIJAY KUMAR MAL-
HOTRA. Will the Minister of INDUS
TRY be pleased to state

(a) the total number of workers
employed and total production ot
cloth in meters in (1) Handloom (2)

Powerloom (3) Mills Sector during the
last three years

(b) the breakup 1n cloth production
between pure natural fibre (hke cot-
ton, silk ete) and mixed blend fibres
(including synthetics) in the total
production during the last three years
in the sayd three sectors, and

(c) total amount of fixed capitil
invested 1n the Handloom Powerloom
and mill made sectors during the last
three years”®

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) to (c) The
\nformation 15 being collected and will
he lad on the Table of the House as
soon as possible

Setting up of Passenger Car Units

3452 SHRI K A RAJAN Will the
Mimster of INDUSTRY be pleased to
state

(a) whether Government have a
proposal under consideration to set
up a passenger car manufacturing
unuts, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITI) (a) and (b)
The proposal for the manufactute of
passenger cars in the public sector was
congidered by the Government in 1972
and 1t was decided at that time not ‘o
proceed with the implementation of
the project Government are present
Iy considering various proposals 1n
cluding the participation of the public
sector for upgradation of the passenger
car industry

Cinema House in Panjabl Bagh

4353 SHRI CHATTUR BHUJ Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether there is no Cinemn
housge in the agglomeration compris-
ing Punjabi Bagh Extension, DDA
Janta Flats, Paschimpuri,
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(b) if so, whether Government are
considering any proposal to provide a
cinema house in these areas; and

(c) the likely time by which the
cinema house will be opened?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Setting up of a Watch Factory in
Hills of UP.

3354. SHRI T. 8. NEGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is a proposal to
locate a branch of HMT watch fac.
tory in the hills of U.P.; and

(b) if so, details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI.
MATI ABHA MAITI) (a) An H.M.T.
assisted watch assembly unit has been
set up in Bowani, Nainital District.

(h) 60.000 HM.T. walches were as
sembled in this unit in 1877-78; 82,000
H.M.T. watches have been assembled
in 1978-79 (up to end July) The umt
is managed by U.P. Digital Limited, a
subsidiary of the U.P. State Industrial
Development Corporation.

Shortage of Accommodations

3355. SHRI RAMA CHANDRAN
KADANNAPPALLI: Will the Minister
of DEFENCE be pleased to state:

(a) whether there is an acute short-
age of married accommodation for the
JCOs and their equivalents in the other
services, and hiring an accommodation
of their specification is just impossi.
ble when the Government sanctions to
hire such accommodation is only
Rs. 300/- per mensum whereas, the
rate for hiring the accommodation or
reimbursement basis for the service
officer have been Increased from
Rs. 800/- to Rs. 1000/-; and

(b) if so, the reasons for not issuing
suitable instructions to the Director of
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Military Estates to give back those
class II type of quarters of JCOa
specification for the use of JCOs only
(in R. K. Puram Sector II) which are
presently being allotted to the service
officers knowing well that they are too
much below the specification laid
down for the officers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) It is fact
that there is a shortage of married
accommodation for the JCOs and their
equivalents. Action is in hand to im-
prove the position. The difference in
rental ceilings arises out of difference
in entitlement of plinth area of accom-
modation.

(b) The houses in Sector II of R.K.
Puram are type IV  houses with a
plinth area of 935 s.ft. and have been
taken on pool for allotment to service
officers though they are without ser-
vants quarters and garages. These
houses cannot be allotted to JCOs who
are cntitled to  houses  with plinth
area of 80O s.ft.

Enquiry into the drowning of Drefiger
Lord Willington

3356. SHRI VAYALAR RAVI; will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have
ordered a judicial enquiry into the
drowning of Dredger Lord Willinton;
and

(b) if go, how far the enquiry has
proceeded and its findings?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Director
Ceneral, Shipping has ordered the in-
stitution of judicial enquiry and the
Chiet Judicial Magistrate, Cochin, has
decided to have the first hearing on
29th August, 1978.

Setting wp of an HMT. Unit at
Kolbapar

3357. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is & fact that the
Central Government and the Stale
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Government of Maharashtra have
proposalsg under consideration to start
an H M.T. unit for watch assembling
at Kolhapur;

(b) it so, and at what stage the
served proposals stand and when it is
likely to be commissioned; and

(c¢) what is the total outlay of each
of the project and the break-up of the
share of centre and the State Gov-
aernment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). An
H.M.T. assisted watch assembly unit
has been sanctioned for establishment
at Kolhapur. The project, with an in-
vestment of Rs. 26 lakhs, will be set
up by the Western Maharashtra De-
velopment Corporation, an undertaking
of the Government of Maharashtra.
The Technical Service Agreement has
been concluded with H.M.T. Prelimi-
nary work for construction of the pro-
ject is in progress. The project is ex-
pected to be commissioned next year.

Talk regarding “Women in Indian
Politics’
3358. SHRI M. ARUNACHALAM:

Wiil the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether he is aware of a talk
about ‘Women in Indian Politics’
broadecast in External Service of
A.I.R. in early Juneg, 1978,

(b) the reasens why no mention
was made about Mrs. Gandhi, the
only woman Ex-P.M. of this coun-
try even though her contemporaries
were mentioned;

(c) whether the omission was de-
liberate and intentional; and

(d) if so, is there any
order to that effect?

standing

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K.
ADVANI): (a) Yes, Sir.
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(b) It is not correct to say that the
talk does not refer to Smt. Indira Gan-
dhi. the former Prime Ninister., The
taik specifically mentions about India
coming to have a woman Frime Minis-
ter in 1966.

ic) and (d). Doeg not arise.

Allotment of House sites to officers of
Andaman  Administration

3359. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the policy in regard to allot-
ment of house sites to officers of
Andaman Adminisiration stationed in
Port Blair Municipal area;

(by how many clasg I and class II
officers have been allotted house sites
within Port Blair Municipal area
during last three years and how
many were allowed to build houses
while holding posts in the Adminis-
tration;

(c) how many of such officers al-
ready solq out such house sites allot-
ted to them and how many have fur-
ther applied for sale permission; and

{(d) how many of them are still
enjoying Government accommodation
even after they have huilt their own
houses on Government =allotted house
sites?

THE MINISTER OF STATE IN THE
MINISTRY OF IHHOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (2)
No separate policy has been laid down
for alloiment of house siics to the
officers of Andaman and Nicobar Ad-
ministration. However, house gites are
allotted on the basis of priorities laid
down by the Administration in 1967.

(b) to (d). No class I and class II
officers have heen alloited house csites
within the Pg¢rt Siair Municipal Area
during the last threce years. One Per-
manent tehsildar, who is now on de-
putation to a Class IT post, wos allotted
a house site in July 78 in exchange of
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an unsuitable house site which had
earlier been allotted to him. He has
not yet constructed the house.

Shortfall of Industrial produciion due
to shortage of Power Coal And Labour
unrest

3360. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY
be pleased to gtate:

(a) whether due to shortage of
power and coal and also labour un-
rest there have been ghortfalls in
the Industrial Production during the
last six months;

(b) it so, the actual assessment
made by the Government; and

(c) the industrie; which have been
hard hit with and also the steps pro-
posed to be taken to increase produc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI): (a) Yes, Sir.

(b) and (¢). Shortfalls in produc-
tion can also be due v several factors
other than shorlage of power and coal
and labour unrest, e.g. slack demand,
shortage of raw  malerials, lack of
fingnee, elc. It 1s difficult to make an
assessment of production losses due to
these factors,  either individually or
collectively.,

According to figures collected bv the
Duectorute General of Technical De-
velopment in relation to selected indus-
tries m the organised sector, there has
been us overall positive growth trend
during  Junumy—May, 1978, With-
i this overall puture of positive
growth, svme indusiries have shown a
stagnant or dechining trend while others
have bLeen positive growth

Steps have been taken to improve
power generation both by crealion of
new capacity and maximising genera-
tion from existing plants. Sleps have
also been taken to improve avallability
of coal, e.g. imporl of explosives, better
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availability of railway wagons, mowve-
ment of coal by sea, increased rosd
transport and |better coordination
among various authorities concermed
with coal production.

Neod for Assistance to Shipping
Industry

3361. SHRI MOHINDER SINGE
SAYIANWALA: Wil] the Minister
of SHIPPING AND TRANSPORT be
pleased to state:

(a) whether his attention has beem
drawn to a news item in the Hindus
tan Times of 21st May, 1978 where
a spokesman of the shipping industry
has gaid that if necessary help might
not be given, the damage to the ship-
ping industry would be irreparable;
and

(b) if so, what is the Governmenis’
reaction thereto?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR2
CHAND RAM). (a) Yes, Sir.

(b) The question of affording relied
to the shipping companies {o tide
over their liquidity problems is under
urgent consideration.
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Repatrs of National Highway Nos 5
and 42

3363 SHRI PADAMCHARAN SA-
MANTASINHERA, Will the Minuster
of SHIPPING AND TRANSPORT be
pleased to state

(a) whether 1t 13 a fact that Orissa
Government has been representing
for gpecial repairs of National High-
way Nos 5 and 42,

(b) if so when and what ;5 the
total amount involved,

(c) what actaon has been taken
wpto date, and

(d) the amounts provided to
special repairs of National Highway
during the last three years, yearwise?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) to (¢) Fave
estimate, for special repars tg Na
tional Hiphway No 5 and National
Highway No 42 (Roads and
Bridges) agrregating Rs 11 121 lakhs
were receivid from the Government
of Oriv a Out of these 2 cstimates
amounting to Rs 110 lakhs have al-
1eady becn apptoved Two estimates
amouniin, to Rs 4006 lakhg have
been returned to the State Govern-
ment un 1pproved for the reason that
the ilems of work covered thereby
have not been considered urgent/have
olreadv been provided for in the re
lated revised onieinal cstimate =qnc-
tioned reccntly The fina] view In
regard to the 5th estimate amounting
to M9 5958 lakhs has not yet been
taken

(d)

1975-76 Rs 1098 lakhs
1976 77 Re 1574 lakhs
1077 78 Re 978 lakhs

Suppiv of Power to Industries in M.P

3384 SHRT RAJ KFSHAR SINGH
Whill the Minuster of ENERGY be
pleu-red to state

(a) whether his a‘tention hag been
drawn towards newg item  entitled

‘Power cut hyty; MP textile unite’
published 1in the National HercM
dateg the 18th July, 1878;

(b) if so, reasons for the power
crisis,

(c) value of production loss suffes-
ed due to power cut, and

(d) the steps taken to ensure
regular and sufficient power to the
industries 1n M.P 1p future?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
Yes, Sir

(b) Main reason for lower genera-
tion of energy during first half of
July 1978 has been the increased
forced outages of thermal generating
units

(c) Although shortfall 1n power
availability does affect production, it
1s not possible to estimate the value
of producton loss suffered due to
powcl shortage as there are number
of other factors like availability of
raw madterials labour situation ete.
which also affect production

(d) The power availability position
in the State improveg with the re-
commussiomng of the therma] umits
during 2nd half of July 19878 Steps
are also boing taken to 1ncrease power
avallability by maximsing generation
from the ewsting power stations by
improving their performnnee and by
addition of new generation capacity
A 200 MW umt 1s scheduled to be
commussioned at Satpura TP Station
during the current vear
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Setting up of Paper Mill in Tripura

3366. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether any difficulties have
cropped up in the matter of setting
up of the Paper Mill in Tripura;

(b) if so, the details thereof and
whether they include one relaling to
Iranian collaboration in the project;
and

(c) what gsteps are being taken by
Government 1o go ahead with the
project?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). Although the Government
of Iran had evinced interest in par-
ticipating in the setting wup of a
paper/pu]p project at Tripura, the
terms of such participation have not
yet been gettled.

(e) A feasibility study has already
been carried out. A final decision on
the jmplementation of the project
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would have to be taken in the con-
‘text of availability of resources gnd
relevant priorities of the various
paper projects which can be set up
in the North-Eastern Region.

Hlegal mining in Asansol Sub-Divi-
sion Burdwan Division

3367, SHRI ROBIN SEN: Wil the
Minister of ENERGY be pleased to
state:

(a) whether many illegal minings
are in operation violating all Mining
Acts, Laws and safety measures jn
Asansol Sub-Division of Burdwan
District;

(b) whether in some places minings
are also being done by these private
owners on the Eastern Coalflelds Ltd;
and

(c) measures preposed to he taken
to stop these illegal activities of
these private mine owners?

THE MINISTER OF ENERGY
. (SHRI P. RAMACHANDRAN): (a)
and (b). Some illegal mines were in
operation in Asansol Sub-Division of
Burdwan District.

(c) All illegal mining operations
within Eastern Coalfields Ltd. have
been stopped on 22nd July 1878 with
the help of the State Government.
As regards other areas the Bupreme
Court’s Order dated 5th May 1978
dismissing the writ petition fleld by
the private mining operators hag been
brought to the notice of the State
Government and they are taking
uction to stop illegal mining activity.
Some parties have obtained orders
from the Calcutta High Court staying
=gction against them. In these cases
the High Court is being moved to
vacate the orders.

Shortage of Cement in Assam

3368, SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether he iz aware of the
acute scarcity of cement jn Assam,
and the very high black market price
of Rs. 50 per bag prevailing for the
last one year;

(b) whether the Assam Govern-
ment has made request for urgent
allotment of larger quantities; and

(c) what steps have been taken
to supply cement to Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The cement shortage in the State of
Assam is a part of country-wide
shortage for cement. Due to inade-
quate availability, there are reports
of some unsocial elements indulging
in black marketing in cement in
various parts of the country.

(b) Yes, Sir.

(c) The quarterly average despat-
ches of cement to the Btate of Assam
during the last five years has been
of the order of 34,000 tonnes. During
the period January, 1877 to March,
1978, the quarlerly average despat-
ches of cement to the State has been
of the order of 45.000 tonnes. For the
period July-September, 1978 the State
has been allocated a quantity of 50,000
tonnes. It has not been possible to
allot additional guantity due to over=-
all non-availability of cement.

Supply of cement to Assam has
suffered on account of [Inadequate
availability of wagons and Railway
restrictions on movement of cement
beyond Farakka. Arrangements have
been made with the Centra] Inland
Waterways Corporation, Calcutta to
move cement to Gauhati gnd Karim-
ganj by river route, Road Freight
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rembursement has glso been libera-
lised with a view to encourage move-
ment by road to overcome the himuta-
twons of rail movement

Alleged Black Market by Madhao.
nagar Cotton Mills, Sangl

3369 SHR] BAPUSAHEB PARU
LEKAR Will the Minister of IN-
DUSTRY bc pleased to refer to the
Teply given to Unstaired Question
No 8255 on the 26.h April 18978 re-
garding black market by Madhaonagar
Cotton Mills Sangh and state

(a) whether the necessary informa-
tion ay; mentioned 1n the reply 1s
collected,

(b) whether the information has
been laid on the Table as mentioned
an reply and ,f not, when it would
be laid on Table, ang

1¢) what action Government pro-
posg to take?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) to
{c) Since the letter dated 18th
August 1977 from Shri V D Patwar-
dhan, Ex Officer and shareholder of
Madhaonagar Cotton Mills, referred
to 1n para (a) of Unstarred Question
No 8255 answered in the Lok Sabha
on 26th April 1978, was not available
in the Ministry of Industry, efforts
were made to trace it out but the
letter did not become available Since
address of Shri Patwardhan was not
known letter dated 30th May 1078
followed by two remunders on 14th
June 1978 and 10th July 1978 was
sent to the Hon Member with the
request to make a copy of the letter
avajlable for consideration of the
points that mught have been raised
there n  NWo reply hag vet been re-
ccived  If the Hon Member supplies
a ccpy of the letter action would be
taken

AUGUST 9, 1978
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Reported Mismanagement in Scocters
Indis Limited

8370 SHRI PIUS TIRKEY. Wil
the Minister of INDUSTRY be pleas-
ed to state

(a) whether Government are aware
of the 1eported mismanagement in the
Scooter, India Limited whith 18
showing heavy losses since 1ts incep-
tion,

(h) whether its equily shares have
been heavily devalued and the in-
vestment of the public whe bought
its equity sharcs have become 1n-
secured and

(c) it so what are the full facts
ang how the Government propose to
improve th. working of this Public
cnteiprise and to protect the interests
of the share-holders?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
to (c) The loss suffered by M/s
Scooters India Limited durng the
year 1977 78 was Rs 240 lakhs before
depreciation It was mainly due to
under utihsation of capacity The
Company s equity share of face value
Rs 10 1s being quoted around Rs 5§
The performance of the Company is
under constant review of the Govern-
ment Implementation of several
measures 18 in progress towards im-
proving the performance of the
Company

Road construction between Hari Na-
gar Depot of Harl Nagar, Ghanta
Ghar

8371 gHR!I MADAN TIWARY-
Will the Minister of SHIPFING AND
TRANSPORT be pleased to gtate

(a) whether it 18 a fact that the
Road cone<truction between Harl
Napar Depot ond Hmii Napar Ghanta
Ghar, New Delhi hos  blocked the
way of hundreds of school going
children throupgh their varfoug school
buses, y
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{b) whether it is also u fact that
the routs of different DTC buses has
also been diverted to some other
road which is absolutely not fit for
transport and may cause accident to
any bug at any time; and

(c) 1f so, by what earliest possible
time the road will be completed so
that school gomng children may not
face trouble?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢) The
road work between Hari Nagar Depot
and Hari1 Nagar Ghanta Ghar 1s in
progress. In addition, DDA js also
laying sewer lines and undertaking
other dovelopment works along and
across thig road. As a result, DTC
route No, 852 has been diverted from
Jail Road to a lane passing through
a residential area. The road will be
open to traffic after the DDA has
completed thewr work
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Filling up vacancies of Peong

?@?3. SHRI SANTOSHRAO GODE:
Will the Minister of HOME AFFAIRS
be pleaseq to state;

(a) how many Peong have retired
in  various Centra] Government
Offices since the imposition of ban on
the recruitment of Peons gnd how
many peons have been promoted;

(b) whether the posts thus vacated
have been filled; and

(c) it not, the remsons why Gov-
ernment are not taking any steps to
fill those vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI §. D. PATIL): (a) The in-
formation is not available in the
Department of Personnc] and Admun-
istrative Reforms,

(b) and (c). Since there 15 a ban
on the filing up of vacancies of
Peons; normally, the vacant posts of
peons are not filled in.

Conversion of Jealgorah Mines BCCL
into Fisheries

3374, SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
stated:

(a) Whether it is a fact that there
used to be 30 “Gope-Mazdoors” on
the surface in the days of Fast India
Coal Company to drain out water
accumulated over the mine of Jeal-
gorah Bararee Colliery of the BCCL,
Dhanbad, Bihar;

(b) Whether it is a fact that those
mazdoors for removing waler have
been dispensed with and the Colliery
Superintendent  of Jealgorah has
turneg those “Gope” into big tank
accumulating water to start cultiva-
tion of fish there, drowning the mines
below that;

(¢) Whether there has been any
plan to turn Joalgorah munes jnto
fisheries; and
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(d) It so, facts in details?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) to (d). During pre-national-
sation period these Goaf-Mazdoors
were ungaged on the surface in the
arca ty flll up the cracks formed as
a result of subsidence, to prevent fire;
fillng pot-holes and cracks, etc,
formed due to passage of water
through goaf; to clean surface drains;
to prevent rain-water going down the
mine, ¢te. Now the surface drainage
arrangement has been re-organised
so that most of the water goes out of
the area and whatever gets gccumu-
lated iy pumped out by diesel pumps.
Similaxly, underground pumping ar-
rangenient has been strengthened to
deal with water seepage. 14 persons
are still engaged for cleaning of
drains, blanketing of cracks, ete,
while the remaining persons are
utilised elsewhere. No one has been
dispensed with. The question of cul-
tivation of fish in the area, therefore,
does not arise.

Joint High Court for Delhl and
Haryana

8375. sHR! OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS
be pleased to state whether with the
grant of State hood to Delhi, Govern-
ment would alsg consider the desira-
bility of having a joint High Court of
Delhi and Haryana which will be of
advantage to the people of Haryana
and if not, the reasons therefore?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Government have decided to provide
a Legislative Assembly and a Coun-
ci] of Ministers for the Union Terri-
tory of Delhi. There is no proposal
to have a joint High Court of Delhi
and Haryana,
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Officers who completed thelr temurs
in Central Government

3376, SHRI KISHORE LAL:
SHRI RAGHAVJI:

Will the Munister of HOME AF-
FAIRS be pleuased to state:

(a) whether it 15 a fact that the
period of ‘cooling off’ for officers re-
verting to their parent cadre afler
completing their tenure in the Cen-
tral Government is two to three
years; and

(b) the number of officers in whose
cases this period has been relaxed
after 1st April, 1977 and the reasons
for this relaxation in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI §. D PATIL): (a) and (b).
The praclice hag been that officers are
considered for redeputation to the
Centre after they have served in
their own cadres on reversion for
three years Departures are, how-
ever, made in individual cases for
administrative considerations 1In the
period since 1st April, 1877, there
have been 25 such cases.

Schemeg submitted by State Govern-
ments for Welfare of S.C. and B.T.

3377. SHRI B. C, KAMBLE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the proposalsg each State sub-
mitted for grant under the Centrally
sponsored schemes for the welfare of
Scheduled Castes and Scheduled
Tribes and other Barkward classes
in 1077-78, and for 1878-79; and

(b) which proposals of cach State
were accepteg and which were reject-
ed by the Union Government and the
amount of grants sanctimed for each
scheme in each Sis% during the
sbove mentioned twd yoars?



81 Written Anstwers SRAVANA 18, 1800 (SAKA) Written Answers 3

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (b) 71he Mmmstry of Home
Affaus « ¢ Admin otering the follow-
ing six Centialy sponsored schemes
for Scheduli 3 Castes and Scheduled
“Tribes

(1) Post-Matric Scholarships
(2) Girls Hostels

(3) Measureg under the Protec
tion of Civil Rights Act

(4) Prematric Scholarships for
the children of Sweepeis Scaven-
Buis etc

(5) Coaching and Allicd Schemes
(6) Tiibal Research and Tramning

Information 1n respect of these
schemes for the year 1977-78 1s given
in the Statement laid on the Table of
the House [Placed in Library See
No LT 2613/78] For the year 1878 79
no amounts have been released as
final pruposals have not been received
from the States

Apprenticeship Courses in DTC

3378 SHRI V G HANDE Will the
Mmister of SHIPPING AND TRANS-
PORT be pleased to state

(a) wha* 1s the number of appren-
tices who have qualified the appren-
tice final exarmnation held shig year
after completing the apprenticeship
of three vears course jn various cate
gories viz Mechanic/Motor Mechame
etc,

(b) what are the terms and cond:-
tion, of vailous npprenficeship cours-
es ;n DTC and what eritera 15 laid
down frr quhifying the final appren-
tice exarunalion,

(¢) whother there 15 ®u proposal
under Government's consideration to
provide 3o0bh m DTC self to  the
apprentices whe have completed
three yearg training course, and

(d) 1f not, what are the reasons
and what alternate arrangements
Government propose to take in this
regard?

THE MINISTER OF STATE IN-
CHAGE OF [IHE MINISIRY OF
SHIPPING AND TRANSPORT (SHRI
CIIAND RAM) (a) Six

(b) The DTC is taking in appren-
tices for three years training only m
the Motor Mechanie trade According
to the provisions of the Apprentices
Act 1861, 5 candidate shoulq have
passed at least the Bth class examu-
nation and have completed 14 years
ol age for being taken as an appren
tiece  The fina] examinution 1s con-

ducicd by the Central Apprenticeship
Ad\ﬂt.(,]

(e) and (d) The Corporation has
alieady absorbed all the apprentices
who successfully completeq the 3
vear training course and qualified in
the final examunation conducted by
the Central Apprenticeship Adwviser
upto the year 1977 The results of
the candidates who appeared for the
test in 1878 have been received in
the Corporation on 1st August 1978
and steps are being taken by it to
absorb the successful candidates,
against the post, of Assistant Fitter,
subject to their being found medically
fit and otherwise suitable

Radio Siation at Tura in Meghalaya

3379 SHRIP A SANGMA Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Unstarred Ques-
tion No 8032 on 8rd August 1977 and
state

(a) whether the proposal has been
included 1n the Sixth Plan and ap-

proved by the Planning Commussion;
and

(b) if so, by what time the scheme
is expected to be implement-d?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SURI
L. K. ADVANI). (a) and (b). The
schemes proposed by All India Radio
for inclusion 1n the Sixth Plan (1978—
88) include one for the setting up of
a Radio Station at Tura Howevet, the
Planming Commussion has agreed to a
reduced outlay for the ATR. scueines
The proposals are, therelore, being re-
viewed with a view to ietdmning only
those which could se accommedated
within the reduced outlay. In .ase
the scheme for a radio station at Tuia
is retaned, it 18 lkely to be mple-
mented duiing the Sixth Plan pciod

Deputation allowance to employees of
Badarpur Thermal Power Project

3381 SHRI RAM PRASAD DLSH-
MUKH: Will the Minister of ENERGY
be pleased to state:

(a) whether 1n the office of the Fin-
ancial Adviser and Chief Accounts
Officer, Badarpur Thermal Power
Project, deputation (duty) allowance
was paid in 5th year onwards to cer-
tain persons whereas the others were

not paid;
(b) if 50, the reasonsg therefor,

(c) whether the said allowance 1s
sdmussible upto 4 years only, and
whether it wag paid to anybody be-
yond 4 years, if so, the reasons why
the others were not paid during 3lst
March 1975 and 31st March 1878;

(d) whether the department 18 giv-
ing deputation (duty) allowance to
some persons in the 5th year and 6th
year, if so, why the others are not
being paid the said allowance, when
they are in the same category wefl,
1-4-1878; and

(e) the reasons why the SC/ST
employees in the office of the Finan-
cial Adviser and Chief Accounts OM-
cer Bodarpur Thermal Pawer Project
wera sont bk to thewr porent depart-
menis but afl r a short perod they
were Lken agun on deputation when
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the SC/ST were not even allowed to
complete their terms in each year?

THE MINISTER OF ENERGY (SHR]L
P. RAMACHANDRAN): (a) to (d}. In
accordance with the Government Rules,
the deputation (duty) allowance prior
to 31-3-1978 has not been paid in the
5th year and onwards v any ofticer in
the office of Financial Adviser and
Chief Accountants Officer, B1.I.P, ex~
cept 1n one case In tms case the
deputaiion (duty) allowance was al-
lowed by Government bevond the 4th
year suce thetenuic of the post held
by the particular incumbent, as per
recruitment rules, was for 3 to 5 years
In 1¢gard to the paynient of deputation
(duty) uallowance beyond 1-4-1978,
the policy followed by National Ther-
mal Power Corporation, to whom the
manugement of Badarour Thermal
Power Project/Station was trunsfersed
from 1-4-1978, has been to maintaln a
stalus guo till the terms and conditions
are finalised On account of man-
tenance of a slatus yuo ante, 5 persong
i the Office of FA&CAO, who were In
receipt of deputation (duty) allowance
on 31-3-1978, have been allowed prov:
sionally to continue to draw the same
beyond 31-3-1978, though they com-
pleted 4 yeais on or after 3lst
March 1978

(e) During the last three years,
nine SCJ(ST employees were 1epatriat-
ed to their parent offices Out of these
9 employees, § of them got repatriated
due to their personal and domestic
circumstances on their own reguest,
2 of them were repatrmated because
extension to thess employees beyond
three years was not considered to be
in the public interest and one of them
was repatriated because his parent De-
partment did not agree to further ex-
tention of his depulation beyond a
periog of 3 years.

Strike by Employees of Bharat Coking
Coal Lid.

4382 SHRI P VENKATASUB-
BAIAH: Will the Minister of ENERGY
be pleased to stale:

(a) whether two employees of M/3.
Bharat Colung Coal Ltd, Dhanbad
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(Bihar) undertook an indefinite hun-
ger strike on 7-6-1078 which conti-
nued till 18-6-1978 in front of Prime
Minister's Residence demanding re-
dressal of grievanceg of employees 1n
general of the Undertaking as per
their churter of demands submitted
earlier an 18-9-1977 with an advance
notice tu the P.M. and the manage-
ment;

(b) whether during the hunger
strike period no medical assistance
was extended to them to look to their
fast deteriorating condition;

(c) whether beginning from 18-9-
1977, the said emp'oyees resorted to
hunger strike (token) on 29th and
30th May, 1978 i1n front of DMD Hd
Qrts, Dhanbad for a period of 48 hrs,
and

(d) whether Government propose
to redress their grievances and if so,
to what extent and within what time?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN). (a)
to (c). Two office bearers of the
Sampoorna Bharat Coking Coal
Ltd Chalak Samiti an unregistered
union of Vehicle drivers, resorted
to hunger strike in front of
the Prime Minister's residence on 7-6-
1978 and left the place on their own
on 18-6-1978. They had ealier inform.
ed of their intention by a letter dated
30-4-1878. Duning the hunger sinike
their condition was considered to be
normal and no medical assistance was
necessary  Ealier these employees
had staged a hunger strike in front of
the office of the Chairman-cum-Manag-
ing Director of the Bharat Coking
Coal Lid. at Dhanbad for 48 hours
from 28-5-1978.

(d) The said Samiti had submitted
a 30 Point Charter of Demands to the
Management. The main demands re-
lated to their service conditions, Ieave
rules, catcgorisation of tbeir jol 8, leave
travel concession, coalficld allowance,
house rent allowance, etc which can
be settled only during the genecral
negotialions for revision of wages etc.

Some of the other demands relate to
purely wadministrative matters like
maintenance of vehicles, procadure for
allotment of duty, legal assistance in
accident cases, supply of uniforms, ete.
The Company have already accepted
some of these and issued necessary
orders. The charter of demands also
includeg provision of housing, medical
and credit facilites ind other welfare
measures which are being provided as
per the Company's volizy.

Arrest of persons under MISA

3383 SHRI NIRMAL CRANDRA
JAIN: Will the Minister of DEFENCE
be pleased to state:

(a) whether some persons were
arrested under MISA or were arrest-
ed under DILR. on false charges of
distributing political pamphlets, ete.
and whether cases against most of
them were withdrawn by Govern-
ment and whether such persons will
be considered disqualified for recruit-
ment as employees in all defence
establishments especially in Vehicle
factories and gun-carriage factories
because of their such detention;

(b) it old rules provide for such a
disqualification, whether Government
propose to revoke such rules; and

(c) if so, the time by which a deci-
sion will be taken in this regard?

THE MINISTER OF DEFENCE
(SIIR1 JAGJIVAN RAM)' (a) A per-
son arrested under MISA or DIR and
against whom charges were withdrawn
or proved false may not be treated as
unsuilable for employment in defence
establishmentg including vehicle fac-
tortes and gun carriage factories pro-
vid2d he has no other disqualification.
The suitabihity of persons for employ-
ment ig examined arl decided Indivi-
dually.

(b) ang (c), Do not arise,
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Setting up of an Indusirial Pricing
Board

3384. SHR] DHARMA VIR VASI-
SHT: Will the Minister of INDUSTRY
be pleased to stale:

(a) whether the Finance Ministry
had worked out norms for fixing the
prices of mas< consumption industrial
items; it so, the details of the same;
and

(b) whether Government had in
view the setting up of an Industrial
Pricing Board analogous: to the Agri-
eultural Prices Commission, if so with
what type of resources 1n personnel
and finances?

THE MINISTER OF S1A1E IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) In matters
of price fixation. Government hag for
Iong seeking advice ficm wvarious
bodies set up for the purpose. At one
stage, it wag considered desirable that
such bodies should sdopt, tp the extent
possible, a common appioach towards
the problems of determination of fair
prices. Accordingly, a set of guide-
lines was formulated by the Ministry
of Finance and circulated to vaiious
Ministries /Departments about two
years ago.

(b) The Bureau of Industrial Costs
ang Prices already exists to advise
regarding prices of industrial goods
There is no proposal to establish a
separate Industrial Pricing Board.

Service conditions of the Staft of
Fort Aguada

3383, SHR] AMRUT KASAR- Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state*

(a) whether Government are aware
that the service conditions of the
staff working at Fort Aguada Light
House in the Union Territory of Goa
ere opporessive and full of exploita-
tion;
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(b) whether Government are aware

that the staff does not get evem
casua] leave with prifix and suffix;

(c) whether Government are aware
that there is no security of life of
the staff working at the Light House
and therr families; and

(d) what steps Government have
taken tg provide better facilities to
the stalf of the Light House?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No cases of oppres-
sion or exploitation of s'ail have come
come to the government notice.

(b) The staff are being allowed to
prefix and suffix holidays to their
casual leave,

(c) Compared to other light stations
1n remote areas, Aguada Lighthouse 18
one of the very favourably located sta-
tions with modern facilines avalable
close-by. Adequate security arrange
mentg exist and there is no danger to
life of staff or thewr {amiiy members,

(d) All facilities and concessions
admussible to Central Government
employees are available In addition,
rent free residential a:commodation
and other amemities have been pro-
vided.

Bhagwatli Commitliee Report wregard-
ing Inland Waler Transport

3387. SHRI BRIJ BHUSHAN TI-
WARI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether specific recommenda-
tiong of a natlonal Commitiee headed
by Shri Bhagwati regarding utilisa=
tion of Inland Vessels DNevelopment
Fund for giving flnanclal assistance
to the Inland Water Transport Ope-
rators have not been implemented
even after a lapse of 8 yvears;

{b) whether the so-cal’ed difficul-
ties, if any, in implementing this re-
commendation were ever brought to
the notice of the House; and
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(e) who has obstructed the adop-
tion gt this financial measure, which
could have gone a long way to help
the growth of inland water transport?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
BHIPPING AND TRANSPORT (SHRI
CHOND RAM): (a) to (c), The recom-
mendation of the Eorumittee for set-
ting up of an Inland Vesselg Develop-
ment Fund was considered but could
not be implemented due to constraints
of resources, This difficuliy was not
brought to the notice of House, The
matter has been reviewed and a propo-
sal for advancing ioans to entrepren-
eur: through Banks and other financial
instiiutions at subsidised rates is now
being processed.
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Jawans of B.S.F. and C.RP.

3389, SHRI RAMANAND TIWARY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Jawans of the
Border Security Force and Central
Reserve Police (C.R.P.F.) are given
extra drills and also kept in the quar-
ter guard (Cell) as a punishment;

(b) if so, whether 30 Kilograms of
earth or bricks are loaded on their
backs during these drills;

(c) whether these Jawans are kept
in the quarter guard (cell) for a
month and they are not paid for these
days; and

(d) if so, whether the constitution
of India allows one punishment for
one crime and if so, whether this
practice does not amount ta violation
of the Indian Constitution?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SIIR] DHANIK LAL MANDAL): (a)
Under the respective Acts and Rules
of the BSF and CRPF, confinement/
detention in quarter guard is an autho-
rised penallv for departmental lapses
for BSF and CRPF personuel. The
CRPF Ruleg also provide for extra
drill as @& minor pumshmeni, and a
person awarded wilh detention in
quarter guard can also be awarded
exira dril]l depending on the giravity
of the offence. The BSF Rules, how-
ever, do not contain any such provi-
sion,

(by No, Sir. This is not an autho-
rised punishment under the respective
Actg and Ruleg of the BSF and CRPF.

(¢) Under the respective Rules of
BSF and CRPF, dedution of pay and
allonwanceg for every day of confine-
ment/detention in gquarter guard is
permissible if such a penalty is impos.
ed under the relevant Acts and Rules
by the comptenent authority. The
defalters are, however, not kept in the
quarter guard more than 28 days.
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(d) These punishment; are provided
under the CRPF and BSF Acts enacted
by the Parliament in accordance with
the provisions of the Constitution,
Where the award af two penalties are
permissible in the Law or Rules for
the same officence as In the case of
imprinsonment and finc prescribeq in
severa]l penal sections of the LP.C. it
does not amount to a violation of the
Constitutional provisions

Transfer of properties of Collieries
taken over by Governmenat

3390. SHRI G. Y. KRISHNAN: will
the Minister of ENERGY he pleased
to state:

(a) the number of cases of trans-
fer of properties by owners found
illegal, after the taken over of non-
coking coal mines by Government;
and

(b) what steps Government have
taken agamnst the illegal transfer of
properties of colherieg taken over by
Government? .

THE MINISTER OF ENERGY
{SHRI P, RAMACIIANDRAN): (a)
and (b), Information is being collect-

ed.

Additional Highway along Bombay-
Pune Highway

3391, SHRI DAJ'BA DESAI: Wwill
the Miruster of SHIPPING AND
TRANSPORT be pleusel to state:

(a) is it a fact that there is a pro-
po al o eonstiuct additional High-
way along Bombay-Pune Highway;

(b) if so, whether it is clcared or
sanclioned if so, when the project is
expecicd to bp started; angd

(c) if not, the rearons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). Pr -magb-
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ly the Member is refssring to the pro=
posal of widening from 2 to 4-lane
(dual 2-lane carriageway) the Panvel-
Dehu Road length of the Bombay-Pune
Road, National Highway No. ¢ whick
in the Borghat reach would require
re-alignment because of the existing
steep glopes and shurp curves. The
proposal is stil] in planning stage and
it would be premature to give the
likely date of commencement of the
project. However, the Borghat reach
for the first 2-lane carriagewa.y on a
new alignment is under consideration
for inclusion in the 1978—83 five year
plan programme subject to the outlay
hkely to be fixed for the plan.

Ban on Import of Literature from
China

3302. SHR] JYOTIRMOY BOSU:
Will the Mimster of HOME AFFAIRS
be pleased to state.

(a) whother there is any kind of
ban or restriction on import of lite-
rature pubushed i1n Peuples’ Repub-
he of China;

(b) whether he had received re-
presentations fiom Members of Par-
Irament requesting him {o lovk into
the matter and ensure that there ia
no hindrance of such literature com-
ing to this country; and

(c) if so, what is the present posi-
tion, and whether Government want
to keep the ban on which will make
the relalionship strain?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): (a)
There i; no blanket ban on the import
of literature publisheq in Peoples’ Re-
public of China, but eniry of some
spucified book; and periodicals has
been prohibited,

(b) Yes, sir.
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Stnke in Textile Mills in Bombay

3794 SIIRI P RAJAGOPAL NAIDU
Will the Minister of INDUSTRY te
pleased to statc

(a) whether there was a stitke 1n
the tcxtile mulls run bv  National
Textile Corporation in Bombay and

(b) 11 50, the reason. therefor?

THE MINISTER OfF STA1F IN THE
MINISTRY OF INDLSIRY (SHRI-
MAILI ABHA MAITH (a) Yes Sir

(b) Some of the dumands in.'uded
continuify of service for the purpose
of payment of gralaitv i seven mulls
in Maharashtra which had gone into
ligwdation or had been woung up
under orders of Law Courts prior to
nationalisation, payment of arrears of
Provident Fund for re nafioralisation
and post-take-over peried
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Price Hike on Cycles

3398. SHRI RAJ KRISHNA DAWN:
SHRI YADVENDRA DUTT:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the recent 10 per cent price hike of
cycles, the poorman’s only transport;

(b) whether Government are pro-
Posing active steps tp force the manu-

facturer for revision of hiked cycle
price; and

(c) if not, whether Government are
going to give subsidy to the poorman
for purchasing cycles?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Govern-
ment are aware that there has been
some increase in the price of cycles.

(b) The increase in price of cycles
is mainly due to increased cosl of raw
materialg and increase in excise auty.
There is no price control on cycles.

(c) No such proposal is under the
consideration of Government.

nue, 1977 & AR & fagea fed i sl

3399. WA gFN A AN@IAEE : TV
mAEN TEFTEAFEIFNFG fF #dw, 1977
& 913 ¥, f5Ta wiw maw fagas feo oot
IR fwad veaide frasa oo oo qgr saF
gieet, mifzanfagy, sfzam, sasmat aar
feog anFamriar gear fwaar-feadr § 2

g wEwm #§ g det (sft afw a
woew) © wiwW, 1977 & @E A Wi
aEw fAgag fd @ 4 | TIEIT AqGT I
mu’rrhzmlsq@ﬁﬂaﬂaaﬂr F oET H
rﬂuﬁfmnﬁaiqum T FEAHA €,
dg 1€ g, afeardt, wfear,  qaem
a1 faos ot w1 et 8 |



9 Written Answers BRAVANA 16, 1800 (SAKA) Wniten Answers 98

Posts reserved for 5.C. ang B.T. lying
wacast

3400 SHRI R L, XUREEL: Will the
Minuster of HOME AFFAIRS be pleas-
ed to state

(a) number of posts in diflerent
cadres reserved for S5C and ST :tl

lying vacant uptodate,

(b) number of posts in diffe;ent
cadreg got de-reserved s0 far mn
various Ministries, attached and thewr
subordinate offices, and

(e) number of persons so far ap-
pounted on ad hoc basis 1n general
and number of posts given tp mem-
bers of general Category of staff
which otherwise would have gone to
members of BC and BT as per poinis
reserved in the communal Roster dur-
ing the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFaIRS
(SHRI DHANIK LAL MANDAL): (a)
The required informaton as on 31st
July, 1978 (Group-wise AB,C and D)
ig being collected from Mimsines/
Depaitments and will be laid on the
Table of the Houge a5 soon as possi-
ble

(b) The required info:mation,
Group-wise (Group-A, B, C & D) relat-
ing to the last three calendar years 1s
being collecteq and will be laid on the
Table of House as spon g, possible

(¢) The required information relat-
ing to long-term wvacancies 18 being
collected from the Mimstries/Depart-
merfi‘s jn  respect of the last three
calendar years and will be placed on
the Table of the House as soon as
possible

Wagon Production

2401 SHR[ C. K JAFFER SHA-
RIEF- Will the Minister of INDUSTRY
be pleased to state:

(a) the total production of Rallway
wagons in the country during the year
1977-78;

2212 LS—4

(b) the production target for the

current year, and

(¢) how far 1t will meet the demand
of railway wagons by the industry
and agriculture?

‘THE MINISTER OF BTAYE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) Total
production of wagons in the country
during the year 1077-73 was 12,3685
wagons in terms of gfour-wheeler
units

(b) Pioduction target for the cur-
rent year 1z 10,000 1n terms of four-
wheeler umits, which i1 expected to be
raised to 13,600

(c) The production of wagons by
the Industry 1s regulated in relation to
fhe budget allocation to Railways The
annual procurement of wagons by the
Railwayg 1s based on their assessment
of replacement required and the needs
of traffic,

New Licences Issued to Companies

3402 PROF BSAMAR GUHA. will
the Minister of INDUSTRY be pleased
to state

(a) whether new liceneeg have been
1sued to companies which earned
annual profits over rupees 10 crores
during the year 1877-78 and there.
after,

(b) 1f 80, names of such companies;
and

(¢) the reasons for issuing fresh
lLicences to these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) (to (¢).
There 1s no provision for indicating the
annual profit earned bythe applicant
company 1n the proforma prescribed
for applying for an Industrial Licence
under the provisons of Indusiries
(Development and Regulation) Act,
1851 Ag such, statistics relating to
industrial licenceg granted to compa-
nies, which earned annual profits over
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‘R, 10 crores, are not centrally main-
tamned in the Secretariat for Industrial
Approvals,

Full details of all Industrial Licen-
ces including the name of the party,
ete. are published in “Weekly Bulletin
of Industrial Licences, Import Licences
and Export Licences” and “Monthly
List of Lettery of Intent and Industr-
al Licences”. Copies of these pullice-
tions are available in the Parliament
Library,

Industrial Licences are issued gn the
basis of merits of the application
after taking into consideration the
techno-economic features of the pro-
posal, capacity approved/installed,
demand, applicant’s experiencs and
suitability, foreign collaboration, if
any, involved, savings outgo ol foreign
exchange, etc.

Seiting up of low temperature Car-
bonisation Plant at Ranchi

3403. SHRI AMARSINH V. RATHA-
WA: Will the Minister of ENERGY be
pleased to state:

(a) whether Government propose to
set up a low temperature carbonisa-
tion plant in Ranchi;

(b) if s0, the main features there-
of; and

(c) whether it wil] be set up with
the collaboration of any country or
with Indian technology?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (¢).
At present, no such propossl is under
the consideration nf the Goveirnment.

Wages eoarneda by Employees of
District Indusirial Centres
3404. BHR] S, R, DAMANI: Will the
Minister of INDUSTRY be pleazed to

state:

(a) the work carried out by dis-
trict induntrial centres so far and the
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additional employment and production
created thereunder; and

{b) the monthly or daily wages
earned by those served by the
Centres?

THE MINISTER OF STATE IN 1HE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI): (a) and (b.
The Scheme of District Industries
Centres came 1nto operation from May,
1878, The personnel to run these
centres viz. the General Manager and
the Functional Managers are being re-
cruiteg and trained. The activities of
the centre are being identified in the
confext of the local resourceg and
needs. Since these activities have just
commenced, it is too early ip oblain
the desired information

Demangd of Maharaghtra Government
for controlleg ecloth

3405. SHRI D. B. PATIL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it ir a fact that the
demand of Maharashtra Government
for controlled cloth for 1977-78 was
not met fully;

(b) if so, the reasons thereof; and

(¢) what was the demand of each
State for controlled cloth in 1977-78
and to what extent that demand was
fulfilled?

THE MINISTER OF STATE IN TIHE
MINISTRY OF INDUSTRY (S8HRI-
MATI ABHA MAITI): (a) to (c).
State-wise allocations of controlled
cloth are based on population in rela.
tion to a production leve] of 400 mijllion
square meters in a year., Actual gliot-
ments to each State are determined on
this basis after taking into account the
actual variety-wise production
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Newg Iem, captioned Iudustirial
Climate Murky

3408 SHRr K LAKKAPPA
SHRI M RAM GOPAL
REDDY

Will the MINISTER OF INDUSTRY
be pleased to gtate

(a) whether his attention has been
drawn to an interview given by Shri
G D Birla on 8th July, 1978 to the
Financial Express that foreign invest-
ment prospects are bleak, as publish.
ed 1n the Indian Express of 10th
July, 1978, and

(b) f so, Government's
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI) (a) Yes Sir

() Government do not share the
views expressed by Shri G D Birla

Criteria for imviting Press Corres-
pondents at Press Conferences
addressed by Ministers

3407 SHRI L. L. KAPOOR
SHR] R K MHALGI

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whethey Informution Officers
attached to each Minister have been
nviting Presg Correspondents to Presg
Conferences addressed by Ministers,
Government officials angd foreign visl.
tors,

(b) whether they discrumunate in
selecting correspondents, angd

(c) if not, why the inwitationg for
such press conferences are being sent
to only a few correspondentt and
neglect a large number of corres-

pondents who regularly wisit the
Press Information Bureau?

THE MINISTER OF NFORMATION
AND BROADCASTING (SHRT L K
ADVANI) (a) Yes, Sir

(b) No, Sir For Press Conferences
sddressed by Ministers, all accredited

r=action

to the Government of India are nvited
without any discrimination

(c) Does not anse

Ex-gratia payment for Air Force
Personne]

3408 SHRI DHIRENDRANATH
BASU Will the Minister of DEFENCE
be pleased to state

(a) whether 1t 13 a fact that Gov-
ernment have detided to increase the
exr-gratia payment from Rs 42000/-
to R one lakh for the Air Force
personnel since November, 1877, and

(b) if so, the number of Aiwr Force
personnel who have receivegq the
enhanced ex-graha payment?®

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF
SHER SINGH) (a) Yes, 8ir The en-
hanced amount 15 admissible to the
farmlies of Aimed Forces personnel
and cwvilians paid from Defence Ser-
vices Estimates who die as a result of
accident to the awrcraft while travel-
ling by Service Aircraft gs passengers
or members of aircrew 1n the course of
the performance of their official duties

(b) The families of five deceased Air
Force Officers have so far received an
ex gratia gward of Rs 1 lakh each

Overhauling of Ministry of Industry

3409 SHRI SURENDRA BIKRAM
Will the Mimster of INDUSTRY be

pleased to state

{a) what steps he has taken to over.
haul the Industry Mimstry

{b) what effects this overhauling
18 expected to bring towards more
effictent working of the department;
and

{c) whether overhauling has result-
ed into surplus of manpower or re-
quirement of more manpower in the
industries Department?
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THE MINISTER QF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
Streamlining of the working of the
Ministry with a view to making it an
effective tool in achieving the obyec-
tives get out in the Policy Statements
announced by Government from tiv.e
to time, consistent with the need for
economy, 1s constantly under review
of this Ministry,

Shifting of OMices of Coal Indla Ltd.
from Caleutta

3410, SHRI DILIP CHAKRAVARTY .
Wil the Minister of ENERGY be pleas-
ed to state:

(a) whether the Central Govern-
ment is contemplating to squeeze the
Caicutta offices of Coal India Ltd. and
its subsidiary companies by shifting
work-load functions;

(b) whether there is any move for
reduction of stafr by way of transfer
from the Calcutta offices of Coa] India
and its subsidiary companies;

() if so, what is the veavon and
what will be the basis;

(d) whether he received represen-
tations from workmen’s organisation
of Coal India and its subsidiary Com.-
panies, Calcutta, in connection with
their very old unsettleq isgues; and

(e) 1if 50, what action js  bej
taken in thig matter? "

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN}: (8) No, Sir,

(b) and (c). A review of the staft
strength in the Calcutta Offices of Coal
India Ltd. and jts subsidiaries in rela-
tion to the work load has been carried
:ut, Wh;erever it is found tnpt there

re surplus workers. they are
deployed in greas whe:ey!he serl:;::ne:
could be better utilised. TEfforts will
be made to see that the employees do
not suffer undye hardship,

(d) Yes, Sir,

(e) wherever possible, the grievances
Bave been settled by Coal India Ltd.
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Certain grievances which are bagic in
nature can be taken up only at the
time of general revision of wages and
wage structure.

Bombs discovered near Gulbarga

3411. SHR] RAJSHEKHAR KOLUR:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether there has been any
progress in the investigation into the
reported recovery of four bombe
(grenades) with army markings nesr
the Gulbarga Railway Station and
also under a railway bridge on Cent-
ra] Railway on 18th and 19th April,
1978; and

(b) if so, the details theicof?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL). (a)
and (b). Intensive enquiries, by the in-
vestigation officers. into the rccovery
of these practice grenades, hava not
furmished any clue. In the circum-
stances, the Railway Police, Bangalore
have treated the maiter as closed.

Setting up of a Committee on Cenire-
State Fiscal Relations

3412. PROFESSOR P. G,
MAVALANKAR:
SHRI CHITTA BASU:
SHRI SHYAM SUNDAR
GUFTA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

SHRI K. MALLANNA.

SHRIMATI PARVATHI
KRISHNAN:

SHRI M. KALYANASUN-
DARAM:

SHRI DHARMA VIR
VASISHT:

Will the Minister of PLANNING bLe
pleased to state:

(a) whether a high powered Com-
mittee of the National
Council has been constituted to deal
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with the problem of Centre-State
financial and flscal relations and pat-
terns

(b) f so, full detailg thereof, and

(c) whether the said Committee
has met for the purpose ang if %o,
where and how many times and with
what deliberations ang decisione?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) to (¢) In pur
suance of the resolution adopted by
the Nalional Deveiopment Council a
Commitiee with the Deputy Chairman
Planning Commiasion as the Chairman
and the Union Finance Minister and
the Chuf Ministers of all States Js
Member: has been set up to dis uss
fiscal arrangements in the hight of the
Draft Five Year Plan 1978—1983
which would nter alia review the
Gadg:l Formula and the scope of
Centrally ponsored schemes

The t tm= of reference of the Com
miltee are as follows

1 To review fiscal arrangements
betwe*n the States and the Cunire
having regard to the provisions of the
Constitution n the light of the
larger role o be assigned tc Srate
Governments in the next flve jears
in development planning and e¢x>

cution and mter aha

(a) to review the working of the
Gadgil Formula and to recommend
such changes in this formula 18
appear necessary,

(b) 1o review the scope of Cen
tral and  Centrally sponsored
schemes 1n sectors primanly
within the responsibifity nf the
States m the context of the cri
teria last laid down by the NDC
and to recommend such changes as
appear Necessary

2 To advise on mobilising nntional
1esources at all levels gdequate for
fingneing both plin and non-plan
developmental outlay in the period
1978 83"

The first meeting of the Committee
15 being convened on 21st and 22nd
August, 1978

Seiting up of District Industrial
Centires in Orissa

3413 SHRI SARAT KAR Wil the
Minister of INDUSTRY be pleased lo
state

(a) whether the Central Govern-
ment has sanctioned establishment
of district industries centrez in the
13 districts of the Orissa State

(b) whether the Centre has also
extended facilities to provide all the
requisite mputs to small entre
preneurs and arti.ans at the distiict
lavel under one roof so that they
may not have to run from one
agency to another foy availing various
assistances for implementing their
projects, and

() 1f 50 the details regarding the

assistance of Central Government in
thig regard?

THF MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) Yes Sir

(b) and (¢) The Industrial Policy an-
nounced in Parliament on 23 12-1977
emphasised the need for vigorous deve-
lopment of Cottage and Small Scale
Industries widely dispersed In  rural
areas and small towns Industrv had
50 far clustered round metropolilan
citieg and other large towns contribut-
ng to haphazard growth of towns and
had crcated regional imbalauces So
much so that more than 60 per (ent
small scale umits 1n the country are
acrounted for 50 urban centres in¢lud-
ing the four metrovolitin ireag of
Delhi Bombay Calcutta and Madias
It 15 to correct {hese imbalances that
the new policy envisages setting up of
District Industries Centres 1n  each
District 1n the country to act as a single
administrative autharity tg give all
clearances and provide all promotional
support and guidance both to eviotug
as well as prospeclive entrepreneuis
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The District Industries Centres are
authorised to accord the n2cessary
clearances to the entrepremeur under
one roof. The functions of the District
Industries Centres include economic
investigation of the district’s potentral
for development including its raw
material and other resources, prepara-
tion of feasibility reports for suitable
projects, assistance in procuring raw
materials, machinery and equipment
and credit arrangements with financial
institutions and banks, The rentres
will also assist the entrepreneurs in ihe
marketing of their products by giving
them market information, guidance,
identifying marketing outlets and iden-
tily programmes for research, extension
and entrepreneurial training. One of
the major activities of the District
Industries Centres will be to promote
rural and cottage industries Yy closely
lLaising with the Khadi & Village In-
dustries Commission, Handicrafts, and
Handlooms Directorates and the rural
development Blocks.

Each District Industries Centre is
headed by a Genreal Manager and
Seven Functiona] Managers in the
fo'lowing disciplines:

1. Economic Investigation

2. Machinery & Equipment

3. Research, Extension and Train-
ing

4. Raw Materials

5. Credit

6. Marketing

7. KVI, RIP and RAP

The programme is a Centrally spon-
sored scheme implemented by the state
Goavernments Administrations
through their Industries Departments.
Central financia]l assistance @Rs. 5.00
lakhs non-recurring and 75 per cent of
the recurring expenditure limited to
Rs. 3.76 lakhs per District Industries
Centre will be available.

AUGUST 9, 1978
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UBBR offer to enrich natural uranium
for India

3418. SHRI KANWAR LAL
GUPTA;

SHRI VASANT SATHE:
SHRI C. K. CHANDRAPPAN:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether it is a fact that an in-
formal offer has been made by USSR
to enrich natural uranium for India;

(b) it so0, details thereof and the
reaction of the Government of India
thereto; and

(c) the latest gattitude of U.S.A.
Government to supply uranium to
India?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

(c) U.S. authorities have given no
indication that they will not honour
their obligations under the existing
Cooperation Agreement for continued
supplies of enriched uranium for the
Tarapur Atomic Power Station, In
fact in view of the provisions of the
Non-Proliferation Act they are want-
fng to negotiate consequential changes.

Basant Alreraft

3420. SHRI S. G. MURUGAIYAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government  have
stopped the orders for Basant aircraft
with Hindustan Aeronautics Limited;

(b) whether Government propose to
purchase helicopters from United
Stateg for agricultural spraying;

(c) it so, what are the details and
reasong therefor?
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(d) whether HAL proposes to' wind
up manufacture of Basant aircraft fol-
lowing the stoppage of Governmment
orders; and

(e) if go, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SHER
SINGH): (a) Yes, Sir.

(b) It is proposed to impurt . suitable
type of helicopter for agricultural
spraying.

{c) While fixed wing airrraft, like
BASANT are suitable for-spraying in
compact areas, helicopiers are more
suijtable for fragmented areas on ac-
count of easy manoeuvrability, It is,
therefore, proposeq to have a judicious
mix of both fixed wing rircraft and
helicopters for this purpose.

(d) and (e) HAL have stopped fur-
ther manufacture of BASANT aircraft
with effect from 1st April, 1978. The
question of winding up this line of
manufacture will be considered in due
course.

FIR's Filed against Ex-P.M.

3421. SHRI HITENDRA DESAIL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many FIR's are filed
against the ex-Prime Minister, Smt.
Indira Gendhi; and

(b) will Government lay on the
Table of the House copies of F.IR's?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (8HRI
DHANIK LAL MANDAL): (a) Five

(b) The details of the FIRs have been
published in all Newspapers.
Capacity Utllisation of Industries

3422. SHRI C. N. VISVANATHAN:

SHRI A. BALA PAJANOR:
Will the Minister of INDUSTRY

be pleased tp state:
(a) the extent of improvement in

capacity utilisation of industries en-
visaged during the next two years and
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the concrete gteps proposed to bring
about improvement;

(b) the increase in capacity or crea.
tion of fresh capacity in selected ma-
Jor industries envisaged during the
period, both in the private and public
sector; and

(c) the extent to which care is taken
that the policy in thjs regard does not
deviate from the policy for encoura-
gement of small industrieg and curb
«on monopolists?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Fuller utili-
sation of existing capacity and assess-
ment of this is a continous exercise.
The steps taken by Government to bring
about improvement in capacity utili-
sation in industries include close moni-
toring and timely trouble-shooting to
secure optimum utihisation, availa-
bility of requisite 1nputs inecluding
through imports of raw matenals in
a timely manner, stress on power
generation and distribution, diversifi-
cation, generation of exports etc,

(b) A statement showing increase in
capacily m selected major industries
during the net two years ig attached.
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{c) Apart from the restrictions and
the curbe to regulate the growth of
large houses as already rprovided in
the MRTP Act, 1969 and the criteria
being followed in dealing with the pro-
posals from large houses for expansion/
establishment of new undertaking
under the aforesaid Act, the stzlement
on industrral policy made before the
Parhament on 23rd December, 1977
spells out the further measures under-
taken by the Government in relation
to the growth of large houses as also
to promote the small scale sector.

Recently Government have expand-
ed the list of items reserved for ex-
clusive production in the small scale
sector from 180 to 504 in December,
1977 and then in Aprl, 1978 to 807.
Continuous review of reserved items is
being done in order to ensure adequate
growth of potential in that sector.
Currently, High-Powered Export Com-~
mitiee under the Chairmanship of
Juslice Rajinder Sachar is reviewing
the MRTP Act, 1869 and the Compan-
ies Act, 1956. The Repori is expected
to be submitted to Government shortly.

Statement showing inciease in capacity in selected Major Industries during the next two years.

Accounting

Item N Capacity Capacity Increase in Capacity during
Unit as on  expected next two years in
1-4-78 by
1980-81  Public Private  Total
Sector Sector

1 2 3 4 5 6 7 8

1. Nitrogenous Fertili- Th. Tonnes 3,028 5003 1,792% 273 2085
zers,

2. Phosphatic Fertili- Th. Tonnes 915 1341 396 30 426
ZCrs”

- Paper and Paper  Th. Tonnes 1,264 1570 133 17 06
3 Boal:-edr 3 3
4. Newsprint . Th. Tonnes 5 230 155 155

Cement « Mill, Tonnes 22+ 26 30'50 416 408 824

. Cawtic Sodo « Th. Tonnes 697'6  B40°0 480 33754 1424

7. Soda Ash Th. Tonnes 618-0 833+0 (] 155 2150

#*Includes 228 Th, Tonnes of Co-operative Sector
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' 2 3 4 5 6 7 A
8. Industrial Explosives  Th. Tonnes 66 106 20 20 40
9. Commercial Vehicles Th. Nos. 79'5 89's & 160 160
10. Aluminium ‘1h. Tonnes 300 325 a5 . as

Avallability and consumption of
electricity

3423. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) what is the total quantity of
electricity available in the country
and what ig the Statewise consump-
tion separately for agriculture, do.
mestic and industrial use; and

(b) what is the total line losses in
each of the above categories?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The total
quantity of electrical energy available
in the country in 1876-77 was B30€7
million units. The Statewise consum-

ption of energy by domestic, industrial
and agricultural consumers separately
is given in annexure. Gross energy
generation during 1977-78 was 92196
million units. Statewise consumption
figures in domestic., industrial and agri-
cultural consumers during the year
1877-78 are not readily available.

(b) It is not possible to segregate the
total transmission and distribution lire
losses on account of energy consump-
tion by various categories of consu-
mers. This is because the same
transmission and distribution system is
used for supplying power to all types
of consumers. However, the total
mission and distribution losses state-
wise for the year 1976 77 is also given
in attached statement.

Statement
(All higures in million units)
Energy Consumption Total _
5. State[Union Territory —_— —=—— — transmiwion
No. Domestic Industrial  Agruuliural &r;ﬁ“:':lﬁ-
MU MU MU losses
1. Andhra Pradesh P G 310°53 187011 770°65 1208-97
2. Asam . . . . . . 4848 286- 05 1:B6 132 54
3. Bihar e e e 145'56  2921-75 449°37 1064- 19
4 Gujarat e e e 466:74  3555'35 92311 123516
5. Haryana . . . " . 13766 B7B-45 719°79 514° 08
6. Himachal Pradesh . . . 4614 59'90 837 192 44
7. Jammu & Kashmir . . . 126- 62 11630 2739 Ti1eag
8. Karnataks o e e 460- 31 3455°20  395°99 969+ 03
9. Kerala . . s e 233°95 1589+64 to2' 78 459'49
10  Madhya Pradesh . . . . ara* 94 2896+ 52 a7 5t 865 41




11y Written Answers SRAVANA 18, 1900 (SAKA) Written Angwers

118

1 2 3 4 5 6
11, Maharashtia ' . 1170 49 6709:00 918+ 59 238483
12.  Mampur 9'50 1-64 393
13. Meghalaya ‘ ' 448 12-88 - 15° 50
14. Nagaland . . s : . 13'43 055 . 89
15. Orsa 7943 1854-8o 14771 468-93
16. Punjab 279'82  2127'79 97273 792-62
17 Rajasthan 134" 50 1239° 24 429°88 710° 14
18. Taml Nadu 540° 70 3377°92 1693-88 1539'92
19. Tripura 6-81 2° 45 118 462
20. Utiar Pradesh . . 673 40 3995°92 1854-92 2330° 79
at. West Bengal . s . 655° 31 3873°79 68-21 752°37

UNION TERRITORIES

a A& N lsalands . . 1'g2 131 - 1-18
b Arunachal Pradesh 3-88 057 . 2-91
c. Chandigarh 82° 34 5588 2°10 39°25
d D & N Haweh o= 48 1-68 0*22 2°0%:
e. Delm 514 1b 564+ 14 5 12 206+ 66
f. Goa Daman & Diu 20°23 9817 185 35° 70
g Lakshadweep o-8o0 002 0'0g9
h. Mizoram 1"42 Nil . 0°99
1. Pondicheiry . T1v43 58:66 85°42 18-04

Loss to BHEL in preparing Generators
for Libya

3424 SHR1 RAMJI LAL SUMAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many time different gene-
rators were prepared in BHEL factory
before despatch to Libya according to
contract and what amount of loases
have been incurred due to wastage
which took place in BHEL factory to
prepare generatorg according to Lib-
van Government specifications; and

(b) what i the programme for
power  generation/development of
steam generators in BHEL; details and

the progresg made during last three
Years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Under the
contract with M/s Elertricity Corpora-
tion Tripoli, Libya, BHEL have to sup-
ply 2 Nos. of 120 MW Turbo Genera-
tors. These generators are similar in
design to the ones supplied earlier and
to be supplied in future to domestic
markeis. Generators for supply to
Libya along with their components:
were identified right from the begin-
ning of manufacture. The question of
different generators being prepared
prior to despatch to Libya, therefore,
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-does not arise. The first Turbo Gene-
rator for Libya has recently been test-
ed sucessfully at BHEL, Bhopal and
will be shipped to Libya by endg of
August, 1978. The setond generator
is under machining and assembly and
is due for testing in November, 1978.
There has been no loss or waslage in
the manufacture of these generators.

(b) The programme for power gene-
ration envisages an addition of 18500
MW during the plan period 1878-79 to
1982-83 OQut of (his, BHEL wruld ce
supplying equipmeni for an addition
of 17500 MW which works oat to about
95 per cent of contemplated addition
to the installed capacity during the
plan period. While this indicateg the
development 1n respect of BHEL s con-
tribution to power generation scheme,
in the technical development fleld for
stearn generators, BHEL will commence
manufacturing of 500 MW sets during
this period. The table below indicates
the progress made by BHEL during the
Tast three years in their euntnibution
to power generation wi'hin the country

MW Commiwtoned

Year Total BHELs
fon the share  of BHLIL.'s
country share
1975-76 1Bog 1389 77
1976-77 1707 167 6B
1977-78 1956 1895 97

Setting up of a Therma] Preject at
Ropar

3425. DR. BALDEV PRAKASH: Wili
the Minister of ENERGY be pleaseq to
state:

(a) whether Government hag re-
ceived any proposa] for setting up a
thermal project at Rupar;

(b) if go, the date of receiving the
proposal and action taken by Gov-
ernment thereon; and

AUGUST 9, 1078'
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(¢) when clearance chance i3 being
given to the project?

THE MINISTER OF ENERGY (SLIRI
P. RAMACHANDRAN): (a) Yes, Sir.

(b) An outline propusal for a 5%200
MW thermal power station at Ropar
was received in the Central Electririty
Authority i1n November, 1877. The
feasibility of supply and transportation
of coal is being exanuned in consulta-
tion with the Department of coa] and
the Minustry of Railways. As the
feasibility report received from Pun-
Jjab State Electricity Board dig not
contain gdequate data required to
assess the techno-economic feasibility
of the project they were asked to
furnish necessary clarifications, some
of which are yet to be furnished.
Punjab State Electricity Board have
informed C.E.A. in July, 1878 that
the project report is bheing revised by
them and will be submitted to the Cen-
tral Electricity Authorily shortly

(c) The power projects already sanc-
tioned for Punjab State are corsidered
adequate to meet 1ts antiripated growth
in power demand upto 18982 &7 For
meeting the further growth in power
demand for the period 1983-84 to 1uB8-
89, a number of alternatives incTuding
the proposal for a large therma, p.ower
plant at Ropar are under eamination.
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Mogal Lines
3427 SHRIMATI MRINAL GORE
DR BAPU KALDATE

Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Mogal Lines are
in the Financia] trouble,

(b) whether the Mogal Lineg pro-
pose to discontinue some of its regu-
lar services, and

(c) if go, the details thereof?

THE MINISTER OF BSTATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
CHAND RAM) (a) Yes, Bir

(b) No final decision has been taken
in this regard so far

(e) Does not arise

Permission for Expansion to a
Multinational Blade Company

3428 SHRI JANARDHANA POO
JARY Will the Minister of INDUSTRY
be pleased to state

(a) whether 1t 13 a fact that a mul
tinational blade company hag been
allowed to expand its capacity,

ritien Angwers SRAVANA 18, 1800 (SAKA) Wnitten Answers a2

(b) it a0, whether 1t is also a fact
that this favour will cause a great
setback to Indian plade manufactu-
rers, and

(e) if go, the reasong for (a) above?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) No mult:
nationa] firm has been licensed to
manufacture saftey razor blades in
India If the hon'ble Member how
ever refers to Messrs Sharpedge Ltd,
a concern which has connections with
Messrs Hindustan Lever Limuted, a
rultinational company the position
18 that this irm has applied for
g.anlt of an industrial licence for
erfecting substantial expansion of
production of safety razor blades from
200 milhon nos per annum to 450
million nos per annum Government
have yet to take a decision on this
apphication

(by and (c) Do not arise in view
of the reply at (a) above

Arrest of Ratnakar Mahajan and
Others

3429 SHRI HARI VISHNU
KAMATH

SHRI DAJIBA DESAI
SHRI R K MHALGI

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether 1t 13 a fact that Dr
Ratnakar Mahajan of Pune and some
others were arrested on Gandhi Ja-
vanti Day on the 2nd October, 107§
at Gandh; Samadhi, Rajghat Delhi for
shouting slogans agamnst the emer-
gency,

(b) whether they were subsequently
prosecuted before a Metropolitan Me-
gistrate Delhi under the Defence of
India Rules,

(c) whether those cases are still
pending and have not been with~
drawn, and

(d) if so, the reasons therefor™
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d). Dr. Ratnakar Mahajan
along with ten others were arrested
on 2-10-1875 from Gandhi Samadhi,
Rajghat in case FIR No. 993 under
section 33/69 Defence of India Rules,
P. 5. Darya Ganj and later convicted
in the court of Metropolitan Magist-
rate on 21-4-1976. Subsequently, on
an appeal filed by Dr. Ratnakar Maha-
Jan and two others the High Court
ordered retrial of the case, The case
against Dr. Ratnakar Mahajan was
finalised in the court of Metropolitan
Magistrate on 27-7-1978 with  the
award of punishment of three months
R.I. already undergone by him during
trial when he remained in custody
from 2-10-75 to 6-1-1976. He was
released on 17-7-1978 in the court.
The case against remaining two accus-
wed 15 still pending trial.

Maintenance of National Highway
from Calcutta to Madrag

3430. SHRI SHYAM SUNDAR
‘GUPTA: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whether it is a fact that the
Nationa] Highway from Calcutta to
Madras passing through Orissa is not
‘maintained properly;

(b) if s0, what are the reasons
therefor;

(c) what is the amount of expen-
-diture incurred on the maintenance of
the National Highway during the last
three years; and

(d) whether there is any proposal
under Government’s consideration to
widen the National Highway; it so,
what are the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND RANSPORT (SHRI
CHAND RAM): (a) It is being
waintained  satisfactorily for the
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present trafic within the framework
of available resources.

(b) Does not arise.

(c) Year Total Expenditure
1975-76 Rs. 25.89 lac.
1976-77 Rs. 45.08 lac.
1977-78 Rs. 25.99 lac.

(d) The entire portion of National
Highway No. 5 lying 1n Orssa 18
planned to be widened to two lanes.
Fifty works costing about Rs 6.00
crores have already been sanctioned
and are at various stages of progress.
The major portion of this highway
thus 15 by now already having two
lane carriageway.
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19 wEme 1 40 143 1 35

20 wrear 110 1 07 1 04

21 v 1 38 133 124

22 ww fuedfan 0 87 0 97 0 85

23 dmw wiar 0 47 0 60 0 50

18 21 15 34 15 45
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T.V Programme relsting to Parlia-
mentary and Legisiative Work

3432 SHRI R MOHANARANGAM
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) the steps taken by the Madras
Station of the TV to educate the
people on the Parhamentary and Le.
guslative work,

(b) whether the Bureau for Par-
hamentary Work, Madras, hag written
to them about 1t in 1978, and

(c) the steps taken on the repre-
sentation?

THE MINISTER OF INFORMA
TION AND BROADCASTING (SHRI
L K ADVANI) (a) Madras Door
darshan Kendra 1s putting out a
Weekly Review of the proceedings in
Parliament The proceedings of the
Tamil Nadu Legislature are aiso suita
bly covered in the News Bulletins

(b) and () One Shri R K Bala
sublamaniam who claims to be the
Chief Executive of the Buteau of
Parliamentary Work wrote tp the
Director, Doordarshan Kendra, Mad-
ras, suggesting a programme for edu
cating the legislators in regard to their
parliamentary duties and responsibi-
Iities It 15 not considered necessary
or feasible to intioduce a feature on
the television to educate Jegislators on
their duties and responsibihities

Study undertaken by Polish Team re:
Underutilisation of Coal Mimes

3433 SHRI P S RAMALINGAM
SHRI K A RAJAN

Wwill the Mimster of ENERGY be
pleased to state

(a) whether the study of the Polish
team has discovered gross underutili-
sation of the capacity of coal mines,
and

{b) the salient features of the study
and the action taken or proposed to
be taken to remedy the gituation?

2212 LS5
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THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN): (a)
and (b) The Central Mine Planning
and Design Institute Ltd with Polish
Collaboration hag submutted a feasibl
Lty report covering a master plan for
the reorganisation of nunes n the
Jharma coalfield of BCCL Ths
report 1n six volumes, was received
in July 1978 It recommends the
division of Jharia coalfield into differ
ent mumng blocks and combines both
underground and opencast —mImNg
methods It further recommends 1m-
plementation of mechansed opencast
mining method in the reserves lying
at shallow depths This report 1s
intended to serve as a gwde for de
tailed mine-planmng and desigmng for
there construction of the individual
mines The report 1s under study

It 1s not possible to state at this
stage whether there is any under-
utilisation of capacity of coal mines
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3435. SHRI PURNANARAYAN
SINHA: Will the Minister of HOME
AFFAIRS be pleased to state:

1. Andhra

AUGUST 5, 1978
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(a) the detailed particulary gf pro-
motions of Indian Administrative Ser.
viceg and Indian Police Services from

State Civil and Police gervices during
the years given below (in a table like
this) State-wise:—

Years Indian Administrative Service

Indian Police Service

1971 to 1978 Total C::Pf

ted

Sch. Total Sch. Bch.
Tribe ]‘;;mo- Sacts tribe

(b) whether any quota is reserved
for the Scheduled Castes/Scheduled
Tribes in recruitment and promotions
to the IAS and IPS:

(c) if so, to what extent; and

(d) if not, what are the reasons for
not ensuring a quota for each of these
two classes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) Two state-
ments showing total number of promo-
tee officers to IAS and IPS dunng
1871—1978 are laid on the Table of the
House [Placed in Library See. No.
LT-2814/78] Information about the
Scheduled Castes/Scheduled Tribes
promotee officers ig being collected.

(b) No, Sir.
(c) Does not arise.

(d) On the analogy of orders
applicable to promotions in Group ‘A’
Central Services, Government have
decided to amend the Indian Adminis-
trative Service/Indian Police Service
(Appointment by Promotion) Regula-
tions, to provide that the eligible State
Civil and Police Service officers be-
longing to the Scheduled Castes and
Gcheduled Tribes who are senior
enough in the zone of consideration so
as to be within the number of vacan-
cies for which the select lists are to
be prepared should be included in the

gelect lLists provided they are not found
unfit for promotion to the Indian Ad-
minmistrative Service and the Indian
Police Service.

Reservation of Mini Cement Plants

3436. SHRI VASANT SATHE: Will
the Minister of INDUSTRY be pleased
to state

(a) whether Director General of
Cement Research Institute hag ex-
pressed certain reservationg on mini
Cement plants;

(b) if so, the details thereof and the
reaction of Government thereto;

(c) State-wise break up of mini
cement plants to be set up during
1978-79 to meet the acute cement
shortage in the country; and

(d) steps taken to check malpracti-
ceg and black marketing of cement in
the country and results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY SHRI-
MATI ABHA MAITI): (a) and (b}
The Director General, Cement Re-
search Institute has been pointing out
the relevance and application of large
cement plants, medium cement plants
as well as minl cement plants in the
context of the existing soclo-economic
framework and the need for an inte-
grated development of all of them.
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(c) State-wise break-up of mm
cement plant already registered 158 as
under —

Name of the State Number
Andhra Pradesh 2
Gugrat 5
Haryana -
Himachal Pradesh 1
Kamataka 2
Madhya Pradesh -
Maharashtra 1
Orissa
Rajasthan 8
Uttr Pradesh

18

None of these planils 1= however

hkewy to po inlo production during

1978 70

(d) Cem¢nt hag been declared as an
essential commodity tor purposes of
the Esscntial Commeodilies Act 1955
and adeguate powers are availible to
the State Governments to take aclion
against persons attempting to sell
cument 1l rites higher than  those
fixed by thc Government The State
Governments have also been iequest
ed to dircct the District Authorities to
imfiale more positive action against
offenders and also to tahe the i1mlia
tive and keep a wvigilant look out for
the offenders. The Cement Manufac-
turers Association 18 also implement-
ing a voluntary scheme to ensure that
the stockists/dealers do not indulge
in any malpractices There 15 a
continuous review of the position

Manufacture of Indusirinl Gaskets in
India

4437 DR VASANT KUMAR PAN
DII Will the Minister of INDUSTRY
be pleased to state

(a) whether the manufacture of In-
dustrial Gaskets hag been gufficient
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quantitatively and qualitatively to
meet the demands of the Indian
Indu tries

(b) whether about 7 more guch in-
dustries using indigenous technology
have catered satisfactorily to the de-
mand of the Industrial Gaskets,

(c) whether at present the Govern-
ment 15 embarked upon a policy to
give the manufacturer of Industrial
Gaskets Large Scale expansion on in-
flated figures of demands by interested
big industrialists and

(d) whether the Government has
carried out a survey about the pro
duction of Indusirial Gaskets by the
wxasting small scale units and the esti
mated requirements of the country to
justify introduction of this item with
the large scale sector?

1HE MINISTFR OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITI) (a) to (d) A
few manufacturers in the Small Scale
Sector have leen meeting a part of
the requirement ot Industrial Gaskets
Import of Gaskets for meeling specia-
lised requirements 15 being allowed 1n
absence of Gaskets of requisite speci
fications Proposals have been receiv-
ed fiom medium/laige scale entre-
prenems for manufacture of Industrial
Gasketg and these will be examined
on merits No survey of the status
of industry has been made

Science and Technology Know-how to
West Asian and African Countries

7438 DR BAPU KRALDATE WwWill
the Minister of SCIENCE AND TECH
NOLOGY bLe pleased 1o state

(a) whether Government have as-
sessed the capacity of the various
Science Laboratories 1n India in set-
ting science and technology know
how to West Asian and African
contries,

(b) whether any effort; have been
made in this regard, and
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(c) it so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) and (c). Efforts have been made
to explore areas of technology transfer
to some of the West Asian and African
countries. Expert teams from some
countries of the region like Algeria,
Kenya, Madagascar etc. have visited
Indla and shown interest in technology
know-how in the areas of chemicals,
sugar processing by small units, sugar
and Khandsari and small gcale indus-
try and pharmaceuticals. Similarly,
our experts have also explored the
tranafer of know-how to some countries
of the region like Algeria, Mauntius,
Tanzania, Egypt, Kenya etc. in several
areas where processes developed by
the laboratorieg have become available
for commerciahsation,

Winding up the Commission of
Inquiry into large Industrial
Houseg

3439. SHRI AMAR ROY PRADHAN
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose
to wind up the Commission of In-
quiry into large industrial houses ap-
pointed in 1970; and

(b) if so, what are the detalls there-
of; and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
The term of the Commussion of Inquiry
into Large Industrial Houses appointed
in 1970 hag been extended till
17-2-1979.

Formulation of s new Energy Policy

8440. SHRIMAT] PARVATHI KRI-
SHNAN: Will the Minister of ENERGY
be pleased to refer to the reply given
to Unstarred Question No. 8848 on the
Srd May, 1978 regarding formulation
of a new energy policy and state:

(a) whether the said working group
has submitted its report; and

AUGUST 8, 1078
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(b) if so, the details thereof and
action taken thereon?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No, Sir.

(b) Doeg not arise.
Bank credit problems of Small Scale
Industries

3441. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) the main recommendation of
the Report of the High Powered Com-
mittee headeq the Development
Commissioner for small scale indus-
tries which went into the guestion of
bank credit problems of small scule

industries, and

(b) when Government propose to
implement them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI); (a) and (b).
A statement is lald on the Table of the
House [Placed in Library See. No.
LT.7615/78).

H.AL, Kanpur

3442. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether H.AAL, Kanpur has
stopped manufacturing AVRO 748
and Basant Aircrafts and it so, since
when;

(b) whether 2367 Engineers are
still on the pay roll of the factory;
and

(¢) the name and number of air-
crafts manufactured by them after
the factory stopped manufacturing
those aircrafts?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) H.A.L., Kanpur
has stopped manufacturing Basant
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aireraft with effect from 1st April, 1978.
The production of HS-748(M) air.
craft is likely to continue till 1982-83.

(b) There are 394 executives and
2,030 workmen on the pay roll of the
factory.

(c) No new aircraft hag yet been,
manufactured in replacement of Basant.
Action is being taken to entrust a
suitable project.

Rise in Prices of Tyres

3443. SHRI M RAM GOPAL
REDDY, Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the prices of tyres
have gone up by 20—30 per cent dur
ing the last six months;

(b) if so, whether Governmenl
have permitteq the manufacturers to
increase the prices; and

(c) if so, the reasons therefor ana
what steps have been taken tp check
the prices of the tyres?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). The
tyre manufacturing companies raised
the prices of various categories of
automobile tyres and tubes manufac-
tured by them in the last week of
March 1978 to the extent of roughly
10 per cent for rayon tyres, 2.5 per
cent for nylon tyres and 25 per cent
for tubes. Subsequently certain com-
panieg effected a further increase in
prices of certain categories of auto-
mobile tyres and tubes manufactured
by them owing to sharp increase in
the price of natural rubber. The sub-
sequent Increase ranges from 0.01 per
cent to 15.7 per cent in respect of auto-
mobile tyres and from 3 per cent to
15 per cent in respect of automobile
tubes.

2. The Central Government have not
imposed any statutory control on
prices of automobile tyres and tubes.

Therefore, permission of the Govern-
ment is not required by the automo-
bile tyre manufacturing companies at
the time of raising the prices of auto-
mobile tyres and tubes. .

3 The Bureau of Industrial Costs
and Prices has been requested to con-
duct a study of the impact of increase
in prices of raw materials and other
inputs on costs and prices of auto-
mobile tyres and tubes charged by the
various tyre manufacturing companies
and submit its report which is awalted.

4. A reference has been made on 26th
May, 1978 to the MRTP Commission
under Section 10(a)(ii) of the MRTP
Act to enguire as to whether the price
rise effected by the various tyre com-
panies in March, 1978, constitutes a
restriclive trade practice under Sec-
tion 37 of the said Act and whether
the price rise go effected violates the
provisions of the MRTP Commission's
order dated the 19th April, 1976 end
pass such further orders thereunder
as the Commission might deem fit. The
Commission has initiated a notice of
enquiry on the 6th July, 1078 under
Section 10(a) (li) and Section 37 of
the MRTP Act, 1069 against the
companies concerned.
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Law ang Order in the Countiry

3445. SHRI SIIANKERSINHJI VAG-
HELA: Will the Minister of HOME
AFFAIRS be pleased to state.

(a) whether Government are aware
that the law and order situation, in
the recent past, in the country has
deteriorated;

(b) the particular reasons theiefo,

(c) the number of persons arrestes
in each State and Union Teriilories
during the calendar year 1078 upto
the 30th June, 1978;

(d) how many of them are still in
jails and how many of them have
since been releasedq on bail or ac-
quitted; and

(e) the reasons for releasing the
criminalg s0 early ang the steps

taken or proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) and (b). Different aspects of the
law and order situation n different
States had been a matter of public con-
cern. It would, however, be difficult
to ascribe any particular reason be-
cause the situation varies from State
to State and is also complex

(c¢) and (d) Information i1s bheing
collected and will be laid on the Table
of the House.

(e) It would not be possible to give
any general reasong for the release of
under-trials or suspects on ball, for
their release is governed by provisions
of law. Convicts are, however, re-
leased only after the expiry of their
sentences subject to such remissions

AUGUST 9, 1978
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as they may have earned in saccordance
with provisions of relevant jail
manuals.

Alleged Industrial Backwardness of
Rajasthan

3446. SHRI NATHU SINGH: Wil
the Minister of INDUSTRY be pleased
o state*

(a) the criteria for declaring a dls-
trict in a State as an industrally
backward district; and

(b) whethey it is a fact that on ac
count of low Investment made by
Central Government and financial
institutions in Rajasthan as compared
to the investment made in other
States the entire State has remained
industrially backward and if so, whe-
they Central Government will declare
the entire State as backward?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITI): (a) In pursu-
ance of the decisions of the Natlonal
Development Council Committee of the
State Chlef Ministers, the following set
of criteria was circulated to the State
Governments and Union Territory
Administrations to be adopted as
‘guidelines’ for identification of indus.
trially backward districts to gqualify
for concessional finance facilities:

(1) Per capita food-grains/com-
mercial crops production depending
on whether the district is predomi-
nantly a producer of {foodgrains/
cash crops. (For inter-district com-
parisons conversion rates between
foodgrains and commercial crops be
determined by the State Govern-
ment on a predetermined basis
where necessary).

(ii) Ratio of population fo agri-
cultural workers

(i1i} Per capita industrial output
(gross)
(iv) Number of factory employees

per lakh of population or alterna-
tively number of persons engaged
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in secondery and tertlary activities
per lakh of population.

(v) Per captia consumption of
electricity.

(vi) Length of surfaced roads in
relation to papulation or sailway
mileage 1n relation to population.

The statistical data furnished by the
State Government in respect of the
criteria adopted by them for the pur-
pose of identification of industrially
backward districts, were considered by
the Planning Commission in consulia-
tion with the concerned Ministries. On

the basis of the data furnished gener-
ally, the districts with indices below
the concerned State average have been
selected as industrially backward to
qualify for concessional finance facili-
ties. So far 246 districts have been
selected from the different States and
Union Territorieg as industrially back-
ward to quality for concessional fin.
ance facilities.

(b) A number of Central projects in
different sectors of development have
been located in Rajasthan in succes-
sive plan periods. A list of projects
currently under execution in Rajasthan
1s given below,—

S]. No Name of the projects {'ll;u::l';::) Remarks
7. Hindustan Machine Tools Ltd Ajmer . 10" 50
2+ Instrumentation Lid , Kot, . 4-50
9. Heavy Water P ant, Kota 54'92
4. Khetri Copper Project . . 13536
5. Khetri copper complex (New Projects)

(a) Electrolytic refinery - 7+00
(b) Smelter Expansion 2'00
(¢) Aluminum Floride Plant . . . 4'00
6. Zinc & Lead Fxisting Projects
(a) Balsaira Mines . . . 2205
(h) Rajpura Dariba Mmes . 4548
(¢) Maton (Rock phosphate project) . f 612
(d) Debari Zinc Smeller . 2993
New Projects
{#) Leach Residue Treatment facilities at Debari 600

7, Gauge Conversion of Bhatinda, Hanumangarh, Surat

metre gauge line into broad gauge (142* 33 Km) .

Cnversion of Delhi Sabarmati metre gauge section

into broad gauge (934 Kms).

8. Rajasthan Atomic Power Station

- 165:5
(timared) ..

s s
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The financial institutions provide
assistance to entrepreneurs in Rajas-
than on the same basis as in other
States. The investment of financial
institutions 1s dependant on the extent
of entrepreneurial activity generated.

16 districts of Rajasthan have al-
ready been declared as industrially
backward to qualify for concessional
finance and other facilities. The State
is already identifled as an industrially
backward State, and accordingly =mix
districts have been selecled to qualify
for the Cemiral Invesiment Subsidy
Scheme.
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Opening of Small Service Institute at
Tirunelveli gnd Kanyakuman

3448, SHRI K T. KOSALRAM:
Wil the Minister of INDUSTRY be
pleased to state:

(a) whether Government would
examine the opening of Smal] Ser.
vice Institute at Tirunelveli and
Kanyakumari for the development of
Small Scale and Rural Industries as
these districts have immense agricul-
tural and fishery resources; and

(b) whether Government would
consider the establishment of a branch
of 581 to facilitate intensive pro-
motiona] work {n the village and
taluk levels?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(FHRIMATI ABHA MAITI): (a)
and (b) Under the present Indusirial
Policy, high prionty is being g'ven to
the effective development of cottage
and small industries which arc die-
persed In rural areas and smal! {owns
of the country The focal point of
development of small srale and cottage
industries is shifting from cities ard
State capitals to the districts, To im-
plement this Policy, district indusiyiss
centre are being set up in every dis-
frict  according 10 a  phased pro-
gramme, Thisz will facilitate intensive
promotional work in the villages and
at taluk levels. The Government of
Tamil Nadu is setting up 8 DICs.
with Central assistance and these will
include Tirunclveli and Kanyakumarl.
The SISIs will provide full techniral
support to the DICs in the effwtive
implementation of this programme.

Breaches at Nationa] Highway No. 7

3440, SHRI G, NARSIMHA RED-
DY: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
ttate:

(a) whether it iz a fact that on
Nationa) Highway No. 7 between
Hyderabad, and Nagpur at a distance
of about 250 K.M. from Hyderabad,
the road breaches at Kupthi Ghat
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during rainy season every year result.
ing into closing the traffic for some
days;

(b) whether it is also a fact that
the same highway which passes
through Adilabad District is narrow
at most of the places, being B.C. area
during rainy season the wehicles
cannot c¢rosg there as they get stuck
up and the traffic becomes jammed;
and

(e) if so, what action Government
have taken ang in how much period
the sald road will be made traffic
worthy without traffic jam during
rainy season?

THE MINISTER OF STATE IN-
CHARGL OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Presumably, thc
Member 15 referring to the Kadem
bridge and its approaches at Km
25140 of the Highway from Hyders-
bad The road breached during July
1978 mainly due {o the narrow wate -
way of an old bridge having low le r¢!
approaches The tiaffic was restored
within 24 hours The road had also
breached dunng 1973 and 1976,

(b) The National Highway No, 17
passing through Adilabad District is
‘mngle lane at soma places. B.C, soil
on the shoulders of the pavement does
cause some inconveniences to the tra-
ffic using thig Nationa] Highway dur-
mng rainy season but mo major hold-
ups have been reporied,

(c; A new high level bridge over
River Kadam along with high level
aproaches is included in the pro-
gramme of works to be sanctioned
during the current Plan, Works cost-
ng Re. 1563,700/- for widening part
of the single-lane to double-lane has
already been sanctioned The work
of widening the balance single-lane
gections in this stretch is also being
considered for execution in the current
Plan 19786—83,

Diversion of Ships (o Kandia Port

3450. SHRI ANANT DAVE: will
the Minislter of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
ig great congestion at Bombay Port
and ships are not cleared for thiee
monthg in some cases;

(by whether it is alsg a fact that
other ports available for speedy dis-
posal of shipg like Kandla port are not
allowed to avail the facility by
Government; and

(c) whether Government have
looked into this aspect and propose to
divert the ships to Kandla port for
early clearance?

THE MINISTER OF STATE IW-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHARU
CHAND RAM): (a) There has been
rongestion at Bombay Port for the
past few months, The position regard-
ing the date of earliest ship waiting
in the past few months is given be
low = —

Date from which
Position as on carliest ship
waiting
1-5-1978 9-4-1978
1-6-1978 27-4-1978
1-7-1978 16-5-1978
1-8-1978 15-7-1978
(b) No Sir.

(c) The ships are already being di-
verted to other major ports including
Kandla port to i1ebeve congestion at
Bombay.

Ex-Serviceman's Air Link Transport
Company .

3451. SHRI SAMAR MUKHERJEE:
Will the Minister of DEFENCE be
rleased to state:

(a) whether Government are aware
that the Union Government-financed
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Ex-Serviceman’s Air Link Transport
Company(P) Ltd. at Calcutta Air-
port has reduceq its fleet of vehicles
from 14 to 5 during the last year
resulting in a heavy fall in earnings
and retrenchment of workmen;

(b) whether Government would
apprise ug after a thorough enquiry
why the conditions have deteriorated
all of a sudden at the Calcutta Air-
port Unit of the above mentioned
Transport Company:

(c) whether Government are awars
that Service Conduct Rules have not
yet been framed at the Ex-service-
man's Air Link Transport Company
(P) Ltd,, Calcutta: and

(d) what is the policy of Govern-
ment for regulating the services of
ex-servicemen engaged in the afore-
said company?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d),
The Ex-Servicemens Airlink Trans-
port Services Pvt. Ltd has been r2-
gistered as a privale limited company
under the Companies Act 1956 with
1ts headquarters at Delhi It has seve-
ral branches including the one at C-1-
cutta, The Company 1s not financed
}y the Union Government. As par!
of its usual husiness dealings, the
Syndicate Bank, however, had afford-
ed overdraft facilities to this coru
pany

The Calcutta Branch of the Cori-
pany initlally had a fleet of 11 vehi-
cles to which another 3 vehicles were
added to meet requirements arisitp
cut of a particular contract, thus rais-
ing the total of vehicles to 14. Of
these wvehicles 3 were subsequently
found to be not required and another
2 coaches were withdrawn in June/
July 1978, Further, another 4 second-
hand vehicles, which were found to
be uneconomical to maintain, were
disposed of under the directions of the
Delhi High Court. Thus, a total of 9
vehicles were reduced from the com-
pany's fleet of vehicles bringing down
the total number of vehicles to 5.
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On account of expiry of a contract
and non-cooperation on the part of
the employees of the Company, busi-
ness turnover of the company de-
clined resulting in losses. While no
retrenchment has been effected, some
of the employees of the company re-
signed their posts and the services of
some were terminated on disciplinary
grounds.

2. The issues relating to trisma-
nagement of the affairs of the com-
pany were raised in a number of peti-
tions filed in the High Court of Delhi.
In Petition No. CA 222/75 of 1975, the
High Court directed that the DGR will
function as an Administrator of the
Company and if he is unable to perfo-
form the functions of Administrator
himself, he will appoint a nominee in
writing, who will take charge of the
affairs of the company and will sub-
mit report regarding the affairs of
the company month by month. In
compliance with these directions of
the High Court, Director General Re-
settlement of the Ministry of De-
fence has taken over as Administra-
tor of the Company. In view of this,
at this stage, there does not arise any
necessity for Government to interfere
in the administration of the Com-
pany.

3. The Company has framed Ser-
vice Rules for its employees. Govern-
ment is not concerned with regulat-
ing the services of the employees of
this company, which is a private
concern.
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3458 DR. KARAN SINGH: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether there is a proposal of
shifting the Cement Factory earmark-
ed for Basohli in Jammu region to
some other area; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE INM
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (%)
No, Sir.

(b) Does not arise,
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Supply of Town Gas to Indusirial
uu{ Domestic Sector in Delhl
3455, SHRI BUBHASH CHANDRA
BOSE ALLURI: Will the Minister of

ENERGY be pleased to state:

(a) whether the Coal technology
cell of the Central Mine Planning
and Design Institute, Ranchi has
proposed a blue print for high pres-
sure coal gasification for supplying
town gas to the industrial ang domes-
tic sector in the Capital; and

(b) if so, the main facts thereof?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN): (a)
Yes, Sir.

(b) A pre-feasibility study report
was prepared by Central Mine Plan-
mng and Design Institute in Septem-
ber, 1977, which conceives feasibility
of locating a high pressure coal gasi-
fication plant at Delhj including ne-
cessary transmission and distribution
pipelines for town-gas supply to both
industrial and domestic sectors. The
capital outlay on gas generation is
estimated at Rs. 70 crores and for
transmission angd distribution Rs. 51
crores, This techno-economic study
is under examination.

Terminal benefit to workerg of Beas-
Butlej Link Workers, Talwara

3456. SHRI BHAGAT RAM: Wil
the Minister of ENERGY be pleased
to state:

(a) whether the Co-ordination
Committee of Beas-Sutlej Link work-
ers of Talwara had drawn Govern-
ment's attention towards discrimina-
tion while giving terminal benefit to
the workers:

(b) how many workers got termi-
nal benefit and the number of those
who did not get the same;

(e) whether there is g great resent-
ment among the workers against this
discrimination and the Co-ordination
Committee has started agitation; and
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(d) whether Government purpose

to give terminal benefit to the re-
maining workers?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Government is not aware of any dis-
crimination in the grant of benefits
under the rules, to the workers.

{b) to (d). Do not arise.

Inclusion of Nepall Language in
eighth Schedule of Constitution

3457, SHRI K. B. CHETTRI: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of Stateg where
Nepali has been recognised as one of
the official languages;

(b) the names of States who have
already adopted resolutions in their
respective Assemblieg to  include
Nepali in the Eighth Schedule of the
Constitution: and

(¢) what is the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI DHANIK LAL MAN-
DAL): (a) Nepali is used as an addi-
tional official language in the three
Hill Sub-divisions, namely, Darjeel-
ing, Kurseong and Kalimpong of the
Darjeeling District in West Bengal.
Nepalj is also one of the 3 official
languages adopted by Sikkim (the
other two being Bhutia and Lepcha).

(b) West Bengal, Sikkim and Tri-
pura.

(c) The Government are of the
view that no useful purpose would be
served by enlarging the Eighth Sche-
dule. However, the Government's
endeavour is to encourage the deve-
lopment of cultural ang literary heri-
tage of all languages irrespective of

their inclusion in the Eighth Sche-
dule,
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3458. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
ENERGY be pleased to state:

(a) whether Government have re-
ceived representations against the
arbitrary and irrigational manner in
which compensation has been deter-
mined for payment to shareholders
of nationslized coal mining compa-
nies;

(b) whether 1t has varied between
00064 per cent and 126 per cent of
the book value of the share; and

(e) if so, how these disparities are
explained and how doeg Government
propose undo the injustice done par-
ticularly to the small shareholders?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). The amount granted
to the ex-coal mine owners on na-
tionalisation of the coal mines has not
been computed op the basis of the
share-holdings in the company, but
on the basis of evaluation of the
asgets of the mines by a team of Ex-
perts.

Recovery of amount for the misuse
of IAF Alrcraft

8460. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of DE-
FENCE be pleased to state:

(a) in view of the 8hah Commis-
glon report, what steps have been
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taken for the recovery of amount
from persons for the misuse of IAF
aircraft on 25th June, 1975, with
names of persongs and the amount;
and

(b) what steps have been taken g0
far that such misuse is not repeated
in future?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The matter is under considera-
tion.

Indv-French Nuclear Cooperation

3461, SHRI EDUARDO FALEIRO:
Will the Minuster of ATOMIC ENER-
GY be pleased to state:

(a) whether French Government
have offered to cooperate with India
in the nuclear sphere; and

(b) it so0, the broad details of the
proposal and reaction of Government
thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b}, Let-
ters were exchanged in July, 1985
between Commissariat A 1 ‘Energie
Atomique, France, and the Atomic
Energy Commission of India constitut-
ing an agreement for cooperation in
the fleld of peaceful uses of atomic
energy between the two countries
This agreement is in force and co-
operation has been proceeding in a
satisfactory manner,

Inguiry against Research Officers In
Directorate of Industry

3462, SHRI BIRENDRA PRASAD:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that enquiry
is being conducted against some
senior officers by the anti-corruption
department in the Delhi administra-~
tion 1ncluding the research officer
Directorate of Industry; and

(b) whether prima facie cases have
been found out against those officers
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and what action Government prapose
to take against them?

YHE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b), A case FIR No. 1
dated 3rd January, 1978 under sec-
tions 468/471/420/120-B of {he Indian
Penal Code and under sectton 5(2) of
the Prevention of Corruption Act has
been registered against a Research
Officer and an Inspector in the Indus-
tries Depariment.

Complaints regarding losg incurred
by Coal India Ltd.

4463 SHRI AGHAN SINGH THA-
KUR Will the Mimster of ENERGY
be pleased to state:

(a) whether 1t is a fact that the loss
of Rs. 80 crores incurred by Coal
India Limited during 1877-78 is main-
ly because of mismanagement;

{(b) whether Government received
complaints against the high officers
of the Coal India Limited;

(c) if so, what action has been
taken so far against these complaints;
and

(d) what action is being taken to
reduce such loss in future?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The loss incurred by Coal India Ltd.
during 1977-78 is mainly due to the
fact that the administered price of
coal does not cover the full cost of
production.

(b) and (c). Complaints against offi-
rers of Coal India Ltd,, as and when
received, are looked into and wherever
necessary, departmental action is
taken in consultation with the Ceniral
Vigilance Commission.

(d) A committee has recently gone
into the question of economleg in the
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cost of production of coal and {m-
proving of efficlency of coal produc-
tion, The implementation of recom-
mendations of the Committee is ex-
pected to lead to some reduction in
losses in g phased manner,
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Atrocities on Harijang punishable under the law and comes
within the definition of ‘Public Order’
3465, SHRI V. M, SUDHEERAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the increasing number of atrocities
on Harijans and Adivasis all over the
country;

(b) if so, the number and the
nature of the incidents State-wise
during the last six months; and

(¢) the steps taken by Government
to protect the interests of the Hari-
jans and Adivagsis?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHR1 DHANIK LAL MAN-
DAL): (a) to (o), Offences against
members of Scheduled Castes are

which is State subjeect. Substantive
action under the law in such cases has
to be taken by the State/U.T, Govern-
ments concerned, However, the Cen-
tre keeps in close touch with them,
offers suggestions to them from time
to time to expedite measures aimed
at removing the basic factors respon-
sible for such incidents and for
strengthening the administrative ma-
chinery to ensure prompt and effec-
tive action in such cases and to pro-
vide protection and instil a sense of
security amongst the weaker sections.

A statement showing the number
and the nature of the IPC crimes re-
gistered during the period from 1st
January, 1978 to 30th June, 1978
where members of scheduled castes
and scheduled tribes were victims is
enclosed,
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Statement
Number of Cases Registered
S1. No. States
Murder  Violence Rape  Arson Other
Offences
1 3 4 5 6 7
*1. Andhra Pradesh 3 I 5 . 31
' (upto May)*
*3, Bihar 6 17 13 26 130
{upto Feb.)*
3. Gujarat 26 78 6 16 272
*4. Haryana 3 2 8 3 9
(upto May)*
5. Himachal Pradesh I I 35
*6. Karnataka 2 5 I 5 51
(upto May)*
*7, Kerala t 3 5 1 143
(upto
March)
*8, Madhya Pradesh 36 188 64 130 1883
(upto May)
#*g9. Maharashtra 7 74 14 23 244
(upto May)
10, Orissa 5 I 4 4 57
#;1. Punjab 5 2 4 I 18
(upto May)
*12, Rajasthan 39 87 39 55 223
(upto May)
#13. Uttar Pradesh 89 261 9% 237 1980
(upto May)
*14. West Bengal . 1
% (upto April)
#15. Delhi I 3
(upto May)
16. Pondicherry 1 g
17. Goa, Daman & Diu I
18. Dadra & Nagar Haveli -
19. Arunachal Pradesh 6
223 730 260 503 5104
#Statistics for the remaining
meonths have not yet
6820

received.
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Representation of Small Newspapers
on Government Bodies

3467. SHRI RAM PRAKASH TRI-
PATHI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government propose
to increase the rerresentation of small
newspapers on various Government
bodies; and

(b) it so0, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVAND: (a) und (b), No, Sir.
Representations of Associations re-
presenting small newspapers on Com-
mittees, etc., dealing with matters
affecting the Press are considered on
merit,

Number of Factories in Dadra and
Nagar Haveli

3468, SHRI RAJE VISHVESHWAR
RAO: Will the Minister of INDUSTRY
be pleased to state:

() the number of industries in
Dadra and Nagar Haveli area;

2212 LS—6

(b) how many are big and how
many of them are small industries;
and

(c) whether Government do not
encourage cottage industry there?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). The number of industrial
units in Dadra and Nagar Haveli area
is 62. 59 out of these 62 units are
smai] scale units whereas the remain-
ing three are medium scale units,
There are no big industries in the
area,

(c) The presumption made by the
Honourable Member is not correct.
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3472. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:
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(a) whether it is a fact that large
amounts has been sanctioned to the
National Federation of Industrial Co-
operatives Ltd., New Delhi by your
Ministry from time to time during
the last three years;

(b) has the objectives stipulated
in the grants been fully achieved;

(c) the maintenance expenditure of
the NFIC Ltd, on salaries, rents and
also TA/DA of the Chairman for the
last three years;

(d) whether it 1s a fact that NFIC
Ltd. hag failed to submit the audited
reports of Accountant General of
India as per conditions of grants
sanctioned for the last several years;
and

(e) if so, how Government nomi-
nated Directors kept proper watch
over the Government funds entrusted
to this organisation and how further
funds are bemng relcased?

THE MINISTFR O+ STATE IN
THF JMINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)
during the last three years following
amounts (Share capital investments &
grants, ‘were rcleased to National
Federation of Industrial Cooperatives
for different approved schemes:

Share
Year Grants  Capnal
{Ry m lakiy Investment
(R4 in lakhs)
1975-76 ) b2
1976-77 5 76 6 oo
1977-78 407 5 00

(b) The Federation has helped in
marketing the goods produced by the
Industrial Cooperatives which com-
prise the weaker sections of the a0~
clety,
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(c) The year-wise details are given below

Heads

1977-718

1975 76 1976 77

1) Salay
{1} Remt
m) 1A & DA to Chanman

343979 54 452344 60 523164 46
74235 40 233630 74 309034 71
11 310 00

7 774 o 12 212 03

(d) The Statutory auditors appoint-
ed by the Central Registrar, Mimstry
of Commerce & Cival Supphes and
Cooperation have completed the audit
for the vear 1973-74 and the audit for
the year 1974-75 1s 1n progress The
1ucdited accounts will be furnished to
the AGCW&M after the completion of
the audit

(¢) As svun as some deficicncies n
the working of the Federation were
cctected the matter was laken up
with the Central Registrar for con-
ducting an enquiry into the working
of the Federation No funds have beon
rcdeised 1o the Federation during the
curtent vear (1978 79) Gl 1o-date

Diffusion/Decentralisation of
Control Over Business

Family

3473 SHRI CHITTA BASU
SHRI T A PAI

Will the Minister of INDUSTRY be
pleased to state

(a) whether Government have since
formulated any action programme in
regard to the proposed diffusion or
decentrahisation of the family control
over business, trade and manufactur-
ing compames, and

(b) 1if so, the full details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
No Sir

(b) Does not arse

Income Tax Evasion cases against
Shra Kantl Desal

474 SHRI K A RATAN Wi
the PRIME MINISTER be pleased to
state

(a) whether Government s attention
has been drawn to the news items ap-
pearing now a-days in some of the
prominent weeklies and news papers
about the corruption and Income tax
evasion cases agamst Shri Kanty
Desau,

(b) 1f so, what are the details and
Government s reaction thereto,

(c) whether the former Home Min-
1ster Shr1 Charan Singhs siatcment
that his proposal for holding enquury
into allegations against Shri Kanfl
Desa: wag turned down by the Prime
Minster 1s correct, and

(d) 1f so what 14 the reason there-
for?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) Government
have seen some news items alleging
corruption and income-tax evasron in
the case of Shri Kantibhy De<)

{b) Looking to the nature of allega-
tions there was mo cause of action on
the part of Government In any case
Government can not regulate 1ts func-
tions on biased and baseless news-
reports

(c) and (d) Yes, Sir No cnquiry
was called for as there was neither
any specific allegation nor a prima
facie case
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Steps to bring WIMCO and Hindusian
Lever under FERA

3475. DR, BAPU KALDATE: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that
WIMCO and Lever (Hindustan
Lever) have refused to abide by the
provisions of FERA in diluting their
share capital;

(b) if so, the reasons thereof; and

(c¢) what steps have been taken to
bring them under FERA?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): ()
No, Sir, The position of the two
firms is as follows:

M/s. WIMCO have complied with
the provisions of FERA.

In the case of M/s. Hinduston Le-
ver, the letter of intent dated 1st July,
1977 issued to the firm under section
29(2) of the FERA by the TReserve
Bank of India gives them a period of
two years for reduction of the non-
resident interest in the equity capital
of the company to a level not exceed-
ing 40 per cent from the date of re-
ceipt of the above letter of intent
dated 1st July, 1977,

(b, and (c), Do not arise..

Files relating to Income Tax in respect
of Mr. Kantibhai Desai

3476. SHRI VASANT SATHE: Will
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the
former Home Minister Mr. Charan
Singh wanted probe against Prime
Minister's son—Mr, Kantibhai Desai
and that he had written to the Prime
Minister in this regard officially;

(b) if so, furnish details and facts
regarding the proposal made by the
former Home Minister to the Prime
Minister;

AUGUST 9, 1978

Written Answers 168

(¢) whether it is a fact that some
important files regarding evasion of
Income Tax and other irregularities
committed by Mr. Kantibhai Desal
are missing/destroyed during the
Janata Regime as alleged In the News
Weekly ‘Blitz’ dated the 1st July.
1978; and

(d) what is the reaction of the Gov-
ernment to the various observations
of serious nature made in the ‘Blitz’
dated the 1st July, 1978?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). In
his corespondence with me, which is
secret, the former Home Minister
Shri Charan Singh had suggested an
enquiry into allegations against Shri
Kantibhai Desai  He had mentioned
no sperific allegations,

(e) and (d). Government has seen
the news item; in the ‘Blitz’ dated 1st
July, 1978 under the caption “Kanti's
Lost IT File.,” Complete records or
Shri Kantibhai Desa: are available
with the Income Tax Department.
Government have no information to
substantiate  the other allegations
made in the news item.

Bus service in Leh-Manali Road

3477. SHRIMATI PARVATI DEVI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether there is a proposal to start
a bus service in the Leh-Manali road;
and if so, the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM). Government
of India are not awsare of any pro-
posal to start a bus service en the
Leh-Manali route.
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Dtilising the Services of Civil Defence
Organisation

3482. SHRI AHMED HUSSAIN:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) the number of Pilot Projects
introduced in Assam, amount spent
year-wl:e during last three years by
the Centre/State anq fund allotted
for 1978-79, “for utilisation of Civil
Defence Organisation in disaster
relief” etc.; and .

(b) whether in view of the special
disasters like earth-quakes etc. for
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which gpecific training may be need-
ed Government propose to sanction
a college, thereby save the expendi.
ture of the rural people of Assam on
training under this Scheme as well us
training like 1P.C. and N.C.C.?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI DHANIK LAL MAN-
DAL): (a) At the instance of the
Central Government, the Govern-
ment of Assam have introduced a
Pillot Project in O selected towns
for disaster relief by utilising the
Civil Defence Organisation after
giving them the necessary training.
No expenditure was incurreq on this
Project during the last three years.
During 1878-79, an estimated expen-
diture of Rs. 90,000/~ is being incur-
red on necessary exercises, The en-
tire expendilure incurred by the
State on Civil Defence Organisation
is re-imbursable by the Central Gov-
ernment.

(b)Y A state level Central Training
Institute for training of Civil De-
fence and Home Guards including
training in disaster relie! already
exista in the State. No new insti-
tution is proposed to be set up for
the purpose

Grants to Non-Official Agencies

3483. SHRI DURGA CHAND: Will
the Minister of PLANNING be pleas-
ed to state:

(a) the names of the non-official
agencies to which grants are given by
the Planning Commission;

(b) the amount of grant given to
each such organisation during the last
three years, year-wise and the pur-
pose for which grant has been given;

(cy whather there is any proposal
under the Planning Commission to
curtail the grants; and

(d) if so, the details therenf?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). A
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Statement 1s laid on the Table of the
House [Placed in Library See No

LT—2617/78])
(e) No, Sir
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Alleged Biack Market of Cement

3485 <HRI F P GALKWAD
Will the Mimister of INDUSTRY be
pleased 1o state

(ay whether Government are
aware that cement 1» bewmng sold n
black mnarket at a premium price,

(b) whether Government are aware
that piemium 1+ being asked at the
doot of cement factories,

(c) whether there 15 something
wrong with the distmibution yystem of
cement, and

(d) if «o steps proposed to be taken
in the matter?

THF MINISTER OF STATE 'N
TIIF MINISTRY OoF INDUSTRY
(SHRIMATI ABHA MAITI) (a) to
(d) Duc to overall inadequate avail-
ability of cement, there aie reports
of sompe unsocial elements ndulging
in black marketing The cement
manulacturers have been requested
to excrcse greater vigilance gn their
stockists/dealers The State Gov-
ernments have also been requested to
examine whether a dwrect distribu-
tion system on the pattern proposed
by the West Bengal Government or
any other suitable machanism Yor

control over distribution needs to be
introduced 1n every state 'They have
also been requested to direct the dis-
trict authorities to 1nitiate more posi-
tive action agamnst offenderg and also
to take mtiative and keep a wvigi-
lant look out for the offenders Cem-
ent has been declared as an Essential
Commodity for purposes of Essen-
tia)] Commodities Act, 1855 and ade-
quate powers gare available to the
State Governments to take action
against persons indulging in unethi-
cal practices

DTC llus Service Between Delh: and
Gurgaon

3486 SHRI MANOHAR LAL
SAINI Will the Mister of SHIPP-
ING AND TRANSPORT be pleased
to state

(a) whther 1t 13 a fact that the
DTC bus service which wag started
some 3-4 years back befween Dell1-
Gurgaon, was withdrawn because of
an officer who was interested in some
private company which 1s operating
bug service between Delhi-Gurgaon,

(b) if so, what action has been
taken against the officer, and

(c) whether DTC has any proposal
to re start his service to facilitate
Central Government employees com-
ing daily fiom Gurgaon?

THE MINISTER OF STATE IN-
CHARGE OF THF MINISTRY OF
STHIPPING AND TRANSPORT
(SIIR1 CHAND RAM) (a) to (c)
The requued information 1s being
collected and will be laid on the
tabl¢ of the Sabha as soon as 1t 18
recerved

Take Over of Telefunken Unit at
Fandabad

3487 SHRI K A RAJAN Wil
the Minster of INDUSTRY be pleas-
ed tp state

(a) whether Government have a
proposal under consideration to take-
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over the management of gick Tele-
funken unit at Faridabad or to merge
‘i.;dwﬂh a public sector undertaking;

(b) if s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). A series of meetings were held
in the Ministry of Industry to explore
possibilities of reviving this unit out-
side the framework of the Industries
(Development and Regulation) Act,
1951, in consultation with the concern-
ed financial institutiong and the
Electronic Trade and Technology
Development Corporation. The
efforts have so far not succeeded.
There is no proposal for merger of
this undertaking with any other
public sector undertaking. However,
Messrs. Dalmia Cement (Bharat)
Limited have submitted an applica-
tion under gection 72A of the Income
Tax Act. 1861, for merger of Messrs
Telesound (India) Lirmited with their
company. This is being processed in
accordance with the procedure laid
down for the purpose.

Setting Up of Factories of Watches,
Blades and Small Engineering
Items in Hill Areas

3488. SHRI T. S. NEGI: Will the

Minmister of INDUSTRY be pleaseq to
state:

(a) whether Factories manufactur-
ing watches, blades and small en-
gineering items can be located in
hills; and

(b) if so, what steps are being
taken to do so?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Yes,
8ir. There is no bar on setting up of
factories for the manufaeture of wat-
ches, blades and small engineering
items in hills.

(b) Government is providing va-
rious facilities and incentives for pro-
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motion of small gcale industrieg in the
hilly backward areas, the more note-
worthy among them being:

(i) Concessional
through IDBI

(ii) Interest subsidy.

Refinance

(iii) Supply of machinery on con-
cessional terms by NBSIC.

(iv) 13 per cent investment subsi-
dy on capital investment in back-
ward areas,

(v) Transport subsidy for hilly
backward areas.

Setting Up of Paper Mill in Almonra,
Nainital and Garhwal

3490. SHRI T. S. NEGI: Will the
the Minister of INDUSTRY be pleased
to state:

(a) whether paper mills for
manufacturing paper can be estab-
lished in hills with advantage; and

(b) if so, why no action has been
taken to establish the same in
Almora, Nainital and Garhwal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Generally, hilly areas are not suitable
for location of paper mills, due to un-
suitability of terrain, lack of infra-
structure, transportation problemg etc.
However, they have potential for
supply of cellulosic raw materials
which ean be utilized for manufacture
of paper in mills located nearby.

(b) Industrial licences/Letters of
Intent have been issued in favour of
a few private entrepreneurs for es-
tablishment of paper/pulp/newsprint
mills in Nainital & Garhwal Districts
of UP. No appreciable progress has
been made by any of the enirepre-
neurs towards implementation of these
projects,
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Interest for the Provident Fund

3481. BHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minis-
ter of DEFENCE be pleased to state
whether Government propose to pay
interest for the provident fund of the
Armed Forces personnel at par with
that of State Bank of India?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): Neo, Sir.
The return on the provident fund ac-
cumulationg of the Armed Forces per-
sonnel has been kept on a favourable
footing vis-a-vis bank rates on fixed
deposits.

Shortage of Accommodation for the
Armeg Forces Personnel

3492, SHR] RAMACHANDRAN
KADANNAPPALLI: Will the Minis~
ter of DEFENCE be pleased to state:

(a) whether large number of
Armed Forces Personnel (particularly
the Senior Personnel like JCOs and
their equivalents in olher services)
are put to distress due to the acute
shortage of married accommodation
from civil quota exclusively for them;

and

(b) if so, why not reserve a
reasonable percentage of accommoda-
tion from civll quota exclusively for
their use?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) and
(b). Rules governing civil pool of ac-
commodation provide that persons who
are eligible for allotment from pools
maintained by respective Depart-
ments are not entitled to allotment
out of civil pool. Even then, a subs-
tantial number of houses out of the
civil pool at Delhi/New Delhi have
been taken over on the Defence pool
for allotment to service officers and
JCOs. 1325 such houses are at pre-
sent held in the Defence pool. More
than 2,000 persons have been provid-
ed with Defence-owned accommoda-
tion or hired houses or Have been al-
lowed to make their own arrange-
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ments on rent-reimburgsement basis.
About 400 persons are yet to be pro-
vided with Government owned or hir-
ed accommodation. In view of the
considerable shortage in the civil peol
also and large number of civilian
employees yet to be provided, it has
not been possible for the Directorate
of Estates to add to the Defence pool
out of their own quota. The Defence-
owned accommodation in New Delhi/
Delhi will be augmented gradually
under the overall plan to remove the
existing deficiencies in married accom-
modation for service personne]l all
over India over a period of 13 years
commencing from 1878-79. Efforts
are also made to hire more houses.

Submission of Memorandum by the
Cochin Port Staff Association

3403. SHRI VAYALAR RAVI: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state that:

(a) whether the Cochiy Port Staft
Association submitted any memoran-
dum to the authorities;

(by i so, what are the demands;
and

(¢) the wmction taken on it?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes. The Co-
chin Port Staff Association have sub-
mitted a large number of demands to
the Port Trust during the periog 1975
to till date.

(b) and (c). A statement showing
the demands made by the Cochin
Port Staff. Association and action
taken thereon is laid on the Table of
the House. [Placed in Library. See
No. LT—2618/78].

Corruption in Model Mill of Nagpur

3494. SHRI R. K. MHALGL: Wil
:he ‘ht:i:;ismr of INDUSTRY be pleased
1] H

(a) whether the Government’s
attention has been grawn to the news
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item in “Lokmat of Nagpur (Maha-
rashira)” dated the 18th April, 1978
regarding alleged corruption of
thousands of rupees by the purchase-
Committee in Model Mills of Nagpur,
which comes under Nationm] Textile
Corporation;

(b) whether Government have in-
vestigated the matter and with what
result; and

(c) if no investigation is made so0
far, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI); (a) Yes,
Sir.

(by and (c). The irregulanty con-
cerneq purchase of glass-wool fibre
measuring 150 Sq. Ft. by the Model
Mills Nagpur, Nagpur. Excess amount
paid by the Mill has been recov-
ered from the Suppliers. Further jn-
vestigationsg in the matters are in pro-
gress,

Sick Small Scale and Coltage
Indpstries

3495. SHRI R. K. MHALGI: Will
the Minister of INDUSTRY be pleased
to state:

(a) the total number of sick-units
in smull scale and cotlage industries
sector district-wise in Maharashtra;

(b) what measures are proposed

for their recovery; and

(c) what may be the Central Gov-
ernment's assistance in that regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
information ig not readily available
and is being obtained from the State
Government,

(b) and (c). The Government have
announced its policy on sick units on
15th May 1978. According to this
policy, sick units in the small scale
sector will ba given special attention.

AUGUST 9, 1978

Written Answers 8o

State Finance Corporations and com-
mercial banks will be askeg to devise
a scheme for rehabilitation of sick in-
dustries in the small scale sector and
assistance given by them for the revi-
val of such units will be eligible for
refinancing by the Industrial Recon-
struction Corporation of India Limit-
ed or the Industrial Development
Bank of India at a concessional rate
of Interest. Government and other
purchasers of the products of small
scale industry will be directed to set-
tle dues of small scale units on prie-
rity basis and commercial banks will
be asked to ensure that credit given
to large scale units for working capi-
tal is gpplied first towaids meeting
dues of small scale supp'iers. In
order to protect the investment of
technical entrepreneurs in cases where
small scale units promoted by them
are forced to close down for reasons
beyond the control of the entrepre-
neurs, the possibility of evolving a
suitable scheme of risk insurance for
safeguarding the interest of the entre-
preneurs will be examined.

Economic position of the Bralthwalte

3486. SHRI P. K. KODIYAN: Will
the Minister of INDUSTRY be pleas-
ed tp state*

(a) whe'her the economic position
of the Braithwaite and company
has showed any improvement after its
taken over by Government;

(b) if so, what are the facts there-
of:

(e) if not, what is the additional
investment made by Governmeni jn
this company and other measures
taken to improve the performarce of
the company; and

(d) what are the reasons for not
making commendable improvements
in its performance?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). Braithwaite and Co., wag taken
over in March, 1871. The produc-
tion during 1871-72 was Rs, 580.78
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lakhs, This improved to Re. 1822 lakhs
during the year  1877-78. How-
ever, the losses which stood at appro-
ximately Rs, 510 lakhs at March, 1871,
accumulated to Rs 2284 lakhs for the
years ending March, 1875 and Rs,
3156.05 lakhs for the year ending
March, 1978.

(¢) and (d). The undertakings of
the company were nationalised with
effect from 1st Aprii 1975 by conver=
ting Government loans to the extent
of Rs. 15 crores gs equity. Further
loans for 1975-76 were alsp funded
as equity The losses suslained by
the company are attributed to the
the necessity of executing olg wagon
orders at unremunerative prices for
the Railway Board. The operations
of the company have also been un-
economical due to high overheads. A
number of plans for diversification
are under consideration and the new
orders which are now coming from
the Raillways have been secureg at
better prices

Litigations involving Andaman and
Nicobar Administration

3407. SHRI MANORANJAN
BHAKTA, Will the Minister of
HOME AFFAIRS be pleased to gtate:

{a) the number of Court litigations
to which the Andaman & Nicobar
Admuinistration hag been a party
during the past three years (1)
against its own employees (2) against
private parties;

(b) how many have been decided
in favour of the administration und
how many went against the Govern-
men';

(c) the total expenditure on liti-
gations incurred including T.A, and
D.A drawn by offlcials man hours
and stationery drained out om account
thereof; and

(d) whether any responsibility has
ever been fixed on officers for mis-
lending advices rendered; landing the
administration into whirlpool of wan-
ton litigations and if so, the punish-

ment awardeq to such officers and the
amount so far recovered from their
salury?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (d). Information is be-
ing collected and will be laid on the
Table of the House.

Power cut in States

3498. SHRI MADHAVRAQ
SCINDIA:
SHRI S. R. DAMANI:

Will the Minister of ENERGY be
pleased to state:

(a) whether the target of 14 per
cent increase in generation of energy
during 1978-79 has not been achieved
as planned;

(b) 1f so, whether it is also a fact
that ag g result Government have cut
down the energy in some of the states;

(e) if go, the reasong thereof; and

(d) nameg of the Stateg affected by
the cut down?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN): (a).
The target of 14 per cent increase in
generation of energy during the
period April to July, 1978 as compa-
red to generation in the correspond-
ing period last year has been achie-
ved, on an all India basis

(b) to (d). According to mforma-
tion available with us, no notified
fresh energy or demand culs have
been imposed in any Stale, subse-
quent to month of April, 1978, even
though in some of the States the
generation ig somcwhat lower than
the target.

Curb on unauthorised excess Pro-
duction and additional Profits by
Foreign Companies

3499. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
INDUSTRY be pleased to refer to the
reply given to Unstarred Question No.
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6861 on the 12th April, 1978 regarding
repatriation of profita by {foreign
companies and state:

(a) whether some ways and means
have been devised to curb unauthori.
sed excess production and prevent the
Joreign companies from generation of
additional profits;

(b) whether the number and names
of such companies will be placed be-
fore the House and also the quantum
of excess production and the amount
of excess profits therefrom; and

(c) if not, the reasong for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c) Unauthorised excess production
over licenseq capacity is sought to be
curbed by introduction of suitable
statutory provisions in the Industries
{Development and Regulation) Act,
1951. This would effectively curb
generation of profits by such under-
takings leading to corresponding re-
duction 1n the repatriation of such
profits. It 1s difficult to co-relate ex-
actly the remittance of profit by
foreign companies on unauthorised
excesy production in a particular
period cspecitally when an under-
taking 1s engaged. ag is generally the
normal case, in the manufacture of a
variety of products. No estimates
have been worked out by the Mini-
stry of Industry of the amount of ex-
cess profits made through unauthori-
sed production by foreign companies
which have been reptriated,
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Import of Defence Equipment

3501, SHRI AHMED M. PATEL:
SHRI S. S, SOMANI:
SHRI RAM SEWAK HA-
ZARIL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have de-
cided to import major equipment
only if the country of origin agreed
to part with the technology know-
how to enable its manufacture in
India; and

(b) if so, the names of the coun.
tries and their reaction in this
regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
and (b). It is Government’s general
policy that while procuring major and
critical equipment which is not being
produced in the country, and of which
substantial quantities are required
from other countries, efforty will be
made to ensure, as far as possible,
that in addition to supplying the re-
quired equipment, the concerned
foreign party also agrees to transfer
technological know how and to assist
us in the manufacture of the concern-
ed weapon/equipment within the
cauntry, Side by side, the possibility of

entering into buy back arrangements’
in respect ot such equipment or its’
sub assemblies, parts and components’
manufactured in India, would also be-
explored.

Such a policy is being actually fol-
lowed in respect of defence items
and equipment obtained alike, from
Eastern sources like the Soviet Union,
as well as Western sources like UK,
France and Sweden. It was also made
a condition in the recent negotiations
with the British, the French and the
Swedes about a new aircraft to re-
place the ageing Canberras and Hun-
ters, and agreed to—in principle—by
all three.

HETECYT YOO w1 yuTew fw (W)

2 S ERTRET *

Modification Rules regarding
Personnel matters

3503. SHRI DAYA RAM SHAKYA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the rules regurding
personnel matters relating to Class I
Officers including Secretaries and the:
staff framed during the British re-
gime have not been modifled basical-
ly to give the desired effect of cont-
rol, equality and purpose conscious-
ness;
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(b) whether it ig a fact that in the
existing service rules there is no
provision of disciplinary action by
the Ministers, State Ministers and
Deputy Ministers over the officers
and staff of all grades in the respec-
tive Ministries;

(c) whether those rules are taken
as a shield by the officers at mauny
levels in non-compliance of the direc-
tionsg jssued by a Ministry and the
orders are described ag political or-
ders; and

(d) what action is being taken by
Government to revise the rules and
hiing the cxecutive machinery under
itg effective hold to implement the
policies and decizions of the party
controlling the Government?

THE MINISTER OF. STATE IN
THE MINISTRY OF HOME AF-
FAIRg (SHRI S D, PATIL) (a)
Rules relating to personnel matters
are amended from time to time as
Trequired.

(b) Where President is the authori-
ty competent to take action under the
disciplinary rules, such action 15 taken
under the orders, and with the ap-
proval of the Minister concerned.

(c) Does not arise in view of the
reply to Part (b)

(d) Does not arise in view of the
reply to Part (a).

Reflection of Debit Balances against
the Account of Alrman

3504. SHRI RAMACHANDRAN
KADANNAPALLI; Will the Minister
of DEFENCE be pleased to state:

(a) whether AFCAO is adequately
manned and if go, why so many debit
balances are reflected against the
account of many airmen sometimes
the debits back date to 5 years,
€ years and so on;

(b) whether Government contem-
plate to take necessary disciplinary
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action against the concerned officers
for their inefficiency who get escaped
in the name of “clerical error"”, “over-
sight” ete, resulting into unnecessary
financial hardshipg to so many air.
men, and in this regard when quarries
ure raised from far off units jike HQ
EAC;

(e) what is the reason for the pro-
longed delay in replying to such
queries; and

(d) whether Govt propose initiate
a disciplinary action against the over-
all incharge of the organisations to
streamline the administration?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
to (d). Government are aware of the
delay, errors in accounts, and other
complaints that arise from time to
time. These, in turn, are largely re-
latable to the heavy volume of cur-
rent work, together with the backlog
of past cases being revicwed.

According to Air Headquarters, the
present Commanding Officer of AF
CAO is doing his best to mprove the
service provided by the Organisation,

Nevertheless, all necessary steps for
a further improvement—and for mi-
nimising  complamnts—will be  ex-
plored in consultation with Air Head-
quarters and the CG.DA

Scooter/Tonga Stand at Dr. Ram
Manchar Lohia Hospitai, New Delhi

3505 SHRI HARI SHANKAR MA-
HALE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is a proposal un-
der Government'’s consideration to
provide a site for scoo'er/tonga stand
opposite Mortuary of Dr. Ram Mano-
har Lohia Hospital, New Delhi, ag the
tongas are parked in a zigzag manner
causing hardship to the visitors to
various patientg in the hospital and
trafic congestion in RXE. Ashram
Marg, New Delhi near K-Block, Clive
Square;
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(b) whether there 18 any proposal
under Government's consideration to
provide a site for scooter/tonga
stand on the RK Ashram Marg
New Delh1 and also to provide a fare
chart board for scooter/tonga for
varioug destinationg in Delh/New
Delh: to save the public from harass-
ment, misguided black mailng and

(c) f not what are the reasons
thereof and the remedial steps Gov-
ermment propose to take in this re-
gard”?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI LHANIK LAL MANDAIL) (a)
to (c) Yhere 1s at present no propo-
sal for yroviding scooter/tonga stand
opposite the Mortuary of Dr Ram
Manohar Lohia Hospital New Delh
The spave at R K Ashram Marg 1s
top narrow to allow for a  scooter/
tonga stand A scooter cycle stand 1s
however functiomng within the pre
mises of the hospital

The Delh1 Police on receipt of com-
plamnts from passengers 1s prosecuting
offenders for over charging by scooter
rickshav « Some decoy teams were
alyo detailed and such of the scooler
ricksh iwe who refused or overcharg-
ed have been challaned
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Statement made by former Health
Minister regarding replacing of
Officials

3507 SHRI P K KODIYAN
SHRI P VENKATASUB-
BAIAH

Will the Mmmster of HOME AF-
FAIRS be pleased to state

(a) whether his attention has been
drawn to the statement recently made
by former Mmmaster of Health to the
effect that Congress minded officials
in the State Governments should be
replaced by Janata minded officials;
and

(b) if so, whether
agrees with thig view?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRs (SHRI S D PATIL) (a)
and (b) A section of the Press re-
ported that the former Minister of
Health and Famuly Welfare urged the

Government
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Janata Governments in the States to
replace “Congress-minded officials"” by
“Janata-minded servants of the peo-
ple”. Government has no comments
in thig regard.

Allegeq reducing of age of a C.BL
Officer

3508. SHRI DILIP CHAKRAVAR-
TY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
former Vice-Chancellor of the Calcutta
University illegally reduced the age
of one top ranking officer of the C.B.I,
in 1976;

(b) whether it is a fact that several
letters were addressed to the Univer-
sity of Calcutta secking clarification
on the subject from the Vice-Chan-
cellor were neither replied to nor
acknowledged;

(c) whether the Government is
aware of the latest position; and

(d) whether any step is contem-
plated by Government to find out the
background story of the whole
incident?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). In connection with a request
for change of date of birth in his ser-
vice records, an IPS officer then
serving in the C.B.I. had produred his
Matriculation Certificate in which his
date of birth as originally recorded
had been revised by the Calcutta Uni-
versity, As the entry relating to the
date of birth in the Matriculation Cer-
tificate of the officer had been chang-
ed nearly 38 years after he passed the
Matriculation Examination, a reference
was made to the Calcutta University
to ascertain the circumstanceg in
which the change had been cffected.
The matter was under correspondence
with the Calcutta University for
some time. The Calcutta University
Council in its meeting held on 13th
April, 1878 1978 inter-alia resolved that

as the correction in the date of birth
of the officer made by the then Vice-
Chancellor was not in accordance with
the rules of the University, the date
of birth as originally entered in the
Matriculation  Certificate should be
restored. In view of this decision of
the University the request of the
officer for altering his date of birth
in his service records has been finally
rejected by Government,
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Aoquiring of Assets of Marutl Lid.

3513. SHRI D. D. DESAI:
SHRI C, R. MAHATA:
SHRI K. A. RAJAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government intend to
acquire the assets of Maruti Limited:
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). Government are considering
what is to be done with the assets
and facilities of M/s. Maruti Ltd.

Sons of Soll Policy

3514 SHRI D. B. PATIL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Central Govern-
ment are thinking to check the sons
of soll policy (i.e. preferential i{reat-
ment given to local people in connec-
tion with jobs) followed by States;

(b) if so, the ressons for it; and

(¢) whether any allernative policy
has been formulated by Government
to the Sons of Soil Policy?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). The National Integration
Council recommendation in 1968 that
in order that adequate employment
opportunities are available to local
people ang they do not suffer from any
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sense of injustice, where qualifisd
local persons are available from
amongst the people from the State,
they should be given major share of
the employment and employers should
be requested to give effect to this ob-
jective as g matter of policy. The
recommendation was forwarded to
al]l the State Governments, all public
sector undertakings and all-India or-
ganisations of employers, Some States
have adopted their own definition of
‘local persons' and have issued what
they have described as “appeals” to
industrial undertakings in their States
regarding reservation of employment
opportunities for such local persons.
It is the considered view of the Gov-
ernment that this is a matter in which
a reasonable balance should be struck
between the constitutional right that
any citizen should be able to work in
any part of India and the desirability
of ensuring that local candidates are
not deprived of adequate employment
opportunities and do not suffer from
any sense of injustice.

Declsion of Coal Unioms to go on
. Sirike

8515. SHRI C. K. CHANDRAPPAN:

BHRIMATI PARVATHI KRI-
SHNAN:

SHRI RAJ KESHAR SINGH:

Will the Minister of ENERGY be
pleased to state: i

(a) whether Government are of the
decision that coal mines union belong-
ing to AITUC, CITU, INTUC wund
UTUC have decided to go on a ons
day’s token stirike on the 1Tth July,
1978 and two days on 16th and 1Tth
August, 1978 a phased programme to
press their demands for wage revision
and payment of bonug for 1075-76 and
1977-78; and

) (b) if so, Government's reaction to
t?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
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4and (b) Discussions with the repre-
sentatives of varioug Central Trade
Unlong were held by the Minister of
Energy on the 12th July during which
it was agreed to restructure the bipar-
tite Commiattee for coal mdustry to
discuss issues relating to revision of
wafes, increase in  production and
other matters pertaining to the mdus-
try  Following thesg discussions the
proposed strike on 17th July was
withdrawn by the concerned Unions
Further discussiong are scheduled to
take place on the 11th August, 1978
in which details of the mpartite Com-
mittee gre expected to be worked out.
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of Vadodra District, Gujarat

3517 SHRI F P GAEKWAD Wwill
the Mister of ATOMIC ENERGY be
pleased to state

(a) whether an adviser to Central
Qeclogical Department, in his report
submitted to the Central Government
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in 1855 had indicated possibilities of
about 8 tonnes of valuable Uramum
an Chhota Udepur Talukn of Vado-
dra Dustrict, Gujarat State,

(b) whether a detailed puning
survey was carned out by Govern-
ment, and

(c) if so, facts thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) tp (c) Sur=
veys carried out had revealed radio-
active  occurrences around Amba,
Dungar Jhoj-Kevdi Gabria and Piple;
of Chhota Udepur Tehsil or Vado-
dara District Gujarat The occurren-
ces however, were not considered
cconomically workable and hence no
feasibility studies for muning were
carried out
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Shortage of Cement in Gujarat

3521. SHRI F. P. GAEKWAD:
Will the Minuster of INDUSTRY be
pleased to state

(a) whether it is a fact that there
is an acute shortage of cement in the
country and particularly in Gujarat;

{b) whether Government are aware
that cement is sold in black market
at higher prices due to its shortage;

(¢) whether Government is also
aware that it causes tremendous hard-
ship to genuine users for meeting
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their needs of cement required for
snmediate repairs,

(d) whether 1t 15 a fact that hous-
g activities have been considerably
slowed down owing to shortage of
cement and

(e) if so steps taken or proposed
to be taken to improve the supply
position?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) to
{(d) In spite of a 1ecord production
of cement during the year 1977-78,
there 1~ a countrywide shoitage of
cement due to the demand exceeding
the availability as a result of increa
sed activities 1n the fields of agricul
ture nnigation power housing etc
Thete are reports of unsocial ele-
ments talkuing advantage of the scar-
aty and indulging in black market
g It 1s not therefore unlikely that
some of the genuine users are put to
hardship 1in meeting their needs of
cement s a result of activities of
these unsocial elements In wiew of
the oveiall nadequate availability
3t 1s also likely that activities in con
struction of houses 4re aftected to
some extent

(e) Goveinment have taken the
following steps to increase the avail-
ability of eement 1n the country —

1 The export of cement outsude
ithe country has been totally bann-
ed —

2 A quantity of 728 lakh tonnes
of cement has been 1imported inte
the country during the period Ja-
nuary to June 1878 and the im-
port of a further guantity of one
million tonnes has been contracted

8 A cash incentive of Rs 30 per
tonne for every tonne of additional
production over the best production
of each umit during the last three
financial years or 85 per cent of
its licensed capacity, whichever 1s
higher has been announced,

4 Existing rules relating to fre-
1ght  remmbursement for road
movements have been hberalised,

5 Government have also a pro-
posal to assist the cement industry
for use of captive power for pro-
duction of cement during the pe-
riods of power cuts,

6 Government are also examin-
ing a proposal to assist the cement
industry for the use of fuirnace o1l
for production of cement due tp in-
adequate supplies of coal

7 The production of the existing
umts 18 also closely momtored to
see that the industry mawntamns an
overall capacity utihzation of 100
per cent

8 The import of rre calcinated
technology has been permiited to
enable the increase of production

® The construction of on-going
project 1s being expedited

10 Government have alsg decid-
ed to encourage the setting up of
plants at the site of gr peai sieel
plants tg utilize the slag

11 Government have decided to
cncourage the sutty o up of a laige
number of run1 v«meny p ant and

12 Government have also ap-
pointed a High Level Committee to
make a comprehensive study of the
cement industry with a view to re-
moving the constraints in the way
of optimum production
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Congestion in Yule, Halia and Ahll-
lar Camps

3523. SHRI DURGA CHAND: Wil
the Minister of DEFENCE be pleas-

ed to state:

(a) whether it is a fact that there
is heavy congestion in Yule, Halta
and Ahlilar camps in Himachal Pra-
desh;

(b) whether therc is any demand
for a mihtary regiment at Joginder
Nagar,

(c) if so, what are
thereof; and

(d) wrat action is being
thereon?

the details

takoen

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)- (a) While
there 1s some deficiency of accommo-
dation for Officers and JCOs at Yol,
Alhilal and Palampur (near Halta
Village) 1n Himachal Pradesh, there
is no such shortage in respect (3!
other ranks. Steps have been 1ni-
tiated to relieve existing congestion.

(b) No such demand has come 1o
netice nor there appears to be any
need for statioming a regiment there

(¢) and (d). Do not arise.

Acute shortage of fibrs faced by Jute
Industry

3524, SHRI YAGYA DATT SHAR-
MA: Will the Minister of INDUST-
RY be pleased to state:

(a) whether the Jute Industry has
reached a critical stage owing to an
acute shortage of fibre;

(b) whether inspite of desperate
efforts of mills to buy ready delivery
fibre at more than the statutorily fix-
ed maximum price, hardly any seller
is coming forward and it is unlikely
to be resolved until the arrival of
the new crop; and

(c) if so, the steps taken or pro-
posed to be taken by Government to
meet the situation?

AUGUST 9, 1078
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
No, Sir,

tb) and (c). There have nol been
any reports of Jute mills finding .t
diflicult to obtain supplies of raw jute
on rcady delivery basigs at prevailing
market prices. Morever, new crop
ha. started coming to the market.

Proposal to switch over g Hindi in
Courts

35256 SHRI RAJ KESHAR SINGH-
Wit the Mimister of HOME AFFAIRS
be pleased to state:

ta) whether there 1s any proposal
to swilch over to Hindi or Regional
language us officinl language m the
Supreme Court, High Court and lower
Courts;

th) 1f so, main points of the infras-
tructural work done so far in this
behalf by way of translating legal
bouks/laws/legislations and All India
Reporters into Hindi/Regional Jangu-
ages; and

(e) if not, reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a),
(b) and (c). At present, there is no
proposal under consideration of the
Central Government to switch over to
Hindi or regional language as official
language in the Supreme Court,
High Courts. However, under article
34B(2) of the Constitution, read with
section 7 of the Official Languages
Act, 1963, the Governor of a State
may, with the previous consent of the
President, authorise the use of Hindi
or the official language of the State,
in addition to the English language,
in proceedings in the High Court or
for the purpose of any judgment, de-
cree or order passed or made by the
High Court for that State. So far, the

e
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Premdent has given his consent for
the optional use of Hindj in the pro-
ceedings, judgments etc pf the High
Courts of Allahabad, Patna Rajas-
than and Madhya Pradesh

The State Governments themselves
take decision in respect of the langu-
age of the Subordinate Courts

823 Central Acts have been trans-
lsted 1nto Hindi, out of which 776
translations have been published un-
der the authority of the President
under Section 5(1) (a) of the Offiial
Languages Act, 1963 About 6,000
pages of Hindi trans'ations of statu-
tory rule, have also been published
under section 5(1) (b) of the Official
Languiges Act, 1963 Under an ar-
rangement with the State Govern-
ment concerned, Central Acts are be-
ing tran-lated into regional languages
and the progiess made m this behalf
15 as follows —

Mo ol
( ential
et
uanslations
Name of the languge of which
have buen
finalye
Avamirse . 34
Bengah . 13
Gujaraty . . 205
Kannada . . 44
Malayalam . 124
Maratha 13,
Onya 18y
Punjain . . i6)
Taml [
Telugu : . 57
Lrdu . 166

(2) A scheme for translating legal
classics from English into Hind: exists
At present 6 books are being trans-
lated into Hindi

(8) A scheme for writing original
books 1n Hind: 19 also in operation 6
books have been published and 22
are under various stages of writing,
editing and printing

(4) The Government also operates
a scheme for awarding prizes to best
law books written originally in Hindi
Theie are 10 prizes of Rs 10,000 eacn
to be awarded every year

(5) Reportable judgments of the
Supreme Court of India are being pub-
lished in Hindi every month, m a
Journal entitled ‘Uchchattam Nyava'a-
ya Nirnaya Patrika’, while selected
judgments of the different High Courts
are being published ;n Hindi1 in a
Journal entitled ‘Uchcha Nyayalaya
Nirnaya Patrika’
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(w) sfa g, o aw wrbmfr & = trial Houses get up by Notification
v § ? dated the 18th !‘ehmnrﬁhlﬂn is
continuing its enquiries certain
L (e e ey alleged irregularities stated to _have
@ .@f L s e been comnutted by 73 Large Houses
Hﬁ‘rr:t'rﬂfrhwmtlﬁnihﬂm as well as 60 Large Companies listed
ﬁm‘ﬁfﬂmﬁmﬂ&fb in the Industrial Licensing Policy In-
fewrirgw wTemwn ® wyer WA W quiry Committee Report and also cer-
fuT WO T WY quEdy WA R, WE- tain irregularities alleged to have
e W ¥ weT ww ® been committed by Birla Group of
Evrt & wiw wlowfegr s amzs & et concerns The Notification of 18th
Y ToT TRy fear nar § 1 el February, 1870 appointing this Com-
 wraamEt ¥ Fuw ow wwn S@ Idm mission gives details of inquiries to
G GRY A HARNT SV TwA ¥ ama be made.
oy dwwwm # swfy & whew vawe &
fw w0 Rise in Prices of Tyres
(w) & (m), o, «ff | "wA &
vitre wfewfot ot seeraelt # ey 3529. SHRI AMARSINH V, RA-
ey fwrg ®wpifaderem & fodft oY THAWA:
afteTt & 2w & sy o fadw & g7 W SHR] AHMED M PATEL:
& & fog awn v SHRI SHYAM SUNDAR
(%) ser @ T IeAm GUPTA:
SHRI MUKHTIAR SINGH
MALIK:

e Lty gy ol g SHRI G M BANATWALLA:
SHRI S. G MURUGAIYAN:
3528. SHRI DURGA CHAND: will

the Minuster of INDUSTRY be pleas- Will the Minister of INDUSTRY be
ed 1o state- Pleased to state:
(a) whether some tyres and tubes
t

,.::,d) ::: M hieh °:m::,;" B o manufacturers of the country have
instituted about irregularities com- increased the prices of their preducts
mitted by them during the last three in the month of March, 1978 and if so,
years; the reasons thereof;

(b) the names of the large houses (b) the names of such companies;
:tbou:“v::i{:hme:quiriu are in progress (¢) whether the Monopolies and

P ; Restrictive Trade Practices Commis-

(c) what are the details of the en- sion has since instituted an inquiry
quiries which are in operation at pre- against them; and

sent and the detals of the irregula-

rities committed by each house? (d) it so, details of the inquiry

made?
THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY THE MINISTER OF STATE IN
(SHRIMATI ABHA MAITI): (a) THE MINISTRY OF INDUSTRY
to (¢). No enquiry under the provi- (SHRIMATI ABHA MAITI): (a)
siong of Commissions of Inquiry Act, and (b). The following ten companies

1852 has been jnstituted by the Minis- increased the prices of various cate-
1try of Industry about irregularities goriag of automobile tyres and tubes
commiti=d by large houses during the manufactured by them in the last
last three years. However, the Com- week of March 1978 to the extent of
mission of Inquiry on Large Indus- roughly 10 per cent for rayon tyres,
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28 per cent for nylon tyres and 2.5
Der cent for tubesi—

(i) M/s. Dunlop India Ltd.

(1) M/s, Firestone Tyre and Rub-
ber Co., of India (P) Ltd.

(iii) M/s, Ceat Tyres Ltd,

(iv) M/s. Goodyear India Ltd.
(v) M/s. Premier Tyres Ltd.
(vi) M/s. Incheck Tyres Ltd

(vi1) M/s, Madras Rubber Facto:y
Ltd.

(wiii) Mjs. Apollo Tyres Litd.
(ix) M|s, Modi Rubber Ltd.
(x) Ms. J K. Industries Ltd.

The companes have stated that the
increase m prices of automobile tyres/
tubes is due to increase in the cost
of varioug inputs such as raw mate-
rials, electricity, coal and also in-
crease In operating expenses and ex-
cige duties

Party (¢) gnd (d), The question re-
garding increase in prices effected by
the tyres manufacturing companies in
March 1978 was examined by Gov-
crnment. A reference has been made
on 26th May, 1978 to the MRTP Com-
mission under Section 10(a) (ii) of the
MRTP Act, 1069 to enquire as to
whethey the price rise effected by
the wvarious tyre companies in March
1978, constitutes a restrictive trade
practice under Section 87 of the said
Act and whether the price rise so
effected violate the provisions of the
MRTP Commission’s order dated 18th
April, 1976 and pass such further or-
ders thereunder as the Commission
might deem fit. The Commission has
initiated a notice of enquiry on the
6th July, 1978 against the ten compa-
nies mentioned above.

sSale of Controlleg Cloth to Private
Traders

3§30, SHRI D. B. PATIL: Will the
Minister of INDUSTRY be pleased to
state:
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(a) whether Government are aware
that bulk of controlled cloth instead of
being made available to the consu~
mers is being sold out to private tra-
ders by authorised agents;

(b) whether Government are aware
that such controlled cloth is being
sold out in open market after proces-
sing it into diffeicnt variety; and

(c) if so, what measures have been
taken by Government to check this
mal-practice?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
to (c) Goveinment has ng specific in-
formation about bulk of controlled
cloth being sold to traders and its
subsequent sale m the open market
after processing. However, there
have been Press reports from time to
time about unauthorised sale of con-
tiolled cloth to private traders but
in the absence of specific details, veri-
fication of the alleged unauthorised
saleg 1s not possible Distribution of
controlled cloth within the State is
the responsibility of the State Gow-
ernments concerned and guidelines
have been sent to them for sale of con-
trolled cloth 1n a regulated manner
so that the cloth reaches the vulner-
able sectiong of the population.

Conversion of Tribals in
Pradesh

3531. SHRI ISHWAR CHAUDHRY:
Will the Minister of HOME AFFAIRS
be pleased to state:

Aranachal

(a) whether reports or complaints
have been veceived by Government
that the uneducateg tribals in Aruna-
chal Pradesh are being converted as
Christians by the foreign missionaries
by force or by providing alurements;

(b) whether memoranda have been
submutted to Arunachal Pradesh
Government also by the people of
various faiths; and

(c) if so, the action taken by
Central Government in this regsed?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
to (¢) There are no foreign mis-
sionailes 1n Aurnachal Pradesh mnor
15 thele any report of any conversion
by any foreign missionary in Aruna-
chal Piradesh Government of Aruna-
chal Pradesh have, however, received
1epoits fiom time to time of conver-
siony, being made by offering induce-
ments A appropriate action 1g bemng
taken whenever any activity in con-
tiavention of the law comes % no-
tice

Alleged help given to Shri Sanjay
Gandh

3532 SHRI ARJUN SINGH BHA-
DORIA  Will the Mimister of HOME
AFFAIRS bc p cased to state

ta) whether Goveinment are « ware
that Major Kapil Mohan of Mohan
Meakins Industries apng Shri Ronak
Singn of Ronak Group of Indusirics
were Directors of Maruli Ltd and
were very active during the emer-

gency

(b) whether Government will make
enquirtes regarding the loans and
licences given tg them by wvarnous
Ministries and Banks, and

{¢) whether Government will ask
the CB1 gbout thewr roleg in helping
Mr Sanjay Gandm?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
Major Kapil Mohan and Shr: Raunag
Singh were Directors of Maruti Ltd,
It cannot, however, be said whether
they were very active during Emer-
gency as there 13 no positive informa-
tion on the subject

(b) and (c) No, Sir
Concession to Depresseg IClasses of
Christians apg Muslims

3533 SHRI EDUARDO FALEIRO*
‘Wil the Minister of HOME AFFAIRS
ke pleasel to state:
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(a) whether Government have re-
ce1veq representations for extension to
depressed classes of Christians and
Muslims the concession available to
gebescheduled Castes angq Scheduled

1bes,

(b) fromy whom and when the said
representations were received, and

(¢) wkat steps Government con-
template 1n the aforcsaid directon”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (h) Representationg are being
received from time to time from indl-
viduals and variou, orgawcations of
Christians and Muslim=

(c) The concessions ivailable to the
members of the Schedulei Castes and
Scheduled Tribes fall in distinet cate-
gories by wvirtue of Constitutional pro-
visions Therefore the question of ex-
tending thesc concessions to other de-
pressed clases does nt arise

Launching of Satellites by U.S.A and
USSR at the ime of Pokharan
Nuclear Explosion

3534 SHRI SUKHENDRA SINGH
Will the Minister of SPACE be please
to state

(a) whether 1t 15 a fact that when
India exploded a Nuclear device n
1974 at Pokharup both the USSR and
USA had launched their Satellite in
the space to know its details,

(b) it so, whether Government had
prior information in this regard and
whether Government hag raised gan
objection thereon;

(c) whether Government are 1n the
know of the details and information
collected by these Sutellites, and

(dy whether Government of Indla
had lodged any protest o1 e~ this with
those countries and if not the reasons
therefo:!

THE PRIME MINISTER (BHRI
MORARJI R, DESAI): (a) It is known
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from published literature that around
the time of the Pokharan nuclear ex-
plosion, both the UBA, and the
U.BS.R. had in orbit satellites whose
orbital characteristics were such that
they could be recoonnaisance type
spacecraft, There is no information
that these satelites were launched
specifically to observe Pokharan and
whether observations were made.

(b) No, Sir,
(e) No, Sir.
(dy No, Sir. In the absence of any

definite information the question nt
making any protest dig not arise.

Names of Journalisis who accom-
panied P. M. on Foreign Tour

8535 SHRI K. MALLANNA:

Written Answers SRAVANA 14, 1900 (SAKA) Wriften Answers

214

(a) the names of the journalists
who accompanieq the Prime Minjster
during his wvisit to Belgium, United
Kingdom and USA;

(b) who paid for their airfare and
other expenses;

(c) on what basis were they

selected;

(d) how many of them were work-
ing journalists and how many were
owners or proprietors of news papers;

(e) the total expenditure irciured
by Government for them; and

(f) how many of them had cable
Aauthority and how many and how
much use they made of the same?

Will the Minister ~f

SHRI P. VENKATA-
SUBBAIAH.

TNFORMA-

THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI

TION AND BROADCASTING be L. K, ADVANI): (8) to (f), A state
pleased to state: ment is attached,
Statement
Pressmen who accompanied the Prime Minvter
S, No. * Name Organisation Status
1. Shr D V. Gandh . Samachar Bharati Chief Ediun
(Hind1 News Agency)
2. ShaBT Agawal Hindusan Samacha Genral Manager
(Hindi News Agency)
3 Shn Chandulal Chandiakat Hindustan (Hindi) Editor
4. Shr Shanulal Shah . . Gujarat Samachar (Gujarat) Editot
5. Shii V. K Madhavan Kutty Matrubhoomi (Malayalam) Correspondent
6. ShriD.K Juh . Samaj, Cuttack (Oriya) Corsespondent
7. ShriN.C. Rajkhowa . Dainik Assam (Assamese) Ce rrcsponcert
8. ShiiN Rama Mohan Rao +  Andhra Jyoti (Telugu) Edito
9. Shri Hiranmay Karlekar + Hindustan Times (Enghsh) Chief Editea
10. Shri Viswa Bandhu Gupta . Sun (English) Editor
11, Shii Virendra Mohan UNI (English News Agency)  Cerrespondent
12. Shri Barun Sen Gupta . " a'l‘:;fly n::l:fef::‘;i'::k. )Gak uta, Correspondent
19. Shri M. 8. Madhuso thanan + Kerala Kaumudi (Malayalam) Chiel Edito
14. Shri Puran Singh Azad . « National Solidarity (English) Editcr
35 ShriDurga Prasad Chaudhury , Nav Jyoti, Jaipur (Hindi) Editor
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Those at Sl. Nos. 1 to 8 were paid
one-way alr-fare from New Delhi to
New York in accordance with the Gov-
ernment’s decision to provide some fir-
ancia] assistance to language news-
pepers/agencies. The expenditure in
this regary borne by Government
amounted to Rs. 59,336.00. The return
fare and other expenses were met by
the persons/organisations concerned.

Those at SI, Nos. 8 to 15, went on
their own,

The criteria of selection of news-
paperg at Sl Nos, 3 to 8 was to Rive
representation to the second highest
circulated papers in languages and the
inclusion of such Hghest circulated
newspapers in the languages that could
not be covered during the earlier Mos-
cow visit of the Prime Mimister, The
two language agencies (at Sl. Nos. 1
and 2) were represented as such.

The journalistic status of the mem-
bers of the Party representing news-
papers is self-evident from the table
on the previous page As regards
ownership; proprietorship, so far as
the newspapers whose representatives
were included in the party are con-
cerned, those indicated against Sl. Nos
10 and 14 are respectively also one of
the partners and owner wheregs, in
the case of other ncwspapers, the
management is run by public/privete
limited companies or registered socle-
tieg or other individuals,

Also all of them had cable authority
except those at Sl, Nos. 7 and 12. As
regards ufilisation cf the cable authori-
ty, it may be clarified that as repre-
sentatives of a free Press, they were
under no okiligaton to fulfll any targets
of coverage. However, the Govern-
ment have geen the coverage, professio.
nal evaluation of which has been done
by the Press Information Bureau, and
have no reason to feel disappointed.

Sending of Official fo USA, For
Advance Mansgement Course

3536. SHRI NIRMAL CHANDRA
JAIN: Wil the Minister of DEFENCE
be pleased to state:
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(a) whether it is g fact that an
officer from the of Defence
Production, who is due to retire in
April, 1979 has been sent for advance
management course in USA for a
period of 5 months;

(b) what useful purpose is likely
{0 be served by such person's ad-
vanced traiming who lhikely to retire
soon or in a year or two; and

(c) whether Government would on
the basis of the above instance,
review their policy in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHER SINGH)- (a) to (¢) The Direc-
tor General of Inspection, and officer
undey the Department of Defence
Production, wag deputed to the Senior
International Defence Management
Course in USA. The Course was only
of 4 weeks’ duration, Since the officer
18 holding the rank af Ma). General, he
can Jbe considered for continuance in
service upto the age of 56 vears which
in effect meang that he coulc be coisi-
dered for retirement on 30th April
1980. Thus, he is likely to serve the
Organisation for a period of more than
one year and nine months, All fac-
tors are duly taken into considera‘iun
before deputing an officer for training.
There i5, therefore, no need of re-
viewing the policy in 'his regard.

Closurg of Jaipur Udyog Limited

3537. BHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) is it a fact that due to closures
of Jaipur Udyog Ltd. there was =
huge financial misappropriastion and
6000 workmen suffered;

(b) is it a fact that M/s. Sahu Jain
group is putting e lot of pressure on
Government to get back its complete
control; and

(e) if it is so. the detail thereof?
——
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THE MINISTER OF STATE IN IdE
MINISTRY OF INDUSTRY (SURI-
MATI ABHA MAITI) (a) M/s Jai-
pur Udyog Ltd closed down produc-
tion, during the peniod Seplemler, 1975
te April 1976 due 10 financial difficul-
ies While the closure of the factory.
no doubt, affected the workman, it
cannot be said that financial ms-
appropriation, if any, was due to clo-
sure of the factory

(b) No Sir

(cy Does not arisz

wwmgere wiafudt o dowl ot wrienit w
werraTe 3 & firg S ferfrfrdy & svslws

3518 of wurm fag Wigmr  wr gen
Wit swrew 2t o wor Y g w G e

12.25 hrs.

MR SPEAKER Now Papers to be
laid on the Table

SHRI VAYALAR RAVI (Chiraymn-
kil) S, before you take it wp, I
want to submit that the Government
had announced their intention about
decontrol of sugar We want a dis-
cussion on that

MR SPEAKER You can give a
Calling Attention I will conmder it

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) The stoppage of
production of cheap cloth under the
new policy

MR SPEAKER You have not given
any notice Nothing will go on record

(Interruption) **

SHRI VASANT SATHE (Akola):
Sir, I have given a notice of breach of
privilege agamst Shry Jethmalam's
Ball

MR SPEAKER I have not received
any notice It has not come to me

——
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12,26 hrs.
PAPERS LAID ON THE TABLE

MERCRANT SHIPPING (PREVENTION OF
PoLLuTioN oF Sea BY OIL) AMEND-
mENT Rures, 1978

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): I beg to lay on the
Table a copy of the Merchant Ship-
ping (Prevention of Pollution of Sea
by Oil) Amendment Rules, 1978 (Hindi
and English versions) published in
Notification No. G.S.R. 806 in Gazette
of India dated the 15th July, 1978,
under gub-section (3) of section 458 of
the Merchant Shipping Act, 1858,
[Placed in Library. See No. LT-2508/
78]

Review & ANNUAL RePORT OF NATIONAI
TexTiLE CORPORATION FOR 1976-77 AmD
A STATEMENT RE. REASON: FOR 4ELAY IN
LAYING Review & ANNUAL  REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): 1 beg to lay
on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
61-8A of the Companies Act, 1956:—

(1) Review by the Government
on the working of the National
Textile Corporation Limited, New
Delhi, for the year 1976-77.

(ii) Annual Report of the
National  Textile  Corporation
Limited, New Delhi, for the year
1976-77 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

(2) A statement (Hindj and
English versions) showing reasons
for delay in laying the documents
mentioned at (1) above, [Placed in
Library, See No. LT-2600/78.]

Papers Laid 220

Navy Lzave (Amendment) RxGuLA-
TION, 1978

THE MINISTER OF STATE IN THRE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): 1 beg to lay on the
Table a copy of the Navy Leave
(Amendment) Regulations, 1978 (Hind{
and English versions) published in
Notification No. S.R.O. 220 in Gazette
of India dated the 22nd July, 1978,
under section 185 of the Navy Act,
1957, [Placed i Library. See No, LT-
2601/78.]

NOTIFICATIONg UNDER ALL INDIA
Servaces Aer, 1951,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D PATIL): I beg to lay on
the Table a copy of the following
Notifications (Hindi and English ver-
sions) under jub-section (2) of section
3 of the All jndia Services Act, 1951: —

(1) The Incian Police Service
(Appointment by Promotion)
Amendment Regulations, 1978, pub-
lished in Notification No. G S.R. 917
in Gazette of Indm dated the 22nd
July, 1978,

(2) The Indian Administrative
Service (Fixation of Cadre Strength)
Tenth  Amendment  Regulations,
1978, published ;3 Notification No.
G SR, 921 in Gazette of India dated
the 22nd July, 1978.

(3) The Al India Services
(Death-cum-Retirement Benefits)
Fifth Arendment Rules, 1878 pub-
lished in Notification No. G.S.R. 822
in Gazette of India dated the 22nd
July, 1978,

(4) The Indian Administrativé
Service (Pay) Sixth Amendment
Rules, 1978 puhlished in Notifica-
tion No G.S.R. 923 in Gazette of
India dated the 22nd July, 1878.

(6) The Al India Services
(Death-cum-Retirement  Benefits)
Fourth (Amendment) Rules, 1978,
published in Notification No. G.8.R.
924 in Gazette of India dated the
22nd July, 1978.
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(6) The Indian Administrative
Service (Fixation of Cadre Btrength)
Elsventh Amendment Regulations,
1878, published 1 Notification No.
G.B.R. 851 1n Gazette of India dated
the 28th July, 1978,

(7) The Indian Admumstrative
Service (Pay) Seventh Amendment
Rules, 1978 published ;n Notifica-
tion No GSR 052 in Gazette of
India dated the 28th July, 1978

(8) The Indian Forest Service
(Pay) Sixth Amendment Rules, 1978,
published in Notification No, GSR
853 in Gazette of India dated the
29th July, 1978. [Placed 1n Library,
See No LT-2602/78,)

NotiFieation unnen CustomMs Acr,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH)- I beg to lay
on the Table under section 159 of the
Customg Act, 1962, a copy of Notifica-
tion No. GSR. 392(F) (Hind; and
English versions) published in Gazette
of Indiyg dated the 31st July, 1978,
together with an explanatory memo-
randum, regarding rate of exchange
for coversion of Pound Sterling into
Indian Rupees und vice versa for pur-
poses of valuation under section 14 of
the said Act.  [Placed 1n Library.
See No. LT-2603/78 )

NomiricATioNg UNDER Customs Acr,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): beg to lay
on the Table a copy each of the follow-
ing Notifications (Hindi ang English
versions) under section 159 of the
Customs Act, 19682:—

(i) Notification Nos. 152-Customs
to 155-Customs published in Gazette
of India dated the 8th August, 1978,
together with ey explanatory memao-
randum regarding exemption to
heavy melting scrap of iron and
steel when imported for use in the

electric arc furnaces from the
whole of the basic and auxillary
duties and the countervailing duty
in excess of Rs 255/- per tonne,

(ii) Notification No 157-Customs
published ;n Gazette of India dated
the 8th August, 1978, together with
an explanatory memorandum
regarding exemption to wood palp
when 1mported exclusively for the
manufacture of paper from basic
custom duly in excess of five per
cent  ad-volorem. [Placed in
Library. See No, LT-2604/78.]

SHRI SAUGATA ROY (Berrar.;:-

ore): Sir, this item 13 not m the
grder Paper. The item laid on the
Table by Shry Agrawal 1s not in the
List of Business

MR SPEAKER: It has been per-
mitted to be laid

SHR1 SAUGATA ROY: Then it
should be annaunced.
12.27 hrs.
COMMITTEE ON PUBLIC UNDER-

TAKINGS
TweLrTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present fhe
Twelfth Report of the Commuttee on
Public Undertakings on Jute Corpora-
tion of India %td —Back to Back

Arrangement for 3¢ of jute to jute
mills, N

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SECOND REPORT

SHR1 GIRIDHAR GOMANGO
(Koraput) 1 beg to present the Twen-
ty-second Report of the Committee on
Private Members' Bills and Resolu-
tions.
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PETITION RE. GRIEVANCES AND
DEMANDS OF CATAMARAN AND
COUNTRY BOAT FISHERMEN

SHRI JYOTIRMOY BOSU (Dio-
mond Harbour): Sir, I beg to present
a petition signed by Sri Matanhy
Saldanha, General Secretary, Goenchea
Ramponkaracho Ekvott, Goa and
otherg regarding grievances and
demands of catamaran and country
boat fishermen,

1227-1/2 prs.
MATTERS UNDER RULE 377

(i) REPORTED DECISION TO IMPORT COPRA
ANp COCONUT OIL

SHR; V M SUDHEERAN (Allep-
pey): With your permission, I rise to
mention the following matter of

urgent public importance 1n  the
House.

Phe reported decision of the Union
Government to import copra and
coconut g1l will have disastrous con-
sequences for Kerala’s economy in
general and for the lakhs of coconut
growels in particular. Kerala contri-
butes 78 per cent of the coconut pro-
duction in the country The totsl
coconut cuitivation in our country is
11 lakh hectares, But of which Kerala
cultivates 8 lakh hectares of coconut,
The tota] milling copra produced in
India is about 3,43,000 tonnes; out of
which Kerala's contribuation {8
834000 tonnes. This clearly shows
that coconut is the muin cash crop of
Kerala in which 80 lakhs of people are
engaged. They are small growers.
Kerala produces the main portion of
the cash crops and spices to meet the
requirements of the country and for
earning  foreign exchange. Any
decision to import copra und coconut
oil will definitely bring down the
prices of coconut nuts gnd coconut
ofl, which will adversely affect the
small coconut cultivators. This will
shatter the economy of Kerala. It is
evidently convinced that we produce
342000 tonnes milling copra, which
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is adequate to meet the domestic re-
quirements in our country. So, there
is no justification for the decision of
the Union Government to import copra
and coconut oil while our country is
self-sufficient to meet the domestic
demands. I would like to urge upen
the Union Government to reconsider
und revoke the reporteq decision to
import copra and coconut oil s0 as
to save the lakhs of coconut cultivajors
and the economy of Kerxla.
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SHRI JYOTIRMOY BOSU: On a
point of order, Sir About the
privilege motion that was pending
against the Times of India, I was told
by your secretariat that it was going
to be taken up today. You better tell
ug whepn it ;8 going to be taken up.

MR. SPEAKER: It is not a point
of order,

Prof. Dilip Chakravarty.
(i) ApverTiseMeENT Poricy orF
GOVERNMENT

PROF. DILIP CHAKRAVARTY
(Caleutta South): With yourpermis-
sion, Sir, I want to raise a very
serious matter concerning the literary
newspapers all over the country, under
Tule 377.

The wudvertisement policy pursued
by the Government of India is hitting
hard the small newspapers and
particularly the literary ones. The
decision by the Finance Ministry
to give exemption from income-tax
only Rs. 40,000 per annum spent on
advertisements had led to the denial
by the busines houses of advertise-
ments given to the gmall newspapers.
Further, udvertisement policy of the
Government is that no newspaper
which has a circulation of lessg than
2000 should be getting any Govern-
ment advertisement has also accen-

wted the problem The attention of
.ne Finance Mimstry as also the
Ministry of Information snd Publicity
is drawn tp fhis special problem con-
fronting the small newspapers and
particularly the literary newspapers.
Before the Janata Govéfnment came
1o power, the small newspapers felt
agsured that they would be benefited
by the policy but unfortunatelv in
reality, their expectations have been
belied. This requires urgent, ex-
peditious and favourable con-
sideration by the Government.

2212 LS~3.
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(iv) ALLOTMENT oF RAILWAY WAGONS
POR MOVEMENT OF SALT MANUFAC-
TURED IN TamMIiL Nabu,

SHRI K. T, KOSALRAM (T'ruchen-
dur): I would like ‘0 draw the alten-
tion of the Ministry of Industry io the
situation arising out of the rrfusal by
the Salt Commissioner {o 1ccommend
to the Ministry of Railwavs allotment
of wagons for the movement of nearlv
7 lakh tonnes of salt manufactured by
unlicensed manufacturerg in the coas
tal areas of Tamil Nadu in epite of Lhe
undertaking of Government as expres-
sed in its Press Note of 23rd April,
1948 and 11 May, 1855 that under it-
new policy, salt producea in units
covering not more than 10 acres will
not be subject to any cestiictions by
way of storage, transport and sale”
and to request him to consider whether
the action taken so far and proposed
to be taken in the future by the Salb
Commissioner does not transgress the
underaking given by Government aiis-
ing from the Gandhi-Irwin Pact of 1831
to remove all diseriminations as bet-
ween licensed and unlicenses manufac-
facturerg of salt, the latter being in the
small scale gector in the rural areas of
the coast, and to spell out the mea-
sures the Minister proposes to take to
ensure the expeditious movement of
this galt from Tamil Nadu to the needy
areag of Bihar and eastern India for
the price of salt has gone up er? for
the lifting of the ban on exports of salt
imposed last year on the hasig oI -
adequate data providel Y fhe Salt
Commissioner,

Now, this year, the production of
qalt is more than 70 lakhs of tonnes
as against 45 lakhg which was estimat-
ed by the hon. Minister liast year in
1eply to mv question [ um glad that
the Minister of State in the Vhmstrv
of Industry. Shrimati Abha Maiti, is
sitting here and, [ hope, she will 1oply
to all these points,

When the country has achieved self-
sufficiency and hag even an exportsble
surplus in salt, how does the Govern-
ment explain its policy of placing im-
port of salt under OGL from Pakistan,
unless it be its intention to put Jown
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al] the small gcale manufacturers of
salt having their units in rural villages
on the coastline by ot allotting them
wagons for movement of their salt
within the couniry and, at the same
time, impose a ban on export of salt tv
neighbouring countries?

When during the last year they had
allotted 8,300 wagons o Tuticornn, 1800
to Arumuganeri and sizesble number
to Vedaranyam ;5 Tamil Nadu, what
are the developmenis that have taken
place now not to allot w.gons to un-
licenseri manufacturers of salt when
there 1+ a slockpile of nearly 7 lakh
tonne, unlesg 1t be the ntenrion of
Government {o sultity the growth ol
small scale manufactvie of suil 1n this
couniry? 1Is it the inteniion of the
Government that the Sall Commis-
sioney whose office was established 1o
nurse the growing industry in sall
shoulg be permitted to act as he likes
and 1mpose 1estrictions on movemuat
of salt contrary to Guvernmenl's pro-
nounced policy?

Or, is 1t the intention ot the present
Government 1o annul tne provisious ot
thi, sacred pact which brings te our
memory the contribution, t{he everlust-
g, contribution, made by our Father
of the Nation and unio in the name
of bringing into being Ganchian econo-
my and promofion of small scale 1n-
dusfries, by {aking such discrimina-
fory sieps as between licen .ed and ur-
licensed salt manufacturers.

I hope. the hon, Mimster will replh
fo this,

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—Contd.

MR, SPEAKER: Now. we take up
further consideration of the Comnstitu-
tion (Forty-Fifth Amendment) Bill.

Mr, Bedabrata Barua,

SHRI BEDABRATA BARUA (Kalla-
bor): Mr. Speaker, Sir, I want to con-
fine myself to just two points since the
time aty my disposal ig ver; short I
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would like to start by saying that this
House should not get frightened by the
falge dangers on which alsc we have
been deliberating, The real danger is
not that the Constitution could be
amend, because, every time an
Amendment comes, the Constitutional
Amendment will be discussed like the
way we gre discussing today, and to
get the consent of the two-third majo-
rity in both Houses would never be
easy. We have to do something with-
in the limitg of probabilities, There is
hardly any probability, as far as I can
look ahead, of a situation arising again
either out of gimmicks or out of false
revolutionary slogans, Ag I said, to
get the consent of the two-thirdy
majority not only in the Lok Sabha
but also in the Rajva Sabha 1s not
casy..

SHRI KANWAR LAL GUPTA: I
want to know, Sir, when the Minister
1g going to reply. .

MR. SPEAKER: He will be replying
after this,

AN HON, MEMBER: The time
should be extended. (Interruptions)

MR. SPEAKER: 1t has been men-
tioned, and the House has accepted,
that there will be npo further exten-
sion. But such of those as have not
been able to get a chance now, will
be given a chance when clause-by-
clause consideration ig taken up,

SHR] BEDABRATA BARUA: The
development of the political system in
India, unfortunately or fortunstely, is
towards more regional parties. There-
fore, 1 do not see this type ot mobili-
sation coming in. But the real danger
that 1 see to the country today and to
its democracy is from the possibility
of firsy declaration of Emergency by
the Cabinet or by the Government,
The founding fathersy worked on two
assumptions. One is that men iIn
power would respect the gpirit of the
Constitution, They were not wrong.
They were not wrong also in belleving
that the mass public opinion, dstermin-
ed to defend democracy and that type
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of thing, will exisf. These two as-
sumptions are now in doub{. Many of
us know., when Emergency wag de-
clared, that the provisiong in the
Constitulion were being stretcheq or
even misused. But we werg yet lo see
ihe misuse of the powers of Emergency.
That unfolded rather slowly to being
with. 1 still believe thai the vast dis-
tance between the rich and the poor is
also a disuse—misuse—of the
powers of the Constitution, But I and
my Party will never put our weight
again in favour of one single leader
for the overthrow of the essence of
the democratic systcm in our country.

SHRI DINEN BHATTACHARYA:
You have committed g blunder.

SHRI BEDABRATA BARUA: If you
wan{ to amend the Constitution--Sir, I
would like to draw the attenticn of the
Minister because 1 am trying to make
some suggestiols ang I think he wiil
make a note, 1 am alco making the
suggestions o the Housge.

Whay iy the use of leaving loopholec
when you are ziverding the Censtitu-
tion? Theyre ig & wvery big Isophole.
My Party i: opposeg ip internal emer-
geney. I am speaking as an individual
befora ti's *-us. I agree {“ai there
shoule L o infesr st emergency. But
what 13 the effeci of any external

. emergency? All its =Fectg are internal.
All that we are saving {o-day and ali
that the governmesn* is saving fo-dav

. is that you must have one ermergency

and that ig external amergency. Now,
is it very difficult if somebody wants to
do it as experiencs has shown? You
have just to say—move your armv to
the frontiers, the  other country
moves itg armiy to the frontier
and vou have provided that as
soon as the threal comes, you
| can declare. So, the point is: all the

) obligation is for tha Prime Minister to

say or for the government to say, ‘We
declare external emergency.’ I do not

say this is only a play on words. I

say al Ithis because I have no doubt
that there are risks to the Constitu-
tion of the counirvy and if somebody

Bill

to-day decides ao declare external
emergency, il will have all internal
consequences.  Arlicle 21 will be swept
oll. He will ve very careful. He wili
not commit the mistakes that were
committed last tim=. The Constitution
will be scrapped and elections wili
never be held and it is well-known angd
it has been established that public
opinion can be managed so far as the
masg opinion is concerned,

After once external ecirergency is
declared, as 1 would like {o say that it
ig an external emergency, if somebody
is persuaded to shoot = rifle into a
speeding car  four Pakistani spies can
be arrested and an exterial emergency
can be declared. Anything can happen
and things can e managed. After
that, even the President can be threate-
ned—unforiunately, I am sorry io say.
Even President can be threatened with
impeachment. Members of Parliament
can be threateneq with imprisonment.
Therefore, nothing would be safe. If
somebody is bad enough to do ii, he
can be do it. Therefore there must be
some insiitutional arrangements. Gov-
ernment has used the word ‘rebellion’
which iz no arrangement at all, It
has been discussed. Sir, I do =all. It
to take the time of the House.

T think internal emergency is doomed
because aobody will huve an emergen-
cy under Article 21, if he is so inclined
to rule personally. Buy: all we have
provided is that the President has to
take the approval of ths Cabinet. Now
the government knows. I bave read
the British constitutional practice and
their practice of Cabinei functioning.
Tt is not necessary tp have g majority
in the Cabinet. The Prime Minisfcy
can dismisz some MMinisters. The
Prime Minister can sav, a3 Lord As-
quith useg to sar n the Cabinet.
‘Gentlemen. have you finished? Tt wag
a majority decision’ vr as Chuzchill
used to cay. ‘Gentlemer;, vou have had
vour say: nevertheless, 7 accept that
this is the Cabinet decision” There-
fore, the Cabinet decision is simple
and it can be the decision of g strong
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Prime Minster, No Presdont iz possi=
bly entitleg to ask whether you had
a majorty in the Cabinet and whether
there was a voting. Now with regard
to Members ot the Cabinet function-
ing, if a Minister disagress with the
Cabinet, he cannpt even divulge it, ae
has only to resign.  Therefore the
matter—this i3 my personnal sugges-
tion—should come befora the Parlia-
ment, that is, this hon. House except
when actual operations and shooting
have started.

Emergency i3 not so essential as
Manipur has sbown. You can do it
and if there ig a real danger to the
country, the courts will co-operate,
there will be co-operation from all
guarters and the country will co-
operate. Prevemtive Detention Liw
you have got in any case.

Every Member of Parliament must
be released. No member will be in jail
when it comes to Parliament and by a
two-thirds majority it should pass it

Every renewal of external emergen-
¢y must again be passed by Parliament
when the President shall release all
Members of Parllament tn jail.

Parliament being dissolved—Dr.
Ambekar would like 10 have it. Possi-
bly In those days it was thought that
the Parliament would be dissolved.
Did we have the Parllament dissolved
at any stage except when the Prime
Minister wanted to dissolve it. Isit a
very satisfactory nosition? Is there
any instability? Can you quote any
instance of instability at the Centre?
In fact it tends 1o have stability It is
in the nature of thines of Indian polity
to-day that any Prime Ministe~ can be
stable. Even a Prime Minister having
only one-third majority is supposed to
be stable and it has been proved.
Moreover, assuming that the Parlia-
ment is dissolved, *he solution is clear-
ly at hand, If the enemy at‘acks, ob-
viously, the President should call upon
all the Parties to form a national gov-
ernment and even declare emergency.
There appears to be no road block to
Parliament's betng keot out of the ple-
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ture and allowing the Prime Minister
again to decide it under a different
nams,

1 am only on ths second point, that
15, Art, 368. We wre making it too
rigid. In the world 1 do not think
there 18 such a rigid constitution as the
proposal has been made. Rightly we
have not accepted it and no party has
accepted it, This wall lead to scrap-
ping of the Constitution. If the Cons-
titution becomes too rigid, 1t gets stuck.
That is the experience of France and it
will be the experience ol anywhere-
else, What ig the voint? Who is to
decide the basic features? Again
playing on words. A vast area is left
where the courts could say that this
ig the basic feature.

So, obviously the court has to decide
and it must go. If the governmeat
doeg not agree with the court it has
to go referendum and if the Govern-
ment gets defeateq in the referendum
the government resigns. Therefore,
the government has to ask the court.
The people will decide on the basis
judiclary wvs. government or Mr.
Charan Singh vs, Mr, Bahuguna, Peo-
ple cannot discuss every amendment,
They cannot discusy clause by clause.
It is impossible. If we are putting an
amendment before the people there
could still be judicial interpretation.

Government has proposed anti-de-
fection law Now, it is clear that this
law could be struck down since it
violates the basic democratic princi-
ples of the Constitu‘ion Indian con-
stitution ig based nn the principle of
representation and not on the prinei-
ple of delegation. Tlence the Member
of parliament is not a delegate but a
representative, The Indian Consti-
tution -oes not recognise po'itical
parties at all.  Therefore, to impose
the dictation of political parties over
the government is a basic violation
of the democratic character of the
Constitution. = We have taken away
the fundamental democratic prinei-
ple of the Indlan Constitution by pre-
posing the amendment 8o, the
court will certainly hit it down. Se,
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you can go about being hit every-
where. This is the most dangerous
thing that you have to go to the peo-
ple every week. 1f my leader of the
party tomorrow decides that the Presi-
dent’s son and President’s son’s son
will becomes the president for ever,
I resign from the party and lose my
membership.

MR. SPEAKER: You are speaking
on the anti-defection Bill!

SHRI BEDABRATA BARUA: 1f the
Government wants to throw out the
basic features they can do it in a
very insidious manner. If tomorrow
the government wants to throw out
the principles of secularism from the
Constitution because of its communal
orientation all it has to do is to decide
on a referendum People could be
aroused, communal tensions could
be creatrd and the vast Hindu majo-
rity could even be persuaded to vote
for a Hindu Rashtra,

MR. SPEAKER: I am not interfer-
ing with you. Probably, you have
overlooked—] am not speaking for
or against—first of all it is two-thirds
majority in both Houses and then
only referendum comes.

SHRI BEDABRATA BARUA: Gov-
ernment has tao reuign after it ig de-
~feated in the referendum. That gives
top much power to the judiciary. In
fact, it becomes the final determi-
nant in the governmental process. We
have made a Constitution already
very rigid, that is, we are preparing
the ground for scrapping it. The
Rajya Sabha 1s the most unsatisfac-
tory upper House in the world. It is
based on the gamie principles and the
same politicians get represented. But
the Constitution makers provided
that to abolish the Rajya Sabha two-
thirds majority would be required in
the Rajya Sabha. So, you will have
to scrap the Constitution if you want
to do away with thiz Rajya Sabha.
This is one justification already. Do
you need to have more justifications.

MR. SPEAKER: The Law Mihister.
SHRI H. L. PATWARY (Mangal-

doi): Sir, our name was there......
(Interruptions)

MR SPEAKER: We will give you
a chance at the time of clause-by-
clause consideration. I am sorry 1t
is not possible now.

SHRI H. L. PATWARY: There are
s0 many Memberg who want to speak.

MR. SPEAKER: To such of them,
ag have not been given a chance now,
to the extent possible, we will try to
give a chance in the clause-by-clause
consideration.

SHRI A K. ROY (Dhanbad): On 3
point of order, Sir. If some Members
remain absent, their time should be
utilised by the other Members and
not by the Law Minister

MR SPEAKER- It would go only
to his party and nobody else This is
not a point of order. The Law Mini-
ster.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Speaker, Sir, first of all, I would like tc
express my gratefulness to all sec-
tions of this House for having given
a very wide support to this Bill gen-
erally. I am very grateful to them
and I appreciate the views that they
have expressed. I am also grateful
and express my thanks to the hon
Members for having said many kind
words for me.

There wag some heat generated and
certain things said in the context of
the 42nd Constitution Amendment
the hon. Leader of the Opposition
took pains to stress the fact that some
of the privisions of the 42nd Amend-
ment had been retained was, accord-
ing to him, proof positive of the fact
that the 42nd Amendment was a
very good measure for the people.
There were other hon. Members

who sald that by not rescinding the
entire 42nd Amendment irrespective
of the differences between ome pro-

vision or th other provislon of that
42nd Amendment, some credibility had
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been given to this kind of a claim
that the 42nd Amendment wag really
a very beneficial measure for the
people.

I would like to say, and it has been
seen, that the people of India are
very clever; they have a very strong
commop sensg and they cannot be
doped. Quite apart from the fact
that the Government believes that
the amendment of the Constitution
is too solempn g measure to be made
on the basis of publicity or propaganda
value and that whether a particular
amendment should be made or should
not be made, ig not tp be decided on
how it would reflect on the publicity
aspect of a question, a Constitution
is really concerned with the aspira-
tions of the people, creating a mecha-
nism to meet those aspirations of the
people and it 1s that aspect of the
matter which must be borne in mind
all the time and no other aspect of

the matter should be allowed to
come in. But since the Leader of the
Opposition has ch to emphasi

this aspect of the matter I would like
to take gome time of the House to go
into this claim.

SHRI B, K NAIR (Mavelikara)*
What Mr. Stephen said actually was
that the 42nd Amendment was not
as bad as it was made out to be by
the Janata Government

MR. SPEAKER: The Minister
knows that.

SHRI SHANTI BHUSHAN: Sir, at
the outset I must make it clear as to
what has been the approach of the
Government in dealing with this
matter of 42nd Amendment. If I
may say so, very briefly, our attitude
hag been that even if a person sent
to us, or sends to me a poisoned pill
in a beautiful wrapper or innocous
wrapper, I would throw away the pill
and yet retain the wrapper for what-
ever it Is worth, Why should we
throw even the wrapper, if some
use can be made of it?7 In fact,
} am reminded of one thing:
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I had the distinction of working
with a very eminent lawysr
of Allahabad, Mr, Pyarelal Banerjee,
Whenever he received any journal,
he used to retaing the wrapper, be-
cause he would not like to waste good
paper for writing to other people, So,
he used to retain those wrappers for
the purpose of writing even impor-
tant letters. People called him mise-
rly, but he saig he was saving
national wealth. Even if it is 3 wrap-
per, an innocuous thing, there ia no
harm in retaining it, if the poisoned
pill had been thrown away. That
has been our attitude; gnd if this at-
titude gives comfort to the Leader
of the Opposition and some other
Members of this House, we do not
grudge that satisfaction. We are
happy that we have made them also
happy.

May I now deal with the essence
of the 42nd Amendment” What was
the 42ng Amendment really designed
to do? It would be my endeavour lo
show to the satisfaction of even the
Leader of the Opposition, that the 42nd
Amendment was a clear attempt for
the establishment of an authoritarian
polity in this country. There are so
many provisions Of course, some of
those provisions, 1e. of the 42nd
Amendment, had been annulled hy
another Constitution (Amendment)’
Bill which had been adopted
by this House, by the other
House and has been enacted into =
law, viz the 43rd Amendment Act.
The other provisiong which had the
tendency to bring into existence an
authoritarian polity, are sought to be
anulled by the BIll which is being
considered by the august House to-
day. Haes anybody forgotten Article
31D which haq been introduced in the
Constitution for dealing with the so-
calleq anti-national activities and
anti-national  associations,  under
which gny political party could be
declared ag an anti-national organiza-
tion und could, therefore, be debarred
from participating in the political:
affairs of the country? 1 am happy
that with cooperation of all sections of
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the House, that Article, 31D, has been
done agway with already, by the 48rd
Amendment Act,

Then there was an amendment in
Article 74; and it has been empha-
mized that we have retained it. We
have retained it, with a modification.
But what was the real reason behind
that amendment, which was made
1n Article 747 The reason was that there
were apprehensions, It wag felt that
some such recommendations may be
made, that even the president might
find it difficult to endorse those re-
commendations in the first flush; and.
therefore, an attempt was made to
introduce  change in Article 74 and
to enact an express provision that the
president would be bound by the Cabi.
net advice, so that he mught not
even be able tp exercise his preroga-
tive of sending back the malter for
consideration by the Cabinet, This
only indicaled an anxiety, that the
president’s intervention even to this
extent, 1.e, even to send back the
matler for reconsideration, should not
be there That was the reason for
introducing this change in Article
74 We have done away with that
part of the amendment, because we
are now seeking to expressly provide,
by his Bill, that 1t shall be open to
the president if he feels that the re-
commendation which has been made
to him is, according to him, not
quite proper, or that it requires re-
consideration. It would be open to
him; and he will have the constitu-
tional right to send back the matter
for reconsider action, to the Council
of Ministers.

Then, a change was made in Arti-
cle 77 which provided that it should
not be within the power of the court
to require the production of Ruleg of
Business, Why? Clearly, the effort
was that—of course the Rules of
Business lay down a certain distribu-
tion of functiong between the council
of Ministers ......

MR. SPEAKER: How long are you
likely to take?

SHRI SHANTI BHUSHAN. I am
likely to take about an hour.

MR. SPEAKER: I must indicate at
what time voting is bLkely to be
there. Therefore, shall we say that
the voting will be at 3 o'clock,

SHRI SHANTI BHUSHAN: At 3
o’clock

SHRI C. M. STEPHEN: While this
arrangement was for second read-
g, for clause-by-clause considera-
tion, we take them ang discuss

MR, SPEAKER: This is the first
reading. Voting op the consideration
motion will be around 3 o’clock The
House 18 now adjourned till 2 p m

13 hrs

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

—

The Lok Sabha re-assembled ajfier
lunch at Fourteen of the Clock.

[Mr DEPTY-SPEARKER 1n the Charr]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—contd.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Sir, 1
was dealing with the question as to
whether the claim of the Leader of
the Opposition that the 42nd amend-
ment was a very beneficial measure
as it was demonstrated by the fact
that we had retained some of its
provisions has any validity whatso-
ever I might sav that I am given
dlways lo understanding a case ra-
ther than overstating it I was refer-
ring to the amendment which was
made In article 77. One wonders as
to what coulg have been the object of
making that amendment taking away
the power of the courts to eall for,
require the production of the rules of
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business, Is it not clear that the pur-
pose of this chapge, of this amend-
ment was that even when the rules
of business established a certain ba-
lance among the Council of Ministers
and other functionaries, if for some
reason gomebody has decided to dis-
regard all that gistribution of func-
tion and to take all the powers, exer-
cise all the powers by one single in-
dividual. the courts should not be
able to discover as to what had been
done, as to the fact that there had been
a violation of that distribution of
function among the various function-
aries” What other object could this
provision have other than gafeguard-
ing the aclion of an authoutaran
person who, wished to disregard
all the rules which regulated the dis-
tribution of functions Tbetween the
different functionaries, from coming
before the watchful eye of any court?

Then, n article 102 also, an amend-
ment was sought to be made and 1t
has been atlempted to be said that
it was a very innocuous one. We have
to see whether that amendment was
so innocuous. Earlier the provisions
of the Constitution laid down that
every holder of an  office of profit
would be disqualified for being a
member of Parliament or a state Le-
gislatuwie unless the office of profit
had been declared either by Parlia-
ment or by the State Legislature to
be one which would not disqualify
the holder. A seemingly innocuous
change. as it is being claimed was
made in that article to say that, ins-
tead of saying that every office of
profit will disqualify the holder un-
lesg it is declared to be an office which
would not disgualify, we have only
altered the form and said, only the
specified offices of profit will disqua-
lity and others would not disquallfy.
But if the matter is examined care-
fully and deeply, what could be the
purpose? Under the old provision,
Parliament had to apply its mind to
the question as to whether an office
of profit was one the holding of which
should not disqualify a person. For
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example, the office of a Minister or
other offices including the one which
we have created recently, namely,
the Leader of the Opposition and cer-
tain other offices are offices which, on
account of the nature of the fune-
tions which are allocated to those offi-
ces, should not evidently disqualify
the holder of that office merely beca-
use it happens to be an office of pro-
fit.  But it was substituted by a
provision saying that any office of
profit would not disqualify unless it
is specified as an oflice of profit,
which meant, that so long as Patlia-
ment does not apply its mind to the
question of gpecifying a  particular
office as an office of profit which would
disqualify, any office of profit may be
created and any Member of Parlia-
ment can be given an office of profit
without disqualifying, because time
might lapse. It may be a long time
later that Parliament may apply its
mind to the problem, What could be
the intention? How was it considered
important? Was it not an attempt in
the direction that we shall have a
provision by which we may have the
Members of Parliament holding offi-
ceg of profit in the gift of the Gov-
ernment and yet they would not
stand disqualified for holding those
offices of profit, because Parliament
may not consider the matter for g long
time and until then they would con-
tinue to hold those offices?

Then, in article 103 a very vital
amendment was made. Earlier the
function of effectively deciding as to
whether the holding of a particular
office of profit would disqualify a per-
son and what should be the period of
disqualification was given to an inde-
pendent authority, namely, the Elec-
tion Commission. But what has been
done by this great Forty-second
Amendment? The effective power was
taken away from the Election Com-
mission and for some reason vested
in the President Obviously President
here means the Government, Govern-
ment constituted by a political party,
the ruling party. So, it was consider-
ed that the Government constituted
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by a politica]l party should have the
power of finally deciding it. It might
consult the Election Commission, but
the views of the Election Commission
would not be binding on the Govern-
ment. It would be finally for the Gov-
ernment of the day to determine as
to whether a member, whether be-
longing to the Treasury Benches or
to the Opposition Perties, had incur-
red disqualification in a case or not.
It means, it. will be decided finally
by the ruling party. What should be
the period of disqualification would
also be for the ruling political party
in power to decide! Are these things
consistent with principles of democra-
cy? Should one party have the right
to decide these very important ques-
tions on which the parliamentary fun-
ctioning  depends? Should one
party decide as to whether another
person becomes disqualfied or not”
Or, should it be decided by an inde-
pendent authority? This was another
change which was made

In regard to the privileges of the
Houses of Parliament again a change
wag made Earlier the position was,
apart from the privileges which the
Members of the Houses of Parliament
had 1mmediately after the TConstitu-
tion had been brought into  force,
namely, the privileges which were
enjoved by the Members of the House
of Commons. New privileges could
only be created by an Act of Parlia-
ment in which both Houses would
participate, and there would be the
assent of the President, so that the
normal legislative procedure would
be completed in the creation of new
privileges. But this was also sought
to be substituted saying that it would
be open to a House to evolve new
privileges without enacting legisla-
tion. The reason is not far to seek
why a qualitative change was being
made in the whole polity. It is that
if anything was considered expedient
or necessarv in a given  situation,
nothing should stand in the way. If
censorship of even the publication of
the proceedings of Parliament was

considered necessary, there should be
some way tackling it and anything
that comes in the way of the estab-
lishment of an authoritarian politi-
cian.

What was done with the judiciary?
The judiciary was sought to be crip-
pled by having all kinds of provi-
sions. This amendment indicated
clearly the complete distrust of the
High Courts of the country, The High
Courts’ power of questioning a Cen-
tral law was taken away. Not merely
a Central Law made by Parliament
but the rules and even specific noti-
fications 1ssued under 1it, were includ-
ed in the definition of Central law,
sg that anything done by the Central
Government by way of legislation or
rules or even notifications could not
be questioned by the High Courts.
The High Courts were  distrusted

Of course, theoretically you may
say that one had the right to Eo to
the Supreme Court. I gm reminded of
a case in which somebody suggested
a law that the right to worship ghould
be taken away except on Mount
Everest. You can say we are not
tuking away the right; if you want,
you have to go Mount Everest to
worship. Similarly, it could be said
that every poor person had the right
to claim relief, only he had to go to
the Supreme Court. He could not
have recourse to the High Courts
They had been effectively denied the
power of obtaining writs against the
various notifications which might be
issued by the Central Government,

Article 150 had been contemplated
by the Constitution for a very good
reason, that there must be asome
independent authority to supervise
and see how the accounts of the
Government are being maintained, so
that nothing wrong, nothing suspi-
cious was being done, It required the
maintenance of accounts in a parti-
cular manner. The question was who
should decide in what manner the
accounts of the Government should
be maintained, The Constitution had
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vested this power in an independent
authority, the Comptroller and Audi-
tor-General, He had the effective
power to decide in what form the
accounts would be kept, so that what-
ever happened might see the light of
day. But again, the Government,
composed of a political party, not a
specialised authority, an independent
constitutional authority, was given the
final power to decide in what form
the accounts would be kept. One has
merely 1o see through thig to see what
could have been the reason to intro-
duce this change, why the Comptroller
and Auditor-General was not trusted
That is left for one to guess.

The States were also not trusted.
Article 257TA was introduced. In a
quasi-federal structure, how can you
possibly contemplate that the Union
would be entitled 10 send its armed
forces to a State even without the
consent of the State? Even this
provision was introduced in the
Constitution,

Article 368 was amended. Of course,
eloquent speeches have been made on
the proposal of the referendum, and
it was said- how can there be any
restriction on the two-third majority
of Parhament? No amendment made
by Parliament should be questionable
even in the Supreme Court The
Supreme Court should not be able to
ait in judgement to any extent, even
the question whether procedure laid
down by the Constitution for the
making of an amendment of the
Constitwtion hag been followed should
not be justiciable before the Supreme
Court. Even in the solemn matter
of amending the Constitution no check
or balance was sought to be contem-
plated It was said that even the
Supreme Court cannot say Wwhether
the procedure, which was contempla-
ted by the people of this country, has
been complied with or not in what-
ever amendment was sought to be
made by Parliament, And what was
the intention? It is clear. There was
the 9%th Amendment, which was

AUGUST 9, 1878

fifth Amendment)
Bit 244

struck down by the Supreme Court a
curious amendment, It is impossible
to believe one's eyes or ears when
one hears about an amendment of
this kind that a certain election to
Parliament of a person shall be deem-
ed to be valid, whatever might have
happened, no laws will govern it
1t is declared valid whatever the
High Court might have said.

Then, close on the heels of the
39th Amendment, which was enacted
and passed, of course struck down by
the Supreme Court, came the 40th
Amendment Bill, introduced in one
of the Houses, saying that so far as
certain functionaries are concerned,
mcluding the Prime Minister, Gov-
ernors and so on, they will not be lia-
ble to be proceeded in any court for
any criminal offence of any kind,
committed either during the period of
office or even before they oecupied
the office; rather, life long immunity
was sought to be conferred on such
persons, which looks absolutely un-
helievable

Then, in that wake, article 368 was
sought to be amended to say, what-
ever constitutional amendment is
made, nobody will have the power to
question it, to go into the reasons etc.
Whatever might be the infirmities
etc, it shall be regarded as valid That
was the amendment to article 368
which had been made. And vet to-
day it is being asked, why have re-
ferendum, or why should the people
be permitted to make an amendment,
or if there are certain features, which
must be regarded ag basic, how can
even the poeple be given the power
of making or authorising such amend-
ments in the Constitution etc. I shall
come to that when I deal with the
question of referendum

Then, section 59 of this beautiful
42nd Amendment Act went further.
It contemplated a period of two years
during which the President, which
means obviously the Government, the
Government of the ruling party, was
given the power of modifying any
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provision of the Constitution for the
purpose of removing difficulties What
were the kind of difficulties which
were under contemplation? What was
the nature of the difficulties? Difficul-
tles for whom? Difficulties in whose
functiorung?  Difficulties in  whose
continuing in Office» This discretion
for a period of two years o make
any amendment, modification
change in the Constitution as was
required, this authority was given
to the Government to make such mo
difications

Then this 42nd Amendment was
not the only amendment of the Cons-
titution which was made during the
pertod of the internal Emergency
Thete weie other amendments, which
took away the power of the judiciary
even to guestion on any grounds
whatsoever—article 123 about Oida
nance 1ssuing power article 352 about
declaration of Emergency article 356
about imposition of Presidents Rule
and various other provisions—in re-
gard to which the judgment of the
President, which means the Govern
ment <hall not be questioned before
dany court on any gmound Of course
the courts have always taken  the
view that when it 1s the subjective
satisfaction of the President, the court
cannot =it 1n appeal over the judgment
of the Government and that the only
ground on which 1t car be questioned
18 mala fide If the reasons were
wholly extianeous for any reasonable
person to come to such a decision in
the cxercise of those powers under
these provisions then only it can be
considered mala fide Under the
amended piovisions howsoever mala
frde or cxtraneous the considerations
may be for the exercise of those po-
wers no court will be competent to
go into that question

Even for the Supreme Court to
question a Central notification etc
it was said that there must be a
special majority of two-thirds against
one-third, a curious phenomenon,
namely, where a Judge 1s taking a

View In favour of the Government, he
will have a higher voice, he wall have
two votes and anybody who votes
against the Government, who decides
against the Government, would have
a single vote I am wondering as to
whether they had in  contemplation
the application of a yymilar system to
the elections namely, that anybody
who votes for the ruling party can-
didate will have two votes and any
person voting for the opposition can-
didate, his vote will be counted as half
So 1t 13 not far to seek as to why,
what were the directions what were
the objectives of those amendments
whith were being made in the Con-
stitution such an important document
during the period of Emergency what
they were calculated {0 achieve

Now 1t has been said that many
provisions have still been retained and
therefore one considers them all mght
As I said I have no objection if they
have any kind of satisfaction because
we do noi want to look into the past
100 much We are more concerned
with the future We are more con
terned with giving the country a Con
stitution so that the abuse of power
would not be possible All right what
was done i1n the past that 1s a different
sfory We do not want 1o look at that
past too much and therefore if it
gives them some satisfaction that some
provisions have been retamned I im
happy that they are happy and satis
fled

SHRI VASANT SATHE (Akola) In
cluding vour mamfesto

SHRI SHANTI BHUSHAN Quite
right I will deal with t{hat Don’t
worry about my manifesto unless you
are thinking of adopting our mani-
festo You are welcome to do so
(Inteiruptions) These are the provi-
sions of the 42nd Amendment which
have been retained Of course, count
ing 1, 2 3, 4 mmple anthmetics, you
can say 18 or 19 provisions have been

E‘
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repeated in various clauses, For ax-
ample, if you gay “The census of 1971
will govern” then there are various
clauses, one dealing with the Assemb-
lies, another dealing wih the Lok Sabha
the third one dealing with the union
territories and so on and so forth.
The same thing has to be repeatei
everywhere so that you find the same
thing 1n several clauses, may he four
or five clauses sometimes It has been
said that about 20 or so clauses have
been left untouched. These are the
things which have been left untouched
By the 42nd Amendment they attempted
to usher in soclalism and secularism
in this country adding those words
to the Preamble. It 1s the substantive
provisions of the Constilution which
determine the quality of a polity
which is established

SHRI RAJ NARAIN (Rae Barel')
Would you define ' socialism™ You are
net able to define that

SHRI SHANT] BHUSHAN Mv
denmtion is smple Whatever Raj
Narain says is socialism hecause ob::-
ously you are (Interruptions)
They added two more adjectives u
the Preamble wvtz., “socialist” and
ugecular”, .., . Of course the provisions
of the Constitution laid down and us-
taplished a secular Constitution for this
country. The Provisions of the Con
shtution laid down a soclalist Con
stitution Tor this country. If merely
by use of this adjective, they feel very
happy, I do not want to deny ther
that happiness. I am reminded of 1
small child. There were some neigh
bouring children also they came 1o
the house of the child and the mother
of that child told the children 'c-
cause they were wasting time ~do
gome drawing, why don't you pencil 4
picture of a railway station”” and all
the children tried to do it and the
mother’s own child, very young. just
drew a line and brought the picture to
the mother. The mother did not have
the heart to say that it was not a 700l
piciure. She said, “Yes, it is a very
fine piclu-e, it is just the scene of a
railway station and so on.” If they
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got that kind of pleasure by adding

these two adjectives, I do not want

to grudge them this pleasure, (Inter-

ruptions). Then three Directive prin-

ciples were added to the Constitution.

SHRI VAYALAR RAVI (Chirayin-
kil). How will your definition of “soci-
alism and secularism” help?

SHRI SHANTI! BHUSIIAN. [ am
coming to that. That is another thing
because that is not a part of your 42nd
Amendment. Then they are very hap-
pv that they added three more Direc
tive Principles We are happy. For
anything you have done whether n
will b useful or even if it is inno
cuous, so long as it is not harmful,
we do not grudge you. We are not
acluated by this consideration that Mr
Sathe has done this or Mr. Stephen
has done this and therefore, it mus:
be rejecled. No, If it has the least
beneficial value, even if 1t is innocuous,
we do not want to make you unhappy.
Please have it refaned, by all means
and let us make such use of it as we
can We are not in the spirit that
“Oh. Mr Sathe has done this, there-
fore, we must oppose it No. (Inter-
ruptions),

Thes have added in the fundamental
duties. to abide by the Constitution.
respect to the Institutions etec. I do mot
know for whom it was meant. Obwi
ously there wag some conscience which
was troubling some person and there
fore, somebody wanted to assert thal
it should be important to respect the
democratic institutions in this country.
So, even if at this late stage this idea
enters into someone’'s mind, we are
happy and we welcome It.

Then. the other thing which was
retained was the clarification that the
President would be bound by the Cabi-
net’s advice, I have already said that
of course, the President is bound by
the Cabinets advice. It need not be
said. That has been the view which
has been held from the very begin-
ning of the Constitution. When the
controversy was ralsed and the dis-
tinguished Attorney-General and M.
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Alladi Krishnaswami Iyer had deter-
mined and the country had accepted,
yes, it lg a constitutional Government,
it is a parliamentary Government and,
therefore, the advice of the Council of
Ministers is binding, to make it int>
an express provision, what could ba
the purpose? ‘The purpose could onl;
be that he should not even have that
kind of discretion which the parhia
mentary emocracy contemplates,
namely, asking for reconsidertion, iie
is an important functionary and, there-
fore, if he has certain views, he should
be able to appraise the Council of
Ministers of his views so that the Coun
cil of ministers may apply thexrr mind
to that question and, if necessary, re-
consider the matter. But even th.s
amount of discretion they were not pre-
pared to give to him. It was being
considered that it might give rise ic
a dangerous situation. Quite possibly,
they might have thought and contem-
plated all kinds of dangers, and,
therefore, they were not prepared to
take the risk of what they contemp-
lated @s @ danger or g potential
danger or a possible danger to any
body.

As regards the various articles
dealing with the 1871 Census, to de-
termine the distribution of seats to
State, etc., if they are very happy
that it is a revolutionary change
which had been made by the Foriy-
second Amendment, I again would
like to repeat that I would not like
io grudge them their happiness be-
rause it is the function of thiz Janafa
Party Government to iry to make the
whole country happy, including the
Opposition parfics. the members  of
the Opposition parties,

AN HON MEMBER: In~luding M
Rnj Narain,

SHRI K. P, TUNNIKRISHNAN
(Badagara): Why don't you make him
happy”

SHRI SHANTI BHUSHAN: Don'l
you sce that he is happy? He is al-
ways happy. If he had not alwoys
been happy, he would not have been
Mr. Raj Narain,

Having dealt with the Forty-second
Amendment, of course, I might also
refer 10 a criticism, namely, thal the
Janalzr Party clection manitesto has
not been honoured by aot bringing a
Bill for the total repeal of the Foriy-
second Amendment. I hive had ueca-
sion to deal with this question om
earlier vecasions, T would only like
to remind the hon, Members—-the
House has many distinguished law-
yers also— specially those  distin-
guished lawyers it they would just
care {o have a look at Sectien GA of
the General Clauses Act I recently
had the occasion to bring a Bill 11 the
other House a repealing and amcnd-
1ing Bill—it is a periodical exercise—
because the law provide: t{hal once
the amendment of an Act has taken
effect, even if you repeal the amend-
ing Act the amendmentis are left
untouched because the amendments
have already been incorporated in the
main Act. Therefore, the mere repeal
of an amending Act does not have the
effect of removing the amendments.
That is the law, that is Sectiopn SA
of the General Clauses Act,

SHRI A, BALA PAJANOR (Pon-
dicherry): You could put all the Sec-
tions together and repeal it.

SHRI SHANTI BHU'SHAN. It was
being said that even if there is some-
thing which might e vver: useful to
the slightes! extent you repeal it and
re-enact it, Iet it go first and bring
it again later vn, There would be no
purpose in doing th.' and, therecfore,
it has not becn done

I have alicady had un occasion to
say in this House thit many distin-
guished mem'.ers of this House had
criticised the Forty-:ecrwai Amends-
ment and even certnt. ccmamittees
had been constituted when the Forty-
second Amendment was being consi-
dered. Even Shri Jayu Prakash Na-
rayan had comstitut«l a national
Constitution Review Conmittee cone<
sisting of Shri Era Sezhiyan and
Krishan Kant who were the convenors
and I also had the honour to be &
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memiber of that Conantilee, Mr, Tor-
unde wus a4 member  of that Com-
millee, Ewven al rthat tirae, I had ad-
opted un approach that in the Forty-
Sceonr ! Amendiment ihere might be
some proposals s hith were inmocuous
and some may e 2lightty Leneficial
and, therefore, we should not object.
Our purpose should not always be
publicity and »ropasanzia but a cons-
tructive exercise. Let us apply our
mind to this: whatevor is bad, let us
reiect: and whatever i+ not bad, let us
roi (Interruptions) Even such reports
weare produced  dirings the period of
Emcergency, eveir the spzeches which
had been made. the speechos have cri-
ivised wvarious things 8- it ic in that
syirit.

PROF, R. K, AMIN

sy mission?

Hlav 1T ominke a

SHRI SHANTP BIHUSHAN: Yo

mayr make your submiz<ion later,
Then i come to the Emergence pro-
visions, Several hon, Membhers have

spoken ahbout the Clauses in this Bill
which deal with the Emergency pro-
visions of the Constitution article
352 and the connected provisions. Of
coursc, I must make one thing clear.
I do not think any hon. Moenther of
this House will oppese the Clauses
centained in the Bill, for {he reason
that opposition to these Clauses of
the Bill would mean that the original
Emergency provisions raust continue.
(Interruptions) Il is my duty to make
it clear. After all, what iz it that we
are tryving to do? We are not trying
tc wet against liberty. We are pro-
ceeding in the direcdon of liberalising
namcl!yv creating ss~1egu.:cds wvaking
abas> difficult, 1 would Ilse to t=zim
that abuse of the Emergency powers
will be made imp. -** 1 by these cm-
end-rents which are Seing grocosed
Well there might be—I do not say
that one might not have an honest
room for differerve [ opirior on that
sco:e  One miy s+v that ore zhruld
proceed further. But merely saying
i{hat one should proceed further would
not be a ground to oppose whatever is
being 3cne. Therefore. T appeal to
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the hon, Dembers to suppor: the

Clauses which we have introduced in

this Bill in regard {o Emergency pro-

visionsg,

SHRI SOMNATH CHATTERJEL
(Jadavpur): With my amendment.

SHRI SHANTI BHUSHAN: Now,
certain anxieties have been expressed
in regard to the Emergency provisions.
I am not surprised about this anxiety
because the whole country has gone
through a traumatic period, Of course,
the fears were not exaggerated. But
even if hon. Members proceed on
exaggerated imaginations, I cannot
blame them, I cannot find fault with
them, It will only be my duty to try
to clarify it for them., I would say
that the provisions, the safeguards
which are being introduced, are ahso-
lutely adecuate, It is also important
to know that any powers which are
siven to au executive in an orderly
society, in a civilized country, are givenr
for a particular purpose. Of course,
one might say or one might contem-
plate that there may be some possibi-
fity of misuse of those powers. Onec
approach may be: if there is a possi-
bility of misuse of powers, why give
uny power at all take away all the
powers, Then what do we have? If
preceeding on this distrust that if any
authority is given to anybody by the
Constitution there is a possibility of
misuse and, therefore, the power may
be taken away so that no misuse
would be possible. then what happorns?

SHRI TIALLTKARJUN  (Medak):
Sir, on a point of clarification, Mr.
Law Minister, would you focus your
tention on what i meant by ‘armed
rebellion’? Once the armed forces
rebel, where is the point of sending
the Proclamation to the President o
impose Emergency? What is ‘armed
rebellion’? This is total ignorance on
the part of the Jarata Government io
put the term ‘armed rebellion’. In a
civilian country, is there any scope for
that? (Interruptions). You are making
a conspiracy: you are instigating the
armed forces to revolt. That means.

-4
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you do not believe in democracy What
s meant by ‘armed rebellion'? It is
totally unacceptable term, it 1s intol-
erible for any democratic citizen

SHRI SHANTI BHUSHAN There
‘we agree  This 15 not armed rebell rn

MR DEPUTY SPEAKER Mr
Mallikatjun you have explamned your
point

SHRI MALLIKARJUN Once an
armed rebell'on 15 there vou cannt
take any d ciwon Yke thal G aumpo-e
President s 1ule

SHRI SOMNATH CHATTERJEE
Rebelhion by Mr  Mallikarjun aloi »
will mean aaq armed rebellion !

SHRI SHANTI BHUSHAN Sir |
am quite constious of the fict that
the country does not face any dange!
»0 long s we have any Arjun mn this
House whe her i1t 1» Mallikarjun or
any othef Arjun and, when I look at
M1 Mallik. jun he 15 not merely an
Armun but }e comuines the quelities
of an Arjun and a Blum also (In-
terruplions

SHRI MALLIKARJUN |t 1s not
enough thet you know some mytho-
Iogv  You must he 4 constitutiona)
eapur! alww but you are nol an exp. 1
m the eyes of the people Why do you
use the words ‘atmed rebellion ?

SHRI A BALA PAJANOR He }
made a point Sn (Inter ruptions)

SHRI MALLIK'RJUN 1 am ant
gong to resoll 1n a village, I am go.nz
to revall 16 the capital ey of Inun

SHRI VASANT SATHE Fo
mythologoy you should take lessons
from Mr Ra) Narain

SHRI SHANTI BHUSHAN He
has taught me something qunng the
four years we were conducting the
case logether

SHR) HITENDRA DESAI (Go-
dhra) The hon Member talks about

a stage when you will have no worry
from any quarter

SHRI SHANTI BHUSHAN: There
15 no doubt that the gbuse of emer-
gency powers during recent years has
naturally created a fear psychosts 1n
this countiy and I am, therefore, not
surpiised that the hon  Members
should gne vent to apprehensions of
the kind to which they have given
expresaion to But, let us coolly and
dispassionately consider the question
a5 to whether the safeguards which
aie sought to be provided are guite
adequate or not It 1s not merely
that the safeguirds are theie i Art
352 bhecause we have also to sep and
considet, when we consider what
kinds of safeguards are necessary and
what aie thc consequence, of g de
tlaration of emergency If the con-
sequences are of a particular kind,
then moie safeguards aie necessary
1i the conseguences are not that dras-
ti, then less safeguards will do We
have giso tried to see and make an
attempt, namely, to water down the
conscquences  which an  emelgency
tan have Now, a most importani
consequence which played havoc n
this country was Lecause the right to
hic or Lberty could be suspended
during an emergency and therefore,
there was no habeas corpus and there
was nobody to question how a peisor
had been detained, however dishonest
ly detaincd, and for what reasons hc
had been detamned But this Bill
seeks to annual all this once and for
all It ways that so far as the sacied
ughts to hfe or hibeity Is concerned,
which i« enshrined yn Art 21, by «n
amendment of Ait 350 1t 1s being
ensuted that the right to life or
liberty which wag construed by the
Supreme Court as the sole repository
of the right to life and the right to
Iiberty shall not be subject to any
suspenaion even durng the period of
any external emergency Now this
ensure, that u habecs corpus canot be
suspended 1n this country even during
any period of emergency whether
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arising [rom external aggression or ia-
wernal aggression go that such a large.
scale c.amping of people in jail and
thus creating this psychosis of fear
all around will not be possible
hereafter.

Hereafter people cannot be lerro-
rised by telhng them, “All nght, i
you do something, even 1f it be your
right to do 1t, you will be put 1n jail
and you will have nobody to so 0.
This wiil not be the pesition.

Apart from that, the other weapon
which had been used during the
period of emergency, was “All right,
here 1s the House, the two Houses of
Parliament, They constitute the con-
science of the nation, they constitute
the voice of the nation. If that is
muzzled, then, in that case, demo-
cracy cennot thrive and a fear psy-
chosis can be brought about.” Sir, if
the voice of this House or the other
House cannot be muzzled and if the
voices of the Houses of different
Legislatures cannot be muzzled, then
again that kind of emergency can
never be perpetrated. That is why
we have tried to introduce an Article
in this Constitution, that the publica-
tion of parlimmentary proceedings
shall be an absolute and a constitu-
tional right of the people go that this
kind of muzzling of parliamentary
institutions will not be permissible.
It is in this context, namely, the kind
of emergency which was declared in
this country, the kind of consequen=
ces which were created, the kind of
the fear psychosis which had been
established, the need to ensure that
it will not be possible even by the
use of the cmergency provisions to
ostablish such a gituation in the coun-
try that the kind of safeguards has to
be looked at. But even then we have
not said that no safeguards are neces-
sary. So many safeguards have been
attempted to be imposed by amending
Article 352. TFirst of all, even that
provision, Clause 8. which had been
fatroduced taking all powers of judi-
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il review in all circumstances,
namely, on any ground whatsoever is
sought to be deleted so that at least
in an extreme case it may be possible
Ior a citizen to go to, the court and
say, alright if there is not the shigh-
test case for declaiation of Emer-
gency, if 1t is so clearly and patenie
ly malafide, 1f it 13 purely based on
extraneous considerations this abso-
lute bar on exercise of powers by the

courts will not be there. That is one
safeguard.

The most mpoitant safeguards
which are sought to be introduced
are; Firstly, the Cabinet wil] have to
consider the matter. It will only be
on the basis of g Cabinet decision
and written advise tendered on the
basis of the Cabinet gecision that it
will be possible for the President to
proclaim Emergency. This would
mean that it would be the collective
wisdom, not in the irterest of a single
individual, not arbitrary exercise of
authority by single individual which
may be competent to usher in an era
of Emergency in the country.

SHRI VASANT SATHE; What
will be the use! It will be collective
impotency.

SHRI VAYALAR RAVI: Let him
explain the point why does he want
to retain the clause of Emergency?

( Interruptions)

SHR] SHANTI BHUSHAN: These
questions of impotency I would like
to leave them to Mr. Sathe,

Now, Sir, apart from that here-
after a declaration of Emergency
would not be possible merely by hav-
ing a bare majority of the Parliament
to vote for it. Two-third majority in
both Houses, a two-third majority
which s required for an ame!
of the Constitution, that kind of maj-
ority, namely, more than half of the
total membership and two-third majo
rilyo!thonepmandvoﬂngwm
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be required for approving a declara-
tion of any Emergency (Interrup-
tions)

This would be another safeguard
namely, the endorsement of the pro-
clamation of Emergency or its con-
tinuance will have to be repeated
by the same two-third majority every
six monthy so0 that it may not be
alright there 1s some Emergency and
therefore 1t 1, proclaimed and rati-
fled and thereafter the Parhament s
out of picture

14.43 hrs
[Mr SpeEARER in the Chair]

Every six months in order to con-
tinge this Emergency government
will have to comt to both Houses of
Parliament and unless 1t secures the
consent of two-third voting majority
in both Houses of Parliament 1t would
not be possible for the Government
to continue the Emergency

Then 1t would be open 1o Lok
Sabha to ask for the revocation of
Emergency at any time Even during
the period of six monthg at any time
when this Lok Sabha feels that ;t 1s
not necessary to continue the Emer
gency any longer

(Interruptions)

MR SPEAKER  Whatever inter-
pretation the Law Minister may give
the interpretation will finally be what
the court gives as the interpretation
He 15 explaimng the position as he
understands 1t

(Tnterruptions)

SHRI A DBALA PAJANOR But
the meaning that 15 given by the Law
Minster will be looked nto by the
court because you know Sir fon
knowing the meaning they will not
refer to Oxford o, Chambers They
will sec the procecdings mnd then
come to the decision So s lecture
15 very important

( Interruptions)

2212 LS—9

SHRI SHANTI BHUSHAN I am
very happy that even the votaries of
internal emergency on the ground of
a non-existent internal disturbance
are today so solicitous about there
being no emergency even in the event
of an armed rebellion in the country
I am happy that at least such a thing
18 being said (Interruptions)

SHRI SAUGATA ROY (Barrack-
pore) Let the Government state
that they have come on the negative
verdict of emergency (Interruptions).

SHRI VAYALAR RAVI Armed re
bellion 15 a political revolt How can
¥ou suppress the pcople it at 1s there
(Intor ruptions)

SHRI SAUGATA ROY If Shri Ray
Narain calls for a kisan rally, 1t can
be called an armed rebellion for dec-
laraing emergency

SHRI SHANTI BHUSHAN A ques-
tion has been raised apart from the
security of the country being in danger
from external aggression whether
there should be power to declare em-
ergency 1if the secuity of the countrv
1s threatened by aimed rebelion May
I mmplore the hon  Members of the
House to consider  (Interruptions)

SHRI VASANT SATHE Shr1 Som-
nath Chatterjee says that even 1f the
external gggression s from a friendly
country like China vou should not
do that What do you say to that?
(Interruptions)

MR SPEAKER Why are jou fight-
ing over the dead past”
(Interruptions)

MR SPEAKER It 15 well known
that converts can be 1iore fanatical
thin others

SHRT SHANTI BHUSHAN Two
pmnts have 1a1sed n thig connection
and T piopo ¢ to deal  with these
pomnt veiy brieflv  One pont which
was 1aised 19 that 1if the sccurity of the
countiy 19 mn danger arsing from ex-
teinal  4g sn then there could
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be a reason to proclaim Emergency
in the country, and acquire those
special powers, whatever they may
be, with all the safeguards. But if
the security of the country is threat-
ened by armed rebellion from gutside,
in that case....(Interruptions)

MR. SPEAKER: Why don't you
hear? You have a duty to hear. You
may agree, or may not agree.

SHRI SHANTI BHUSHAN: 1 was
wondering why should there not be
an equal concern to saleguard the
security of the country, even if the
threat arises from armed rebellion
from inside Why should ;t be neces-
sary to show...(Interruptions)

MR. SPEAKER: What 1s all this?
I cannot understand You cannot
stop it by shouting.

(Interruptions)

MR. SPEAKER: Don’t record.
(Interruntions) **

SHRI SHANTI BHUSHAN: wWill
this august House remaip unconcern-
ed if the gecurity of the country is
threatened by armed rebellion from
inside the country?

SOME HON MEMBERS:
by whom?

SHRI SHANT] BHUSHAN: Unless
it can be ghown that the armed rebel-
lion was inspired from outside and it
can be demonstrated <o, i.e, that it had
inspiration from outside, until then,
it will not be regarded as cxternal
aggression. even though the conse-
quences will be the same and identi-
cal, and Government will pot be able
to meel the situation., (Interruptions)

Inspired

T do hope that the House will not
countenance such @ proposition,

SHRI VASANT SATHE; Are you
having George Fernandes in mind?
(Interruptions)
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MR. SPEAKER: Don't record.
(Interruptions) **

SHR] SHANTI BHUSHAN: ] do
hope that the House will not permit
any danger to the security of India
to arise, even from armed rebellion,
and will not permit any rebellion to
take place, to put the security of the
country in danger. (Interruptions)
Are you planning for that? Anybody
who calls for armed rebellion must be
put down. (Interruptions)

MR, SPEAKER:
(Interruptions)**

MR, SPEAKER: Mr Chandrappan,
this is the tenth time that you ar®
gutting up, and speaking

SHRI C K CHANDRAFPPAN
(Cannanore): Yes becuuse he said
that., (Interruptions)

Don"t record.

MR. SPEAKER: Hc had a right to
say that.

SHR] SHANTI BHUSHAN: 1In a
democratic  country, every citizen,
every person has a right to oppose the
Government by peaceful means and
by creating public opinion. That is
the way to fight the Government. You
are welcome to fight the Government
by creating public opinion. (Inter-
rupfions) So long as the democratic
character of the Constitution is pre-
_served,

So long as people’s right to govern
themselves is preserved, pcople are
welcome to oppose the government by
peaceful means. Let them create
public opinion, let them fight the gov-
ernment by neaceful means. But no
armed rebellion in the country shall
be permitted ... (Interruptions).

SHRI VASANT SATHE. This is
what Shrimati Indira Gandhi had
said,

SHRI SHANTI BHUSHAN- If the hon
Member Shri Sathe has now started

**Not recorded.
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feeling that whatever Shrimati Indira
Gandhi has beep saying, 1 have also
been saying, I am happy (Interrup-
tiong) The other pomnt raised was
why should this power arise even
when there 15 apprehension, before
the armed rebellion has actually taken
place” Now this 1s a feature recog-
mised by the grigina] article 352 itself,
namcly 1if a danger hag to be properly
met, the danger may not sometimes
be properly met unless the requred
artion can be taken well mm time
That ;s why if therc 1x apprehension
of the securilt of Indin be ngcrdane -
ed from <\ €rnal aggression vo1 L n
take action before Similarly if there
15 dander to the secunity of India from
armed rebellion certainly action must
be takcn even before but action must
be tiken honestly, must be taken
pranetlh with all the safeguaide that
a*e thete  (Imterruptions) Smme I
fial there 1+ <ome allergy 1n this
House among some hon Members
about ccitain thing, I \ha'l go to the
neat a-pect of thr matter namely
provicions  deal ng  with preveatne
detention, article 22

Ac¢ th¢ hon Mcmbers muslt have
seen 1t 15 4 very  important step in
the direction of safeguarding the
liberties of the people and 1 hope
therefore that cach and (very «ngle
hon Mcmbe1 of thi, House would give
suprort to the provisions of v Bill
whi h are (a2 culited to safeguard the
hibeities, of the people (Interrup-
tions) I should like to emphasise that
a very mmportant change which is
sought to be introduced by thi, Bill
15 that while the original article 22
gave power lo Pailiament to provide
any veriod during which g person
could be dctained without any reft
rence to the adwisory board that
powe:r Is peing deleted in clause 7 80
that hereafter gven Parhament will
not have the power of authorsing
the preventive detention of a person
beyond a pentod of 2 months without
any ieference to the advisory board

1500 hry

My esteemed friend Shr1i Ram
Jethmalani, had suggested that he had

made some proposal for the amend
ment of the Criminal Procedure Code
by which he wanted to provide that
if the government certifies in the case
of a person who 13 accused of having
committed a ciiminal offence that he
must be remanded to custody for a
period of three months, then 1t should
be obligatory fo the magistrate to
remand lum for a period of three
months He thought that if such a
piowision was ntroduced i1p the Cr
PC cvery «<rmuna] every person
who was suspected ot accuseg of
having committed a cume could be
tickled by sceing to 1t that at the
desire of th, Stute Government that
peison remamned n custody for a
peilod of three months I woud
appcal to the hon member to pondet
over 1t and con ider how the liberty
of th, mdividu! would be moie safe-
guarded by a piovision of that kind
In that ecase 1t ghal] be for the Gov-
ernment to decide Of course, a
c1iminal accusation can be laid ggainst
any dv  If thereioie that itself
becomes enough justification for the
Government to wield the power and
sép to 1t that for thiee months he
remained custody— will that be better
o1 w1l the kind of provision that we
are rontemplating n article 22 1s
better” Here the provision 15 that
within 2 months it shal] be i1eferred
to an advisory board consisting of
thiee judfe, selected by the Chief
Justice of the appropriate High Court
who would be goinz into the question
a1 d geciding whether there are good
grounds for keeping a person in pre-
ventiv, detention o1 not and 1f such
jud ¢ (onsder th t there are no good
mpoinde for keemn~ = PpCflson 1N
delention, he  will be en'ited o his
3 IR In dditon  the habeas
co i 11ght would 1lwo be
there That will be n gddition to the
1eforcnce to the advizory board within
a pcriod of two months  (Interrup-
tion Y It has been sud why have
anv nowel of preventive detention?

SHRI DINEN BHATTACHARYYA
(Scrampore) No preventive deten-
tion should be there,
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SHR] SHANTI BHUSHAN: There
was a police officer who had a re-
volver to protect the people. When
that revolver did not have a safety
device and therefore it wag found that
it was a dangeroug weapon, ohe per-
son suggesied, “Alhk right; insta]l a
st ty device so that it can be used
ciuy for the proper purpose and it
may not cause injury to others which
may not be necessary.” The other
person said, “Why not take away that
particular pin which made the re-
volver effective?” If the pin is taken
away, what wil] happen? After all,
the Government does require powers
to deal with extraordinary situation.
This is merely contemplated by the
Constitution as a reservoir, so that in
extraordinary situations whep the
interests of the society at large,
civilised society, organised society,
may require the exercise of gpecial
powers, then with all the necessary
safeguards, these special powers may
be there and may be necessary to the
extent they are necessary to protect

the interests of the society. (Infer-
ruptions).
Y qeen wwna wvet o (Dar) o wfgey

waﬁﬁmamzﬁmgﬁtr:ﬁwwwﬁgi
TE FET THRT FT AHAE £ 7

SHRI SHANTI BHUSHAN: I am
feeling sorry at this moment that I
do not have the Jung power of Mr.
Sathe and the throat power of Mr.
Kachawai!

I come to the jmportant subject of
referendum on which there has been
some controversy in the House. I do
hope that even those who have ex-
pressed themselveg against a referen-
dum would think again about it.

The Leader of the Opposition in-
voked the principle that when a
principal delegates a power to a dele-
gate, then +the princinal loses the
power and the delegate becomes all
supreme, I can contemmnlate that in
the case of sale of a property, after a
vendor has transferred hig oroperty,
parted with it to the vendee, certainly

he cannot claim any right to that pro-

perty, but in the case of  delegation,
prineinal appoint: a manager
to look after some interests on behalf

of the neonla in the name of the

if the
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people, thea if thai person says that

the people are nobody, we are the
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persons because the people have
already delegated the power to us,
they have made us sovereign, they

have become subjects, we have be-
come sovereign, so far as I am con-
cerned, I would fing it very difficult to
accept that proposition.

Hon. Shri Venkataraman referred
to certain aspects of impracticality.

He thought that a provision for
referendum in India would be most
unpractical. Of course, I might in-

form him, he must be aware himself,
that in Goa there was a referendum
of a kind on the question whether
Goa or parts of it should merge with
Maharashtra or not.

SHRI MALLIKARJUN: It was a
demand by the people. In 5 demo-
cracy, you cap have an opinion poll,

SHR] SHANTI BHUSHAN:. Shri
Venkataraman’s difficulty was that
after all in a referendum, a Constitu-
tion Bill will go for a yes or no vofe
on the basis of some symbol. How
can a Constitution Bill be ratified by
the reople by ves or no? May I ask
the hon. Member to consider this?
When a Constitution Amendment
requiring ratification by more than
half of the State Assemblies is sent
to the Assemblies, how do the Assem-
klie; decide upon that amendment?
Is it not by a total yes or a fotal no?
They have no power to make any
amendments to the Constitutional
Amendment. The idea is that a pack-
age constitutiona] amendment or
severz! package constitutional amend-
ments can be put to the people for an
a“ﬁrr\'a ive or a negative vote, and the
resu'ts of that vote can be taken into
consideration if 51 per cent of the
voterg participate and the majority
have given an affirmative vote. Here
in the Lok Sabha also, when a Bill
is nut {o vote, we say “ayes” and
“noes”. When we can declare “aves”
t‘he “00'1 e also can declare
rm"_ “nn=5” (Interruptions).

and -'1r:|'-w

fnyeme?

some difficulty about
rats. He was contemplating

would bhe the svmbol which
14 be supplied. Mr, Venkataraman

He also had
cats an-
\(?"1"]

Woul

A



265 Consutution (Forty- SRAVANA 18 1800 (SAKA) fifth Amendment) 266

fought an election on the symbol of
the cow and calf if I remember aright
In that paity with the symbol of cow
and calf, he has seen a division I
wag wondciing what made him think
of cal, und iats how 1t ha stiu h
him { duv not know whether h d
emplo,ud that hind of canvassing He
ha said that if theie 1s any voling
op, the ba1s of such symbol puaple
wiild go and ~ay that rat, will eal
away your giamns and cats wil do
somelhiig else (tc When theic wis
thy ¢ow ind call was that the kind
ot invassing thot was done”?

1 tan undcistand oppositton  to
it*1 rifercndum (Jausg 01 gne o1 two
g1 sunds For ¢vample .ome might
bt wnting un! miteq powtis for the
two Houses of Parhament to mahe
any kind of amendment Thue was
suth a section of opimion 1n  fact
when the 42nd Amendment was
brought and art: le 368 was amended
it was done on the basis that two
thirds majoity 1n two Houseg of
Parliament must have complete
power of making any amendment
thire shoulg nothing basic etc which
1s beyond their reach they should be
able to make even amendments of the
kind contained ;n the 39th or 40th
Amendment, or any other kind of
amendment which might be conceiv
ed of by human ingenwmity That 1s
one school of thought, and 1 can
understand that those who want to
say that the referendum clause should
not be there because 1t curtails the
powers of the Parhament because 1t
obliges Parhament even when some-
thing 1¢ accepted by two-thirds majo
rity ;n Parllament in the two Housces
1t (ompelg them to get the endorse-
ment of the people

Then my answer to that kind of
criticism 1s that the country has seen
and therefoie the country wants the
country feels the people feel that
when then 1ghts come 1 when their
democratic rights come 1in « hen their
rignts for free gnd fair elections under
adult franchise come ;5 when thetr
fundamental right for freedom of
speech and expression comes in, 1n

Buall

that case they are not wilhng to per
mit even a two thirds majority in
Parliament to inteferer with that
right even by an amendment of the
Constitution ’l‘hey want themselvcs
to be involved because they know
wni 1y jn then inteiest and how they
can really safeguard their interests So
whenever any such thing 1s sough'
to be done in the name of improving
tte ot of the people etc they say
woine hack o us we are the princi-
pals you g1e the delegates only for
certain puiposes come back to us and
1cl us wnat you want to do and when
we endorse 1t then only vou would be
ompetent to do that (Interrup-
tiuns) There 1» nothing 1n this
amendment{ which goes against the
micrests of the people of this coun
try (Interruptions) 1 will make my
fu ther speech very brief because

SHRI VASANT SATHE You have
no moral right

MR SPEAKER
right alone

Leave the moral

SHRI SHANTI BHUSHAN Some-
thing was said about the 9th Schedule
not being deleted

SHRI BAPUSAHEB PARULEKAR
(Ratnagir1) On the point of refereh
dum [ want to seek clarification from
the hon Mimister Are you going to
put the entire Bill consisting of so
many clauses to the people for
referendum® Suppose there gre nine
clauses and suppose I want to vote
for T plauses and not for 2 cluuses
then what should pe done?” Or wall
the people be required to vote so
many Limes separately?

SHRISHANTI BHUSHAN I wnll
immediately deal with this The pos:
tion would be 1if the Constitution Am-
endment 1s of such a nature that 1t 1s a
composite whole namely 1t represents
only one theme then m that case,
the entire propo=a' of the Govern-
munt tp amend the Constitution will
be put as a whole can be put as a
whole saying erther you accept the
whole 1dea or reject the whole jdea”



267 Constitution (Forty-

[Shri Shant; Bhushan]

It may consist of several clauses, but
all those clauses together constitute
one central jdea and, therefore, it is
put to the people ms one idea, whe-
ther it 1s acceptable to them or not;
because the people do not bother
about the manner in which some
minor changes are made; they are
concerned only with the central idea.
But if in a particular constitutional
amendment there are seversl distinct
areas, then, in that case, it is possible
to put those gdistinct areag separately
for the referendum of the people.
Now, so far w8 this particular aspect
is concerned, it can be put separately
and other aspects can be put
geparately

SHRI VAYALAR RAVI: The
Supreme Court had ruled in their
judgment that this Parliament has no
right to change the basic features of
the Constitution. Now the Minister
proposed an amendment barring the
Supreme Court also from looking
into the merit of the case if 51 per
cent of the people vote for it. (Inter-
uptions)

MR. SPEAKER: No, no. It can
always be argued, (Interruptions)
These questiong can be dealt with
when we take up the amendments.
(Interruptions) 1 am going to take
up voting. (Interruptions)

PROF. P. G. MAVALANKAR
(Gandhinagar): If they are so basic,
why do you make them amendable?
(Interruptions)

MR. SPEAKER: Nobody can ans-
wer half a dozen persons,

SHRI SHANTI BHUSHAN: I do
not think 1 can complete my task un-
less I deal with the important points
which have been made by hon, Shri
Raj Narain,

SHRI T. BALAKRISANAIAH
(Tirupathi): Referendum provitlon
1s meaningless (Interruptions)

SHRI SHANTI BHUSHAN: As
the House knows, Shri Raj Narain is
a great democrat...(Interruptions)
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PROF. P. G, MAVALANKAR: Why
not the Minister answer my point?

MR. SPEAKER: No, no. He cannot
answer a number of persons.

PROF. P. G. MAVALANKAR: I
have raised a gpecific point. Let him
answer that. .. (Interruptions)

SHRI SAUGATA ROY: Releren-
dum is u very vital thing. (Interrup-
tions)

MR SPEAKER: Mr. Minister, I
am going to take up voting An
amendment for the circulation of the
Bill has been moved by Shri Hukmdeo
Narain Yadav. Does the hon. Mem-
ber want to withdraw the amend-
ment?

= ¥ wrorEY : X
mume';wmﬂgéw}

MR, SPEAKER: You are not pres-
sing

SHRI HUKMDO NARAIN YADAV:
Yes

MR. SPEAKER: Has the hon,
Member the leave of the House to
withdraw the amendment?

SEVERAL HON, MEMBERS: Yes.

Amendment No. 95 was, by leave,
withdrawn,

MR. SPEAKER: Now, before I put
the motion for Consideration to the
vote of the House, this being a Consti-
tution Amendment Bill, voting has to
be by division. Let the lobbies be
cleared. The Lobbieg have been clear-
ed. Before I call division, may I make
one request? The members may please
take their allotted seats. Otherwise,
there will be difficulty.

The voting on the motion has to be
by a division. I may remind the mem-
bers that when the division is an-
nounced, a gong will sound whick
will signal the member to cast his vote
Fach member has to press the pusher
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and then operate one of the three push
buttons according to his choice. The
pusher and the push button may be

kept pressed simultaneously until the
gong soundz second time

The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided:

AYEsg
Division No. 4]

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahmed, Shri Halimuddin
Ahmed Hussain, Shri

Ahsan Jafri, Shri |

Ahuja, Shr1 Subhash
Alagesan, Shri O. V.

Alhaj, Shri M. A. Hannan
Alluri, Shri Subhash Chandra Bose
Amat, Shri D.

Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti
Ankineedu Prasad Rao, Shri
Ansari, Shri Faquir Al
Arif Beg, Shri
Arunachalam, Shri M.

Arunachalam alias ‘Aladi Aruna’' Shri
V.

Asaithambi, S8hri A. V., P.
Asokaraj, Shri A.

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bal, Shri Pradyumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Barskatuki, Shrimati Renuka Devi

Barrow, Shri A. E. T.
Basappa, Shri Konda)ji
Bateshwar Hemram, Shri
Bhagat Ram, Shn

Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shr1 Dmen
Bheeshma Dev, shri M.
Birendra Prasad, Shri

Borole, Shr1 Yashwant
Boroosh, Shri D. K.

Bri) Ra) Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chandan Singh, Shn

Chandra Shekhar, Shn
Chandra Shekhar Singh, Shn
Chandra Pal Singh, Shri
Chandrappan, Shr1 C. K.
Chatterjee, Shr1 Somnath
Chaturbhuj, Shn

Chaturved:, Shri Shambhu Nath
Chaudhary, Shrn Motibhai R.
Chaudhuri, Shri Tridib
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chavda, Shri K. S

Chettri, Shri K. B.

Chhetri, Shri Chhatra Bahadur
Choudhari, Shri K. B.
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Choudhury, Shrimat: Rashida Haque

Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai
Danwe, Shri Pundalik Hari
Das, Shri 8. S.

Das, Shri R. P.

Dasappa. Shri Tulsidas
Dasgupta, Shri K. N.

Dave, Shri Anant
Deo. Shri P K
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Deo, Shri V. Kishore Chandra S.
Desai, Shri Dajiba

Desai, Shn Hitendru

Desai, Shri Morarji
Deshmukh Shri Ram Prasad
Devarajan, Shr1 B
Bhandayuthapani, Shn V.
Dhara, Shri Sushil Kumar
Dharia. Shr: Mohan

Dhurve, $Shii Shyamla)
Digviyoy Naramn S.ngh, Shn
Durga Chand. Shri

Dutt Shn Asoke Kushan
Falewro, shr1 Eduardo
Go-t, Shrn Chhutuhhai
Ganga Bhakt Sinrh, Shri
Ganga Singh, Shri

Gattam, Shr1 R. D.

Gawai, Shri D G

Godara, Ch. Harn Ram Makkasar
Gogol, Shri Taiun
Gomango, Shn Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Goswami, Shrimat: Bibha Ghosh
Gowda, Shri S. Nanjesha
Goyal. Shri Krishna Kumar
Guha, Shri Samar

Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Harikesh Bahadur, Shri
Hukam, Ram, Shri

Jaffer Shanf, Shri C. K.
Jagannathan. Shri 5.
Jagjivan Ram. Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Joarder, Smii Dinesh

Joshi, Dr. Murli Manchar
Kadam, Shri B, P.
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Kaiho, Shri

Kailash Prakash, Shri

Kakade, Shri Sambhajirao

Kualilate, Dr. Bapu

Knmakshaiah, Shri D.

Ko nath, Shri Hari Vishnu

Kanoor, Shn L. L.

Ka+ Shri Sarat

Kusar, Shi: Amrut

Kaushik, Shri Purushottam
Kecharwani, Shri N P.
Khalsa., Shi; Basaat Singh
Khan, Shn: Ismail Hossain
Khan, Shri Mahniood [lasan
Khan, Shr1i Mohd Shamsul Hasan
Kishore Lal, Shn

Kisku Shn Jadunath
Kodivan, Shm P. K.
Kolanthaivelu, Shri R.
Kolur, Shn Rajshekhar
Kosalram, Shn K. T.
Krshan Kant, Shri
Krnishnan, Shrimati Parvathi
Kureel, Shn Jwala Prasad
Kureel, Shmn R L.

I.shanu Shidava Kom, Shri
Lal. Shn § 8

Laskar, Shri Nihar

lLimaye, Shnn Madhu
Machhand, Shri Raghubir Singh
Mahala, Shn K. L.

Maohata, Shri C. R.

Mah1 Lal, Shri

Maiti, Shrimati Abtha

Malk, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mallikarjun, Shri

Mandal, Shri B P.

Mandal, Shri Dhanik Lal
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri

Mankar. Shri Laxman Rao
Manchar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
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Meerza, Shni Syed Kazim Al
Mehta Shn Prasannbhal
Mhalg: Shrn R K

Mirdha, Shr1 Nathu Ram
Minn Shn Govind Ram
Mishra Shn G §

Mishra Shri Janethwar
Mishra Shri Shyamnandan
Modak Shr1 Bioy

Mohal | angam Surp hasavalu
Mohinder Singh Shn
Mohsin Shr1 F H

Mondal Dr Bnov
Mukherjee Shr Samar
Multan Singh Chaudhary
Munda Shn Kana

Murmu Fathe:r Anthony
Murthy Shri M V Chandashekhara
Murugaivan Shn 8§ G
Nahata Shn Amunt

Natk Shm § H

Nair Shri M N Govindan
Narendra Singh Shn
Nathu Singh Shn

Nathum: Ram Shn

Nayak Shr Laxmi Naramn
Nayar Dr Sushila

Negt Shn T S

Pajanor Shri A Bala
Pandey Shri Ambika Prasad
Pandeya Dr Laxminarayan
Pandit Dr Vasant Kumar
Parmar Lal Shn

Parmar Shr Natwarlal B
Parthasarathy Shn P
Parulekar Shr1 Bapusaheb
Parvati Devi Shrimati
Patel Shri Dwarikadas
Patel Shn II M

Patel Km Mamben Vadabhbhas
Patel Shr:1 Meetha Lal
Patidar Shri Rameshwar

Patil, Shri Chandrakant

Bill
Patil Shn S D
Patil Shi1 Vijaykumar N
Patnaik Shri Biju
Patnaik Shr Sivan
Palway Shm H L
Ph 1angy Piasad Shn
Piml Shri Mohan T al
Poojiry Shis Tinndhana
Pradhan Shni Gananath
Pradhan Shiy Pamtra \lohan
Praiham: Shn K
Pullmiah  Shiy Darur
Quieshi Shri Mohi Shafi
Ruhuah Sh B
Repchave ¥ira Sun,a Shn
Ry havy Shry
Righu Ramainh Shm K
Ruai Shn Gaurn Shankar
Rai Shr; Narmada Prasad
Ri1 Shn Shy Ram
Ry Keshar Singh Shri
R1) Narain Shn
Raian fhn K A
Rajda Shr Ratansinh
Raju Shri P V G
Rikesh Shri R N
Ram Dhan Shn
Ram Goval Singh Chaudhury
Ram Kinkar Shn
Ram Kishan Shn
Ram Murti Shn
Ram Sagar Shn
Ramachandran Shri P
Ramalingam Shn P §.
Ramamurthy Shn K
Rd napati Singh Shri
Ramaswamy Shn S
Ramdas Singh Shn
R mn Singh Dr
Rampwan Singh Shn
Ranekan Shrimati Ahilya P
Rannt Singh Shri
Rao Shn Jagannath
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Rao, Shri Jalagam Kondala
Rao, Shri M. Salyanarayan
Rao, Shri Pattabhi Rama
Rao, Shri Raje Vishveshvar
Rasheed Masood, Shri
Rathor. Dr. Bhagwan Dass
Ravi, Shr1 Vayalar
Ravindra Pratap Singh, Shri
Reddy, Shr: G. Narsimha
Reddy. Shri K. Obul
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph
Roy, Dr. Saradish
Roy, Shni Saugata
Saeed Murtaza, Shn
Shah, Shr1 A. K.
Shah, Shri Gadadhar
Sahoo, Shri Ainthu
Sa1, Shri Narhari Prasad Sukhdeo
Sat, Shri Narhan Prasad
Samni, Shr1 Manohar Lai
Saksena, Prof. Shibban Lal
Sanyal, shr1 Sasankasekhar
Sarda. Shri 8. K.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Sathe, Shri Vasant
Saylan Wala, Shri Mohinder Singh
Sen, Shri Robin
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Sengh
Shankar Dev, Shri
Sharma, Shri Jagennath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri
Sher Singh, Prof.
Shiv Fvmpati Ram, Shri
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Shrikrishna Singh, Shri
Shukla, Shri Chimanbhai H.
Sikandar Bakht, Shri

Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri Purnamerayan
Sinha, Shrl Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri 8. S.
Somgasundaram, Shri S. D.
Stephen, Shri C. M.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shn Surendra Jha
Suraj Bhan, Shri

Surendra Bikram, Shri
Surya Narain Singh, Shri
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thiagarajan, Shri P.
Thorat, Shri Bhausaheb
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. 8.

Tripathl, Shri Ram Prakash
Tulsiram, Shri V.

Tyagl, Shri Om Prakash
Ugrasen, Shri

Unnikrishnan, Shri K. P.
Vaghela, Shri Shankersinhji
Vuarma, Shri Ravindra
Veerabhadrappa, Shri K. 8.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

Verma, Shri Hargovind
Verma, Shri R, L. P.
Verma, Shri Raghunath Singh
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Verma, Shri Sukhdeo Prasad
Visvanathan, shri C. N.
Yadav, Shri Gyaneshwar Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh

Yadav, Shr1 Ramji Lal
Yadav, Shri Vinayak Prasad
Yaaava, Shr1 Roop Nath Singh
Yadvendra Dutt, Shri
Zulfiquarullah, Shrn

NOES
Barve, Shri J, C.
@Damani, Shr1 S. R.

MR. SPEAKER Subject to correc-
tion, the result* of the division is:

Ayes—345; Noes—2.

The motion 1s carried Yy a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members of the
House present and voting

The motion was adopted.

MR, SPEAKER' We now take up
the clauses

SHRI C. M. STEPHEN' There are
clauses to which no amendment has
been given hut which we propose to
oppose. So, on clauses, time must be
given to us to explain our point of
view Even if there is no amendment,
we may have to spell out our point of

view as to why we oppose it or sup-
port it

MR, SPEAKER: In the matter of
speaking on amendments, on clauses
we are trying {o give preference to
those members who had no chance in
ihe mamm debate and the time limit
will be 10 minutes,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): So far as
voting on the Clauses is concermed, I
would like to know from you....

MR. SPEAKER: All the Clauses
will e discussed firstt The wvoting
will be done tomorrow. If any hon,
Member says that a particular Clause
should be put to vote separately, then
it will be put separately.

Now we take up Clause 2,

Clause 2 {(Amendment of article 1¥)

SHRI H, L. PATWARY (Mangaldoi):
Page 1,—

for Clause 2, substitute—

‘2. In article 19 of the Consti-
tution, in clause (1), in sub-clause
(D), after the word “property” the
words “in such a manner so as to
usher in a socialist gociety” shall
be inserted.'(1}

@Wrongly voted for NOES.

*The following Members also recorded their votes for AYES: Sarvashri
Fazlur Rahman, Shyam Sunder Gupta, Mahendra Narayan Sardar, Yuvraj,
Lalu Prasad, Narendra P. Nathwanl Arjun Singh Bhadoria, Igbal Singh
Dhillon, Daulat Ram Saran, InderSingh Chhabiram Argal, (Ram Naresh
Kushwaha, Dalpat Singh Paraste, Ram Vilas Paswan, Chaudhury Brahm Per-
kash, Shri Mahamaya Prasad Singh, Shrimati Chandravati, Sarvashri Ram
Kanwar Berwa, Heera Bhaf, Rudra Sen Chaudhury, Ram Lal Rahi, B. C,
Kamble, Chitta Basu, S D. Somasundaram, Dhlmdmnath Basu, A,

Sunna Sshib, K. S, Narayana,

Dr Henry Austin, Sarvashri Bedabrata

Berua, K. Lakkappa, K. Chikkalinglah R. R. Patel, Shrimati V, Jeyalakshmi,
Survashri D Satyanarayana, G, S Reddi, T, Bnlalu'uhnaiah, B. K. Ntlr.
L. K. Doley, Mohan Singh Tur, Raj Dawn. Biren Engti .8 R. Damani.
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SIHHRI SOMNATH CHATTERJEE
(Jadavpur) :
Page 1,—
for lines 9 to 12. substitute
‘(a) in clause (1), for sub-clause
(), the following shall he substi-
tuted, namely:—
“() to work and to an ade-
quate meang to livlihood; and™*
a2

SHRI BAPUSAHEB PARULEKAR
+(Ratnagiri):

Page 1—
after line 12, mscrt—
“(i1i) after sub-clause (f), the

following sub-tlause sha'l be n-
serted, namely —

(M right to work:”, (33
Page 1,—
dfter line 15, insert—_

‘(c) after clause (5), the follow-
ing proviso shall he inserted,
namely - —

“Provided that the State shall
not, only on the grounds of
religion, race, caste, sex. descent,
place of “irth, residence, lan-
guage or any of them, impose
any restriction on the rights of
the citizens to acquire, hold
possess, retain, enjoy or dispose
of any property.” " (34)

SHRI A, K. ROY (Dhanbad):
Page 1,—
for line 12. substitute—

“(i) for sab-clause (f1 1the
following sub-clause shal] be sub-
stituted, namely:—

“(f) to practise any profession,
or to carry on any occupation,
trade or business with restric-
tion of one at a time under the
prirciple of ‘one man one joh"",
(52),

Puge 1.~
after line 12, insert—
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‘(iii) sub-clause (g) shall be
omitted:” (53)

SHR1 CHITTA BASU (Barasat):
Page 1,—
after line 11, insert—

‘(0a) after sub-clause (el the

following sub-clause shall be in-
scitd —-

“(ce) to work and earn 'iving
wage," and’ (96)

SHR]I VAYALAR RAVI (Chirayin-
kily*

Puge 1.—
njter line 12, ingert

“(iri) after  sub-clausce (f), the
following sub-clause shall be in-
seried, namely ;—

(ffy to work and to earn a
Ivang,” (104)
SHRI DAJIBA DESAI (Kolhapur;,
Page 1.—
after line 12, wsert—
) after sub-clause (f), the

following sub-clause shall be in-
serted. namely —

(M to work and adequate
means of livelihood,” (113)
Page 1—

omit lines 13 to 15. (114)
SHR]1 TRIDIB CHAUDHURI (Ber-
hampore:l'
Page 1,—
for lines 8 to 12, substitute—

‘ta) in clause (1). for sub-clause
(1), the following sub-clause shall
be substituted, namely: —
() to gainful work and ade-
quate means of livellhood; and’
(127
SHRT V. M
leppev) :

Poge 1.~
after line 12, inserte—

SUDHEERAN (Al
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‘(ili) after sub-clause (f), the
foliowing sub-clause shall be in-
serled, namely:—

“(ffl) to work and to get a
sufficient means {o livelihood;”,
(139)

SHRI P, K, DEO (Kalahandi):
Page 1—
for clause 2, substitute—

‘2 In article 18 of the Constitu-
tion in clause (1) for sub-clause
(). the following sub-clause shall

be substituted, namely.—

“(f: to rontinue to possess and
maintain one’s own earned pro-
perty; and”." (161)

SHRI C. K. CHANDRAPPAN
(Cannanore)

Page 1,—

for lines 10 to 1., substitute —

‘(1) for sub-clause (f), the follow-
ing sub-clause shall be substitu-

ted, namely:—
(fy to work and carn a lLiving
wage; and
(ii) in sub-clause (g), the

words “trade or business” shall
be omutted.’; (186)

PROF, SHIBBAN LAL SAKSENA
(Maharajgan)):

Page 1 —

for linc 12, substitute—

‘(1f) for sub-clause (f), the fol-
lowing sub-clause shall be substi-
tuted, namely:—

(fy to work and to adeguate
livelithood:" (248)
Page 1,-
for line 12, substitute—

‘(iiy for sub-clausc (f), the follow-
ing sub-clausc shall he substituted,
namely:—

() to work: and’ (249)

MR. SPEAKER: Now, we have the
discussion on the amendments. Mr.
Patwary,

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Sir, on a point of clari-
fication. Is the speech made by the
Members to be confined only to this
particular Clause?

MR. SPEAKER: It neeq not be re-
stricted. The Members may cover all
the grounds.

SHRI1 SIIAMBHU NATH CHATUR-
VEDI: Can we speak on all the gmend-
ments that we have given notice of?

MR. SPEAKER. Yes.
(Interruptions)

MR. SPEAKER: No, no. We have
allowed him to cover his other amend.
ments aiso.

SHRI A. K. ROY: You were saying
that once 3 member is given a chance
to speak on his amendments to a
certaip clause, he will not get another
chance to speak on his othe: amend-
ments to other clauses. Thig 15 some-
thing absurd because on every clause
hon Members have given amendments
contaiming certain ideas in concrete
terms, So, Sir, on each clause and on
each amendment the Member who has
glven notice of amendment should be
given a chance. You may give him
one minute or two minutes, but he
must get a chance.

MR. SPEAKER: That cannot be

done

SHRT' A. K, ROY: This is g Constitu-
tion Amendment Bill. a very important
Bill. We have not been given chance
to speak. But mv point is that on
each clause Members have pgot some
idras and have given amendments
covering those ideas So unless and
until those ideas are given vent to and
clarified, it will not serve the purpose
You may give him one minute or two
minutes but time should be given and
he must get time.

MR SPEAKER: As per rules, an
hon. Member who gives uotice of an
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[Mr, Speaker]

amendment, is not necessarily entitled
to speak. That 18 not the rule at all
but you can cover all your amendmentg
when you are making the speech.
If you so want, 1 will have all the
amendments to all the clauses moved
so that you may cover all the points.
In the past that has not been done....
(I iterruptions). But there 1s nothing
wrong as pet Rules to do 1t

SHRI KANWAR LAL GUPTA: Si,
I have moved ten amendments. 1f
you want me tp spcak on the ten
amendmentg  simultaneously, then it
will 1e a general speech  That  will
not se.ve anv  purpost I v nt on
eath amendment we should be allowed
to sptak

SHR] C M STEFHEN (ldukki):
The normral procedure 18 a clause 15
taken up, amenriments to the clause
ate nioved The members participate,
the Minister repaes and then you put
the amendments to vole  But here we
do not We catiy them to the pext
dav. But taking u, al’ the clauses to-
gether and putting all the amendments
together and having a debale on all of
them together defeats the very pur-
pos¢  And that 1. not permitted by
the Rules also It will have to be put
clause bv clause und amendments to
the clavses will have 1o he moved and
disrussion will have to  take place.
You will hive lo anhounce that the
debate on this 15 over but the votin:
is taken over o the other day. That
the neat  (Jause will he taken up,
amendments wi' be moved and dis-
cu-siop tokes place and you will have
to announce m the end that the voting
is taken over tothec other day That
process will have to go on  Otherv 1se,
it will not be possible because the riles
arc compulsory about it

MR SPEAKER I have no objection
to it, but T may tell vou that the same
member will not be again and again
called {o speak.

AN HON. MEMEER: But this has
been the practice in the past,
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MR. SPEAKER: Not at all. When
members move their amendments, the
rule does not require that the mover
of the amendment should invamnably
be called upon to speak There is no
such rule at all.... (Interruptions).

Now we take up clause,

SHRI RAM JETHMALANI (Bombay
North-West), Everybody who opposes
a particular clause shall be heard and
heard fully because we are dealing
with a Constitution Amendment Bull.
We are not dealing with an ordinary
Bill.

SHRI HART VISHNU KAMATH
(Hoshangabad): This House 1z  now
sitting, and exercising not 1ts legislative
powers but 1ts canstituent powers; that
18 to sav, this House 1s nuw a Consti-
fucnt Assembly, not meiely a legisla-
ture In the Consiituent Assembly,
the President of that Assembly, Dr
Rajendra Prasad al owed every Mem-
ber whn had given notice of an amend-
ment 1o speak on the amendment so0
that he can convince and cairy the
House with hun  Sir, even if we have
go! to sit tall the 15th or beyond that,
we must follow that constitueni pro-
cedure ang not the ordinary law-mak-
mng procedure (Interruptionsg).

SHR!I B P. MANDAL (Madhe-
pura): Every member should get a
chance? That will he wastage of time.
This cannot be tieated as a Constituent
Assembly

MR. SPEAKER- It ig not taken as a
routine affait It 18 taken a. a serious
affair but if Mr Jethmalani’s sugges-
tion is accepted, that 15, every mem-
ber not only speaks but opposes everv
men.be; that means in 1878 considera-
tion of this Bi'l will not get completed.

SHRI KANWAR LAL GUPTA
(Delhj Sadar): Sir, may I make a
submission. 1f vou adopt this proce-
dure it will not he proper You dis-
cuss one amendment It is your entire
sweet will whether vou allow me to
speak or not. Normally some diseus-
sion taken place. Abruptly yvou eannot
say that you have 100 amendments and
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you make & speech on all the 100
amendments. The purpose will not be
served. We have already spoken in
a general way. I should be allowed
to speak on each and every amend-
ment separately.

(Interruptions)

MR. SPEAKER: [ have understood
it. Each clause will be taken up, dis-
cussed and the decision posiponed to a
later date.

(Interruptions

MR. SPEAKER' The procedure 15
that each gmendment will be taken up
There 1s nothing hke formaily moving
the clause The amendment will be
discussed and we pestpone the deci-
sion.

SHRI RAM JETHMALANTI: Sir, does
1t mean that those who want tg amend
the amendments ang those who wish
to oppose will be fully heard?

MR. SPEAKEHR: No.
(Interruptions)

SHRI A. K ROY: What 1s the harm
if we follow the procedure adopted 1n
the Constituent Assembly as has been
suggested by Shri Kamath?

MR. SPEAKER T am sorry that
ggllden opportunity is not again avail-
able,

(Interruptions)

MR. SPEAKER: It 15 impossible to
hear all the five hundred members on
all the amendments if they want to
speak. Spraker has to consider
whether sufficient debate has taken
place on the amendment. Nothing
more than that is possible. One has to
take a practical view of the matter. It
Wwas one thing at the time of the draft-

ing of the Constitution. There was a
small number of members and a large
number of days were taken. Ip this
way unless we take another two years
1t will not ge poesible at all

(Interruptions)

SHRI RAM JETHMALANI: No
Speaker can take away our rights..
(Interruptions).

SHR1 SIIYAMNANDAN MISHRA
(Begusara1)* Sni, this is not the only
Bill that we are discussing jn  this
House In ordinarv Bills, pnormally
we are ginven time to make speeches
on separate amendments ‘That 18 the
practice Sp fa1 as the Constitulion
Amendment Fall i concerned, 1t shoulg
be more pecessary,

MR SPEAKER-' Quitle right.

SHRI SHYAMNANDAN MISHRA:
The point ol view of the hon Mem-
bers ghould be heaid by the House so
thalt they ai» ahle {o persuade the
House on their an endments. Why are
you seeking to make a departure from
the ordinary practice?

MR. SPEAKER: I gm not doing that
at all Obwviously, you were not here
when T gbserved that reasonable op-
portunity w1’'l be given

SHRI SHYA INANDAN MISHRA:
This has been the practice invaria-
bly in this Housc that while moving
an arendment, we moke a speech . .

MR SPEAKER- Qute rght we
are gving vou an  onportumte  for
moving the amendments, (Interrup-
twons) .

Mav I read out ihe relevant rules
88 and 88 of th~ Rules of Procedure.
Ru'e 86 savs*

“When 5 molion that a Bill be
taken into consideration has been
carried, any member mayv, when
called upon, bv the Speaker, move
an amendment to the Bill of
which he has previously given
notice.”
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[Mr Speaker]
That stage you have passed
Now, Rule 88

Notwithstanding anything con-
tained in these  1ules the
Speaker may when a motion that
a Bill be taken into consideration
has been carried submit the Bill,
or any part of the Bill to the

House clause by clause  The
Speaker mav call each clause
separately and when the amend-

ments relating to 1t have been dealt
with shall put the question

Rule 89

The Speaker may 1f he thinks
fit postpone the¢ consideration of
a clause

SHRI SHYAMNANDAN MISHRA
It o have been dealt with ’

(Interruptions)

MR SPEAKER You will be given
a reasonable opportumty But 1if
each Member thinks that he alone
has to explain al the clauses that
will be difficult for the Speaker to
accept

(Inter ruptions)

SHRI KANWAR LAL GUPTA Sir
¥ou have not icad the proviso to
Rule 86 which sns

‘Provided thit in order to save
time and repetition pf arguments
a single discussion may be allowed
to wovey a se e of inter-
dependent amendments

You can allow a =mgh discussion for
inter dependent im~ondments  other-
wise vou al ow sevirate discussion on
separate amendments

MR SPEAKFR All right separate
digcussion  will he alowed Mr
Paty ary

t nwe mR FErr (wwr)
"frma wama fasr 9%

AUGUST 9, 1978

Chair]

EL Tz oF7Ar F & o W WA T
affx a1 ¥ sAaraw o A foars wAr

g

oy At § wnw fadw s g fr fowr
¥ A A fagm o wow gl &

MR CHAIRMAN We are now on
Clause 2 Please refer to youl"
amendment to Clause 2

SHRI H L PATWARY [ may be
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Please resume your seat.
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SHRI BAPUSAHEB PARULEKAR
(Ratnagiri);: The hon. Speaker ruled
that persons who had not taken part
in the general debate would be given
preference... (Interruptions)

MR CHAIRMAN: In the long dis-
cussion on amendments 1t wag agreed
that those who had given amendments
could say u few words on those amend-
ments; because some have spoken in
the general discussion I do not think
they could be penalised.

SHRI RAM JETHMALANI: Those
who are opposed to a particular
amendment should also be heard.

MR. CHAIRMAN: Let the amend-
ments be moved first.

2213 L8-—10

SHRI DINEN BHATTACHARYYA:
I have moved amendment No. 12 to
clause 2 1n which we have suggested:

Page 1,—
for lines 9 to 12, substitute—

‘(@) in clause (1), for sub-
section (f), the following shall be
substituted, namely:—

“(f) to work and to an
adequate means £ livelihood;
md”-'

The Janata Party in its manifesto, in
1ts political charter had mentioned that
they would delete the property right
from the lst of fundamental rights
and instead would affirm the right to
work My amendment 1s just that.
You are deleting property right from
the lList of fundamental rights but in
place of that we want to substitute it

the guaranteed work for all,
adeguate means of livelhood te all.
In your economic charter, in your
manifesto, it has also been mentioned
that the Janata party would try to
assure means of livelhhood for all the
persons, affirmation of the right to
work, right to full employment. That
is your economic charter. My first
pomnt 1s° why you are nof fulfilling
your ogwn manifesto, your assurance
on which you got the vote from the
people, Your commitment wag that
you would delete property right from
the fundamental rights and you would
include this: that you should see that
everybody was provided with a job.
You know the condition of our
country Unemployment problem is
taking a gerious turn and serious
shape not only in a particular state
but all gver the country The number
of unemployed persons is increasing to
an extent which cannot be conceived
and as a result of that the persons
below the poverty line are also In-
creasing So, if you want to do justice
to the people to whom you gave the
pledge and assurance that you will do
all these things, kindly accept my
amendment, which is a very simple
one. You are deleting the right to
property from fundaumental rights, In
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that place, you should substitute the
right to work so that you will
guarantee employment to everybody.
There ig no difficulty about it. If you
have got the will to do if, you can
do 1t. Crores of rupees are still lying
with the blg businessmen, mono-
polists and big zamindars. You can
get money from that. ¥You will not
be in want of resources if you have
the political will, It iz not an ordi-
nary thing. The Prime Minister has
assured that within 10 years he will
solve the unemployment problem and
give employment to everybody. How
will you do 1t? We do not find
any indication anywhere. Now, you
are amending the Constitution,
why don't you take this oppor-
‘unity to make it a fundamental right
lhat u person who is born in this
rountry will have the right to get a
job? In that case you will not only
do justice but alse keep your own
assurance to the people who voted you
to power. So, I think you must not
dilly-dally with this simple matter and
you must accept my amendment,

SHRI BAPUSAHEB PARULEKAR:
1 have moved two amendments to
clause 2. The first i3 amendment
No 33 for inclusion of the right to
work in the fundamental rights, The
gecond is amendment No. 34 seeking
to agdd g proviso to sub-section (5) of
article 19. Coming to my second
amendment, I would like to invite the
attention of the Law Minister to the
fact that no proper attention has been
glven, it seems, by the Law Minister
to the after-effect that would follow
because of the deletion of the funda-
mental right to property, On the
question of the place of property
rights in the Constitutlon, some people
are still bogged down with the con-
cept of property being something like
zamindari or jagirdari or feudal
estates. 1 should not be misunder-
stood thut I am for retaining this parti-
cular provision, but it seems the pros
and cons and after-effects have not
been properly examined, Rights such
as zamindari, jagirdar! or any right
akin or similar to that cannot Bave
any constitutional protection, There
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is no doubt about {t. But I would
like to suggest to the Minister that
when we are deleting the properly
rights, we are overlooking the fact
that even the right to receive bonus
by the employees i also property.
Once thig particular right to property
hras been deleted and no safeguards
are provided, a politically motivated
State Government is likely to frame
laws which would take away the
rights of the poor employees. Thére.
fore, 1 would suggest thal when you
are deleting thig particular funda-
ment] right, nemely the right of pro-
perty, it is necessary to lay down
certain protections as far as such pro-
perty rights are concerned,

16.00 hrs.

Secondly, what is more, we already
have in Jammu and Kashmir a pro-
vision ag a result of which a citizen
of India from outside Jammu & Kash-
mir 1s prohibited from acquining im-
movable property and that is because
in the Contstitution of Jammu & Kash-
mir the right to property as a funda-
mental right was deleted. Therefore,
in Jammu & Kashmir a law was pass-
ed that no person who is not residing
in Jammu & Kashmir can acquire
land.

SHRI P. K DEO (Kalahandi): It
is because of article 370.

SHRI BAPUSAHEB PARULEKAR:
Just consider the position of the
deletion of this particular provision,
Once property righty are removed
from fundamental rights, it will be
open to any State Government to
make laws imposing restrictions on
linguistic grounds in the matter of
acquiring and possession of property.
Taking into consideration the feelings
over the language issue inside and
outside the Housé, I feel that certain
States may legislate Jaws akin to the
law enacted by the Jammu & Kashmir
Government. Such a course, I gubmit,
would affect the oneness, unity and
the solidarity of the country, and
should be avoided through constitu-
tional probibition. The matter, in my
respectful submission, should be con-
sidered by the hon. Minister, so that,
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in the enthusiasm to remove property
rights from fundemental rights, we go
not have a situation where regional
and parochial attitudes have the better
of the day, and therefore I have
suggested my amendment. [ would
wequest all my hon. colleagues to
consider this particular amendment
which is a safeguard. In fact, this
amendment should have been made to
article 14 by adding it as sub-clause
(2), but as that is not the subject
matter of the present Bill, 1 have
suggested:

“after clause (5), the following

proviso shall be inserted, namely:

‘Provided that the State shall
not, only on thg grounds of
religin, race, caste, sex, descent,
place of birth, residence, language
or any of them, Impose any
restriction on the rights of the
citizens to acquire, hold possess,
retain, enjoy or dispose of any
property.’ *

I submit that it this particular provisg
is added, there would be adequate
safeguards.

MR CHAIRMAN: You better try
to be brief because there jg a large
number of speakers,

SHRI BAPUSAHEB PARULEKAR:
On my amendment No. 33 regarding
the addition of the right to work, I
fully endorse the argurfients Wdvocated
by so many distinguished colleagues,
but 1 would like to mention one 4nng,
that the jmpression ig being given by
the present Government by acts of
omission angd commission that it s
not inclined to include and recognise
this right as a fundamental right. The
Maharashtra Government has passed a
legislation which has peen approved
by the Legislative Assembly and the
Legislative «Council. The name of
that Aet is the Maharashtra Employ-
ment Guaranteg Act Section 3 of the
Act states that every adult person in
the rural areas jn Maharashira shall
have the right to work, i.e. the right
to get guaranteed employment. This
Act has been sent ta the Government
of India, and hus been lying there,
snd no sanction has been granted by
the Centre. I request the hon. Minister

to consider this point so that the
misgivings can be removed,

S8HR] A. K. ROY: Comrade
Chairman, property is theft. Perhaps
you know the famous saying of the
Buddha. So, I congratulate the hon.
Minister that he has removed the
right to steal, or rather the right of
legalised theft, from the fundamental
rights.

Secondly, the concept of property
1s un-Indian. I am not talkinlv Marx
and Engels. Even if you read the
volumegs of Vivekananda, you will
find that he has said very vehemently
that the concept of private property
is un-Indian. When the Britishers
came here and capitalism started
showing 1tg feet in India even on the
land, then we got the conception of
possession, not property, When
people used to have land, they used
to have possession of land, and not
property. So, removing property from
the Fundamental Rights is a good
thing which he has done.

But thig itself 1s not sufficient. This
is a show of progressiveness, no doubt.
The Janatg Party wants to parade
they are very revolutionary and fhey
nave brought these fundamental
changes. But thjs change actually
meang very little, They could have
added one item, namely, right to work.
Of course, I will deal with it when
that particular clauge comes, because
I have given notice of an amendment
on that,

Now if you do not have a right to
acquire property, you cap have any
number of profession, tradé, business
or occupation. Now in India job is
alsp a property. So, there ghould be
that famous code of Dr. Ram Manohar
Lohia, “One man; one job” as a funda-
menta] right. You can have any
onrofession, occupation or trade, but
only one at a time. Now in India
there are nearly 2} crores of people
who work in the organised sector,
in various urban professions. These
intelligent people clever people white-
collared people, they are having iob
on one hand, and land on another
hand. These people, the so-culled in-
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telligentsia, socalled middle class
people, they are monopolising both,
cultivation ag a paresite and another
occupation We want to protect the
land from these parasites of the
Indian economy Feudalism canngt pbe
removed by any measure of legisla-
tion unless and unti] we can solate
the parasitic characteristic of land and
labour That can be done by catego-
Ti8ing each man according to his job
Now nearly 40 crores acres of land
are under cultivation We made
some survey through a research team
and we found that 20 crores acres of
land i the villages and towng belong
to those people who have some job or
profession eisewnere That 15 to say
50 per cent of the land 13 owned by
those people who are having alterna
tive profession or occupation Once
you declare ‘“one man gne job’ then
those people Who enjoy both will Rave
to gurrender one of them If they
surrender theyr jobs, (then the un-
employeq people can be put in those
jobs 1if on the other hand they sur-
render their land it can be distribut-
ed to the landless peasants In erther
case the unemployed people will be
benefited Therefore while welcom
g your deletion of the right to pro-
y from the Fundamental Rights,
would say that you should put a
ceilling on jobg also one man should
have only one job at a time

SHRI VAYALAR RAVI (Chirayin-
kal) Madam Chairman I am here
moving an amendment which reads
“right to work and earn a hiving” At
the same time, I would hke to con-
gratulate the hon Mimster for his
courage to introduce a clause to delete
the right to property, which my party
could not do, m the thirty years we
were in power On the floor of the
House vouir jumior Minister whg re-
signed on some petty quarrel had
glven some assurance on a resolution
of mine that your Government will
delete the night to property Every
one of us know that there have been
many cases in the High Courts and
the Supreme Court on the basis of
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this very fumsy clause and always,
those writ petitions went against the
working cless and the poor people
and even agaiwnst the legislation And
in some of the important cases like
Go.aknath case and Keshavnand
Bhaiati case, the very basis was the
1ght to property It can go to the
very extent of preventing and retard-
ing the progress of land reforms De-
leting the right to property will en-
courage the gpcial process m this coun-
try The right to property prevents
the regulation and control of the func-
tioning of the State

So far as the Constitution can ful-
fil the aspirations of the people, 1t
will remamn.. The day 1t fails to fulfil
the asparations pf the people, to regu
late and control the functioning of the
State the people will revolt and even
the Constitution may not remain and
the people will overthrow the Con-
stitution and evervthing So when
we are amending the Act we must
see that this Constitution {fulfils the
aspirations of the people That 15 why
1 am moving this amendment Why
we should have the right to work, for
this I will give you a latest example
More than 150,000 people are engag
ed 1n the cashew industry in Kerala
There the private enterpreneurs went
on complete strike and the result was
that these one lakh and odd people
were unemployed The Kerala Gov-
ernment was wholly helpless m this
because they could obtain some stay
order in the Supreme Court because
the poor the working class do not
have the right to work The Supreme
Court gave 28 stay orders Even the
Kerala Government could not take
over the industry and give employ-
ment to the workers because of the
stay order The right to work and
earn & hiving ;5 denied to these four
rupee and six rupee earning workers
Even the Kerala Government could
not give them employment by taking
over the industry because it has also
been stayed by the Supreme Court
because there 13 no provision for right
to work You are taking away the
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right to property. It will help us to
a certain extent, But at the same
time, you will have to put a stop to
the exploitation of the working class
by the moneyed people. I have seen
and I hope Mr. Shanti Bhushan will
pardon me when I say that in many
cases in the Supreme Court the basis
of the writ petitions is the right to
property, Article 19 has always be-
come an instrument of exploitation of
the people. That is why, very many
times on earlier gccasions, we have
said that it should be deleted. I do-
not know; to my surprise ] find the
Marxist Communist Party, who claim
to be very progressive, they them-
selves withdrew the demand in the
last Congress. I do not know why?
(Interruptions). Madam, Chairmmun,
you might have yourself read the
statement. A major decision of the
Congress was not to press this demand
and withdraw this demand,

SHRIMATI AHILYA P, RANGNE-
KAR (Bombay North-Central): This
is wrong. We will prove it. (Inter-
ruptions).

SHRI DINEN BHATTACHARYA:
Where did you find it?

SHRI VAYALAR RAVI: I will pro-
duce the document.

MR. CHAIRMAN: I would request
vou to talk about your amcndment.
Otherwise, you are wasting vour time.

SHRI VAYALAR RAVI: I am only
arguing my case. There Is a recent
ruling by the Supreme Court. The
hon. Minister must know the ruling
of the Supreme Caurt in the case of
the Life Insurance Corporation em-
ployees on the guestion of bonus. The
Supreme Court made some observa-
tion. When you are taking away the
right to property, naturally, you must
give a constitutional guarantee to the
workers, the right to work and to earn
a living. If it is not there, then the
industrialists and the rich class can
go to the court and may create more
problems for the workers. So, to pros
tect the workers, you must give them

right to work. Even though the Marx-
ist Party has withdrawn their de-
mand, you have done it and 1 con-
gratulate you for that,

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh); Madam Chairman,
I want to give my comments on
clause 2 regarding the abolition of the
property right. If we read the origi-
nal Constitution, it is like this:

“19(f) to acquire, hold and dis-
Pose of property;”

This is guaranteed for each and every
citizen of India. Now, if we take away
this right, we only allow persons to
come and exist in India without any
property. Even our shirts, clothes and
walches we wear are not ours. We
cannot sue anybody in any court if
somebody snatches away all our per-
sonal belongings from us. We will be
put to difficulty. It creates a situa-
tion like that.

The founding fathers of the Con-
stitution—some of them are situng
with us—were wiser than we are to-
day. How can a country allow per-
sons to exist without their belong-
ings? It would have been better if
this country declared itself to be a
communist country, nol a socialist
country. The democratic socialism
cannot exist and cannot function It
will automatically collapse If this
Constitution were o be fully and
wholly amended to be made into a
communist Constitution, then this will
hold good Otherwise, it will create
many difficulties,

The Law Minister is a legal lumi-
nary. I do nol know if at any place
in the Consiitution or in any ordinary
lay any citizen of India is given the
right of possessing property. I think,
this is not in existence, If it is exist-
ing in some law, I have nothing to
say and I withdraw my statement,
what I am making here. In this Bill,
I think, there is no arrangement for
that. You say that your property will
be protected by some law. That I
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admit. But where have you given me
the right to possess some property?
You have not given any right to me.
If it is existing in any law to that
effect, 1 have pothing to say. If some-
body snatches the property away from
me, and I go to the Police Station, the
Police Station will not take cognizance
of that because I am not supposed to
have any property. Article 300A does
not sav that you can own property.
If by your explanation you say that
oneé can own property, then I have
nothing to say,

I say that this Constitutional Am-
endment is patchy, piecemeal, hapha-
zard and happy-go-lucky because
If we see the election manifesto, we
will find that we have said in that
that the right to property will be de-
leted but provision for right to work
will be made. But this provision has
not been made. So, I say that this
Amendment of the Constitution is not
complete; it is patchy, piecemeal,
haphazard and happy-go-lucky.

With these words, 1 would expect
that, if the citizens of India are not
given the authority by any law, then
some law should be made or the Con-
stitution should give a guarantee that
one can acquire, possess and own pro-
perty.

SHRI CHITTA BASU (Barasat):
My amendment js to include the right
to work and earn a living wage in the
Fundamental Rights Chapter. I only
want to draw the attention of the hon
Minister to the fact that, in removing
the right to property from the Fun-
damental Rights list, the Government
have been influenced by a particular
objective of its own—as has been men-
tioned, by the manifesto of the Jana-
ta Party. 1 would welcome this move
of removing the right to property from
the list of Fundamental Rights, but I
am constrained to make this remark
that this step, although welcome, 1is
ha'f-hearted and is not enough to rea-
lise the objective for which this par-
ticular right to property has been re-
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moved from the list of Fundamental
Rights,

You would also notice that Govern-
ment a'so proposes to change the Pre-
amble of the Constitution which, ge-
nerally speaking, determines the di-
rection in which the Republic of India
1s pledged to move. I quote from the
Constitution:

“WE, THE PEOFLE OF INDIA,
having solemniy resolved tq consti-
tute India into a SOVEREIGN DE-
MOCRATIC SECULAR SOCIALIST
REPUBLIC.."”

That means, the object of the Gov-
ernment in moving this Bill, particu-
larly in relation to article 19, is to at-
tain the objective of socialism. I do
not want to join issue on the defini-
tion of socialism at this stage because
1 differ from all the definitions that
have been given by the hon. Minister.
But my point in this case is this, This
particular amendment for removing
the right to property from the Funda-
mental Rights is a welcome move be-
caus¢ it seeks {g change this right into
an ordinary lege] right; it ceases to be
a fundamental 1ight. By virtue of the
fact that it remained as a fundamen-
tal right, the Supreme Court and the
judiciary created obstacles in the di-
rection of the Government in bring-
ing about socio-economic changes. This
might have been one of the reasons
which prompted the Janata Party and
the Government to bring this amend-
ment. But, in order to realise that
objective—ag 1 have mentioned and
1 mean the government has got that
objective—this step is not adequate.
In order to achieve that objective it
is necessary to include the right to
work and the right to a living wage
as a fundamental right. The reason
at present I do not want to dilate upon
because it is quite well known and
well known to the Minister himself.
But I also want to take the advant-
age at this stage when the hon. Minis-
ter and the Janata Party have taken
the bold step of initiating amend-
ments to Art 10 of the Constitution,
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they should have been still bolder
enough to initiate many more chan-
ges in this particular Chapter also.

Madam Chairman, as you know, the
fundamental rights include the right
to carry on any occupation or trade or
business—Art 19(g). This enables the
monopolists, the black-marketeers, the
speculators, the hoarders and the like
to challenge the measure against them
in the name of fundamental rights, My
point is that at this stage, Art 19(g)
should have also been changed so that
this fundamental right given to these
black-marketeers, speculators and
hoarders under the name of freedom
to carry on trade and business is not
misused.

Madam Chairman, I am glad to re-
mind you that you have also moved
a motion in this House where you
have demanded nationalisation of
trade in foodgrains Naturally we
cannot have nationalisation of trade
in foodgiains unless this article 19(g)
is sultably amended. And when we
are reslly interested in ensuring food
to the vast masses of our country, that
kind of a constitutiona] amendment is
necessary. I would have been happy
had the hon. Minister been influenc-
ed by this idea and taken sufficient
and bold enough steps to remove all
these kinds of obstacles in the path
of further advancement towards de-
mocracy and further advancement to-
wards social equality and justice.

My second point, Madam Chairman
you will know, is that Art 19(2) pro-
vides for reasonable restrictions on
the exercise of the right of freedom
of speech and expression although it
is a fundamental right. For what
purpases restrictiong are imposable
have also been mentioned. Restric-
tions are necessary to curb and stop
communal propaganda. It is neces-
sary also to curb the monopoly control
over newspapers and the mass media.
T feel that it should have been taken
advantage of by the Minister at this
stage while emending Art 19 of the

Constitution, to spitably amend this
provision also go that these communal
forces, communa) propaganda and
monopoly contro] over the Press and
news media can be ended. This is
one of the shortcomings of the pro-
posed Bill.

Finally, Madam, you are a well-
known trade-union leader, Art 18(c)
lays down that the mght to form a
union is a fundamental right, but the
right to collective bargaining is not....

MR, CHAIRMAN: You can speak on
the amendments when those clauses
are taken up, Mr, Basu. Now we are
on clause 2.

SHRI CHITTA BASU: It would
have been better for the realisation of
the objective as has been mentloned
in the Preamble if these fundamental
rights are also changed in the direc-
tion where the right to collective bar-
gaining is also a fundamental right.

Therefore, Madam Chairman, I con-
clude by saying that the proposal of
amending Art 19 of the Constitution,
that is, the list of Fundamental Rights,
if half-hearted, He is not straightfor-
ward enough to realise the objective—
supposedly to be the objective—of the
Janata party or of the government.
Therefore, I would say even at this
stage Government should think over
this suggestion of mine and make
suitable amendment so that Article 18
can be amended.

SHRI DAJIBA DESAI (Kolhapur):
Madam Chairman, I do not want to
take more time of the House, My
amendment to Article 19 substituting
right of work for right of property
should be considered. This is a spe-
cial fundamental right which has not
been recognised in India but recognis-
ed even in capitalist countries, Per-
haps, the Minister may say that rich
nations can avail of this right because
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SHRI P. K. DEQO (Kalahand:1): I
would like to conflne my observa-
tions to Clause 2. In Clause 2, Gov-
ernment has come with g proposal
that the words, “to acquire, hold and
dispose of property” should be de-
leted from the Fundamental Rights—
to which I have given an amendment
saying, “to continue to possess and
maintain one's own earned property.”
In this regard, I would like to poimnt
out that I do not hold any brief for
=ll those who have acquired property
by illegal means, or who have in-
herited property, or for those who
have their own unearned income. I
would hhke 1o point out that you
should recognize the fruits of labour
and the savings of a person's hard

work. |

I oppose the amendments to Article
19, so far g5 the property right is
concerned. T have already spoken
about my amendment. The right to
property 12 often smid to be the least
defensible right in a gocialist society.
Property 1s necessary for the subsis-
tence and well being of the man. No
one would become a member of g
community in which he could not
enjoy the fruits of his honest labour.
There could be no rational dispute
about this proposition except as to
the quantum and the kind of pro-
perty a person should be allowed to
hold.

There is no democracy in the
world, or any democratic constitution,
in which you would find that the
right to property is not recognized
and respected. It appeared in the
Magna Carta of 12156, the French
Declaration of the Rights of Mar of
1789, USA’s Bill of Rights of 1701
and even in the later constitutions,

Bill

including the Socialist Constitution of
the United Arab Republic, of 1964.
Even in communist countries, the in-
stitution of private property is reco-
gnized as a reward for hard labour.
It is also inheritable. Article 17 of
the Universal Declaration of Human
Rights of 1948 to which India is a
signatory, also recognizes the right to
property.

16.43 hrs.

[DR. SUSHILA NAYAR in the Chair]

The debates of the Constituent
Assembly on the corresponding clause
is very relevant; and J would Jike to
point out that the Founding Fathers
of the Constitution were not fools.
On 30th April 1947 Nehru Ji said:

“A fundamental right should be
looked upon, not from the point of
view of any particular difficulty of
the moment, but as <omething that

you want to make permanent in the
Constitution.”

And Dr. Ambedkar said on 4th
November 1048

“In considering the Articles of
the Constitution, i1t has no eye on
getting through a particular mea-
sure, The future Parhament if it
met as a Constituent Assembly, its
members will l.e acting as partisans
sceking to carry amendments to the
Constitution to facilitale the passing
of party measures which they have
failed to get through Parliament by
reason of some article of the Con-
stitutton which has acted as an
obstacle in their way Parliament
will have an axe to grind; while
the Constituent Assembly has
none.”

They knew very well that this right
will not be an obstacle to egalitarian
progress. In this connection, I would
like to point out the solemn pledge
which the Janata Party has given, in
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jts election manifesto—it is at
page 10:
“Delete property from the list of
Fundamental Rights and, instead,
affirm the right to work.”

In this regard I should hke to point
out that there cannot be a conditional
fulfilment of the pledge that has been
given to the people. There should
be a simultaneous assurance of the
right to work that should have been
provided in this case. An Assurance
wag given in the Constituent Assemb-
ly. These are the solemn pledges;
these are plighted words; these are
promises, They are not piecrust to
be broken and eaten at convenience.
The right to property is essential for
the effective and meaningful exercisé
of the various fundamenta) rights. It
is essential for the exercise of the
other rights. For example the right
to freedom of the press under 19(a)
would be worthless if the printuf is
deprived of his printing machine.
19(c), freedom to form trade union
will be denuded if the property of the
{rade union is exproprmted. Right to
reside and settle 1n any part of the
country under 18{c) wil] be illusory
if the citizens' house and houseold
effects are taken away without com-
pensation. The right to practise any
profession or carry oh any occupation
under article 18(g) would amount to
forced lbour it the net gavings from
the fruits of labour is to be confls-
cated. The right to religion under
article 25 and 26 will virtually be
stifled if properties of institution,
maintained for religious and charita-
ble purposes are seized without com-
pensation. It will be no exaggeration
to say that without the right to pro-
perty it will be impossible to work
the Constitution, as for example the
various legislative entrles in the Tth
schedule in respect of which tax is to
be levied, presupposed the right to
the property. Property has become
a dirty word today; liberty may be-
come a dirty word tomorrow,
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1 agree that the right to property
always must remain subject to the
need of achieving the welfare of the
masses gnd the necesgity for fair and
reasonable distribution of income and
wealth. But the abrogation of the
right will gpel] disaster and it will
affect the middle class and the mino-
ritieg will be the worst hit. Even be-
fore the 25th amendment of 1072,
regarding the right to compensation,
the right to property was very much
limited, subject to reasonmble restric-
tion in the interest of the community;
it cannot be invoked against laws
rclating to zamindari abolition or
agrarian reforms or taking over of
sick mills for better management.
Regarding the adeguacy of compen-
sation, it cannot be challenged in any
court of law. Even before the 25th
amendment it remained in an abridg-
ed form and the 25th amendment of
the Constitution actually destroyed
it. Whatever residue had been left is
going to be wiped away now. The
hon. Minister will give an assurance
that he will be bringing it under
300.(A) But I must respectfully sub-
mit that it would be bringing in
something in a clandestine manner
and it will not have the same protec-
tion that it will have if this provi-
sion is embodied in fundamental
rights.

Judging from another angle, the
word property is apt to conjure up
visions of the rich whereas the Con-
stitution is not for the privileged ones;
it is for the masses. There is no
constitutional difficulty of levelling
the rich uniformly by fisca] laws. It
could be done by taking various fiscal
measures. Income-tax itself is ex-
propriation of property; wealth tax
and estate duty are even more S0.
There are means to reduce inequali-
ties. Taxes, however steep they may
be whatever may be the gradation,
tax laws cannot be disputed: they
offend no fundamental right. So, the
Government takes recourse to taxa-
tion measurss to level the accumuls-
tion of wealth in the hands of a few.
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What does property mean in the
econtext of imdividual life end in the
context of his security? Next to life
itself ig that which helps to support
and sustain life for a man and his
family. It 15 in this context that the
right to property 15 to be seen and
not in the context of the rich who
can take care of their visible and in-
visible wealth. 1 say Invisible pro-
perty because whatever 153 visible
now ig only the tip of the iceberg,
which had been accumulated in the
hands of a very few.

Lhe average mwn 18 concerned
ab.ut his earmings by sweat of labour
and mamtaiung his family. Where
there 13 no social gecurity, where right
to provide work 1s not recognised,
wheie the unemployment figure even
accuicding to the Minmister 15 20 mul-
lion, which ;5 an under-esiimate,
which every person will accept 1s not
colrect consmidering the figures in the
bive registers pf the employment ex-
changes, there 13 absolutely no justi-
fication to take away the pight to
pivperty. If you say that they are
going to redeem theyr election pledge,
have they fulfilled the pledge to pro-
vide work? Have they not shot the
other day at Bailadila so many peo-
ple who were gut of job, who were
retienched and who wanted job? Is
it not that the Prime Minster has
stated categorically that we will solve
the unemployment problem within a
petiod of 10 years? Under these cir-
cumstances, I respectfully submit to
you that the poor man's hut, his fleld
or pan shop or bullock cart are his
limbs without which he cannot func-
tion. But he lacks the rich man's
resources for his own defence. So,
my amendment is that the fruits of
labour should be recognised and emrn-
ings out of it should be enshrined
among fundamental rights, the pre-
servation of which should be the duty
of the State. It should not come in
a clandestine way as hag been en-
visaged by the Law Minister in the
shape of article 300A.
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“(u) for sub-clause (f) the
following sub-clause shal] be sub-
stituted namely, (f) to work and to
adequate Livelihood.”
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“Notwithstanding anything 1n the
foregoing provision of this Part the
provisions of thig Constitution
relating to—

(a) the reservation of seats for
the Scheduled Castes and the
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Scheduled Tribes in the House of

the People and in the Legslative

Assemblies of the States, and

(b) the representation of the
Anglo-Indian community jn the
House of the people and in the
Legislative Assemblies of the
States by nomunation

shall cease to have effect on the ex-
piration of a period of ten years from
the commencement of this Constitu-
tion *
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SHRI € K. CHANDRAPPAN
(Cannanore) Madam Chairman, let
me begin by offering a bouguet to
the hon Minister for bringing for-
waid this amendment by which he
hag deleted from the Constitution the
11ght to property as one of the
Fundamental Rights But, at the
same time, while some members from
both sides were gupporting this, some
otherg fee] that the right to property
should stil] be enshrined in the Con-
stitution, as 1t was before, as a
Fundamental Right My colleague,
Shri Deo, went to the extent of say-
ing that the right to property |is
something like a right to life itself
I was gurprised to hear that. To any-
body who knows the history of hum-
an development it is very clear that
for millions of years mankind lived
without property rights; private pro-
perty was not something which was
born along with man in history.
Private property was an invention
by man when he started exploiting
others. I do not sav that by this
amendment we will put an end to
exploitation But, all the same it is
better that *his amendment is accep-
ted because, in the evolution of our
Constitution, we have found that this
right has been used time and again
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by the judiciary to strike at the very
roots vof legislation by which the
society wanted to advance in iis
struggle against feaudalism and
monopoly. I need not go into the de-
tails. Many of the land reforms legi-
slations were struck down, Bank
Nationalisation was struck down
and even the privy purse found 1ts
protection under the aegis of private
property. It is therefore, that I
offer a bouquet to the hon. Minister
for bringing forwarq this amendment,
I support it. But gt the same
time I have to offer him some brick-
batg too because he deserves it and
hig party also Here, I have a copy of
the Janata party Election manifesto,
In the Economic Chapter No 2 it
says- “affirmation of the right to
work and full employment strategy.
This is one of the corner stones of
Janata's startegy about which the
other day the hon. Minister was ex-
plamming. But I am surprised when
the Prime Minister time and again ang
the Ministers very often ang the
Janata Party workers 1n every street
corner go on haranguing that in ten
years, this scourge of unemployment
wil] be wiped out from the base
India. But it 13 growing Even the
statistics presented by the Finance
Minister before presenting the Budget
showg that there 1s a 12.5 per cent 1n-
crease 1n the number of registered
unemployed in the last one year ie.,
after the assumption of office by the
Janata party The Minister gave a
wonderful argument the other day
and!said “you wait t1ll the end of tenth
year, hke a miracle you will find
that unemployment problem 1s solv-
ed” [ am not going into the economic
policies of the Janatg party. But 1
do believe that so long as vou conti-
nue vour present economic policy by
which you protect the monopolists,
give them more concessions and pro-
tect the landlordism, there will not be
any solution to the problem
of unemployment But the question
is not that. You made a
solemn assurance to the people of
this country that if you are voted to
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power, you wil] give them the right
to work, it will be treated as g part
of the fundamental rights. I do not
believe, I am not that gallible to be-
lieve that if you include that in the
fundamental rights, tomorrow some-
body can file a writ and get employ-
ment. But still 1t 13 an advance that
you respect the right to work. But
you have forgotten about it, like many
other things which you have forgot-
ten. Ag we discuss the Constitution
Amendment Bill, vou will find more
betrayals of the confidence which the
people have bestowed upon vou 1
‘Was surprised why this was not inclu-
ded as & part of the fundamental
rights in the Constitution.

There are certain other amend-
ments which we have moved. In
our amendments, we say that in
Clause (g) the words “trade or busm-
ness” shall be omitted and along with
the right to work a living wage
should be assured. About this hiving
wage, being g lawyer, you know that
there are well established norms
about wages in this country—mini-
mum wage, fair wage and living
wage. Now what has the Janata
Party offered to the pleople? I may
read again from the election manifesto
of the Janata Party.

I quote:

“The party will introdiice legis-
lation to assure munimum wages for
al] categories of workers and such
minimum wages should be sufficient
for the maintenance of the worker
and his family.”

Thiz was the assurance yvou had given
in 1977 ang got the support of the
people. What have vou done? What
are you doing today? You have in-
troduced a new concept, the Bhooth-
alingam concept, of freezing the wage
even below the poverty line, You
have failed to offer the minimum
wages to various sections of the work-
ers. Let us forget about the fair wage
to which you are nowhere near. Let
us also not think of the lving wage.
That is illusory; that is far away in
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the horizon; that is maya. But what
prevented you to include in the Cons-
titution a concept to which the coun-
try is wedded that is the right to
work and the right to earn? You are
afraid of even including these things
in the Constitution. That is the stage
in which you are today.

Coming to the last point, we are
asking for the deletion of the words
“trade or business” from sub-clause
(g). My hon. friend, Mr. Chitta
Basu, also mentioned that. Under
the cover of this protection, go many
mal-practices are being perpetuated
in pur society Profession is consider-
ed as a fundamental right. In the
name of practising any profession, it
isg a well known fact that in this coun-
ry the public schools are being per-
petuated. There are manv people on
the other side of the House who want
to abolish the public gchools But the
Minister will say that so long as the
Constitution 1s like this, we cannot
do that

The words *“irade or business"
where black market perpetuallv finds
a place need not be enshrined in the
Constitution gs one of the fundamen-
tal rights. That could have been eli-
minated; that could have been remov-
ed

These are some of the things that I
wanted to raise. You be true to your
manifesto that vou have presented
before the country; you be true to the
promises that you have made to the
country and you be true to the people
who bestowed confidence in vou. Have
an open mind. It is better that you
accept thig amendment and there will
not be any brickbat for vou when you
go outside the House,
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SHRI V M SUDHEERAN (Allep-
pey) I do not want to repeat what
my hon friends have expressed

I am moving my amendment

(in) after sub-clause (1), the fol-
lowing sub-clause shall be inserted,
namely —

“(#f) to work and to get g suf-
ficient means to livehhood;”

Madam Chairman, the youth of the
country are getting frustrated day by
day They are getting disappointed
with the existing political gystem We
can analyse the attitude of the youth.

AUGUST 9, 1078

fifth Amendment) 320
Bill

Even since 1967 all their hopes and
aspirations have been neglected by
the governments concerned In 1967-
68 the youth in many parts of the
country joined in naxalite movement
They were disappointed and wanted
to find thewr own way of solving the
problems and they had gone even to
the extent of armed revolution. In
1869, 1970 and 1871 they were attrace
ted by the slogans of Mrs Gandh
The vouth of the country rallied
round here hoping that she will fulfil
the aspirationg and hopes of the youn-
Eer elements in the country Two-
three years later they also convinc-
ingly felt that that government also
Wwas not going to do anything for the
betterment of fhe youth, particular-
ly as far as unemp'oymrent problem
1s concerned

That 13 why younger elements of
our country in many parts were at-
tracted by the JP movement The
support enjoyed by Janata Party was
mainly from the youth of the coun-
try because they were attracted by
the JP movemnt and the slogams and
manifesto of the Janatyg Party But
I am verv sorrv to say that this
Janata Party 1s also going the same
way as was the case with earher re-
gimes There 15 wide gap between the
promuse and the performance As has
ulready been mentioned by my hon'ble
friends, Janata Party is comrmitted
that 1t should provide employment to
each person in the country  Prime
Minister has himself assured on the
Floor of the House that unemploy-
ment problem will be solved within
ten years I would like to know what
has been done in that direction No-
thing has been done! Ong year is
already over As has been pointed
out by mv hon'ble friend, Shri Chan-
drappan, the number of unemployed
youth as increased by about 10.75
lakhs, How are you going to solve
the problem? It is a very serious and
explosive problem That is why we
insist that right to work should be
included as fundamental right.
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Now, this Gevernment is not se-
riously tackling the preblem of youth
unemployment 12 the country Bwven
the demand fr unemployment wages
was totally rejecteq by the Govrn-
ment. I must congratulate the Gov-
ernments of West Bengal and Kerala
for providing unemployment allow-
ance to the unemployed youth, but
this Janata Government has rejected
the very 1dea of provating unemploy=
ment allowance to the youth of thn
country

There is one more point in this re-
gard There 13 some age restriction
for recruitment to Government jobs
That should be removed exocept jn the
case of recruitment to army and po-
hce

If the Government failed to pro-
vide emrployment to the vouth of the
country 1 have to warn the Govern-
ment that thev will have to face an
explosive gituation even an armed
rebellion and that may be the reason
why thiy Government has mtrodued
the very clause to declare emergency
in case of armed rebellion This Gov-
ernment will be forced to impose
emergency and they would utlise this
clause (Interruptions)

In the vna, I would once again
urge ypon the Government to include
the night to work as a Fundamental
Right
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SHRI RAM JETHMALANI (Bom-
bay North-West) Madam Chairman,
I am briefly intervening in thig dis-
cussion for the reason that 1 want to
make a very humble and very respect-
ful appeal—not only ta the learned
Minister of Law, but also to Hon'ble
Members prasent, particularly my
very distinguished friends in the Com-
mumst Party of India and the Com-
munist Party (Marxist)

1739 hrs
{Mr DePUTY-SPEAKER n the Charr]

I am not a formal Communist, but I
accept the central thesis of the Com-
munist or Marxist doctrine that all
private property must yield to para-
mount public purpose (Interrup-
tions) We are debating a subject of
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great importance, and I want you to
concentrate and apply your mynd to
what I am about to tell you. I do be-
heve that concentration of private
property 13 & source of many [lls that
all the nation and the commumty I
accept the Gandluan doctrine that pri-
vate property is subject to public trust
Therefore our pledge ‘o elete funda-
mental right to property from the List
of fundamental rights was a good
pledge and I am glad that the pledge
is being today fulfilled But I have a
word of caution to utter that we arc
doing the wrong thizg in 1emoving
article 19(1)(f) It 1s contrary to the
very doctrines which my friends oppo-
site hold very dear to theu heart It
18 counfer productive I want to ex-
plain what might seem paradoxical
though 1t 1s not To my mind the mar-
xist doctrine the socialist coctrine and
the Gandhian doctrine are embodied 1n
article 19 (1) (f) read with clause 5
of article 18 (Interruptions) At least
on a serious topic like thus try to ap-
ply your mund 19(1)(f) read with
sub clause 5 of article 19 says that
every citizen has a nght to acquire
holg and dispose of p.operty Sub
clause (5) says that this right 1s sub-
ject to the interest of the general pub-
lic or the interest of the Scheduled
Tribes All acquisitiveness of the indi-
vidual, all acquisitions of the wrdivi-
dudl even though they are honestly ac-
quired much more .o when they are
illegitimately acquired are 1mpressed
with a public trust 2y article 19(1)(1)
read with sub-clause 5 Where then
do the enemies of the poor where do
the filthy rich, where do the dishonest
industrialist or the rapacious capita-
lists come In* They come 11 under
article 31(2) 31(2) is the bulwark of
these anti social elements becaus it is
there that when property is sought to
be taken away for a publc purpose,
even In the interest of the general pub-
Ue, the rich man ecould sav you will
not take my property until and unless
you have given me full compensation,
market value I want you to under-
stand the historical background of the
pledge of the Janats Party In 1030
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when for the first time we started our
land reform legislation, the matter
aroge iIn Bihar and it went to the
Patng High Court, The Patna High
Court smd. this legislation is invalid
because we are not really paying com-
pensation in the sense of market value
to those whose property 1s sought to
be expropriated Thereafter started a
series of amendments m our Constitu-
tion. According to the Janata Purty
the previous government used the exis-
tence of this grticle 31/2), though mn a
modified form, 1t continued to be modi-
fleg from time to time, as an ahb1 and
justification for their economic failures
Whether they are ,ight or wrong 1n
that, I do not wish to go into that
quesiion But what I wish to 1mpress
upon all present in the House 1s that
it 13 the rnght to get compensation
subsquently modified as the right to
Fei some amount whicn 1s the bulwark
of the dishonest capitalist whose pro-
perty was being taken away for the
use of the common man for the good
of the common man 7Therefore 31(2)
must go I want those persons who
bhave some respect for the Constitution
to gee that the heading ot article 31 15
night to property but the heading of
article 19 15 right to freedom Jt 1s
the right to freedom which you are
now taking away 1t 1s» not the right to
property which jyou are taking away.
Please do take away tne rght to pro-
perty A man whose piopeity 1= being
acquired for a public good has no
right to gay I must ingist cn my pound
of resh Soclety will give what 1t cho-
seg In compensation, .o jelv may not
give lum anything at ail That 1s the
end of capitalism nnd that 1s the re-
cognition of the communist, marixist,
socialist dociring or uUandhian doc-
trine

So far ag article 19(1)\f) 1s concern-
ed, it 1 the character of the freedom
to own property of the poorest man n
this realm_ it is the charler of the poor
but of course 1t 15 also charter of the
rich The rich will be dealt with by
the law of taxation the kind of taxa-
tion that we have n this country and
he will be dealt with by the right of

soclety to expropriate his wealth under
article 31(1), without paying him any-
thing because article 31(2) 153 now
going, so that he can be oOvVer-
night turned into a poorman to
start Lfe all over again. Bociety
wil] be under no obligation to
give him any compensation. Those of
you who gre talking ot the right to
work should remember that right to
work to the extent to which 1t 15 feasi-
ble 1s part of article 13(1)(f) because
thig preserveg to a fainer, gn indus-
tnal worker, a clerk or an intellectual
the right to strive according to the
laws of the land and to get property
i compensation for the labour, whe-
ther intellectual or physical which he
bestows, upon any venture Do not,
therefore, destory the incenlive to pro-
perty 1 want my frends to remem-
ber that even in the communist regime
in Russia in 1924 when they embarked
upon their new economc policy they
had to make some toncession to the
institution of private property They
have not wholly destroved the institu-
tion of private property at all

ot wre o feef & aweAY Y, ag e
IAET GARILY, §T61 ¥ qumt 7§ §°

SHRI RAM JETHMALANI: I do not
believe that any werson is totally
immune to reason That 15 why I am
specially reasoming with them because
removal of article 19(1)¢«f) according
to me 1s counter-productive and 15 in-
consistent with their own thesis which
they claim to hold dear 1 for one be-
heve that 1n mild quantities pursut of
property 1s a spur fo (ndustry 18 a
spur to invenfjveness is a spur to
creativeness Please do not destroy
thig fountain of motivation for pubhc
good Bui whenever you find there 1s
undue concentration of property any-
where, strike that down; destroy that
cesspoo] of private property either by
the law of taxation or by the power of
expropristion, which you are getting
by article 31(2) going away completely
from the Constitution.

I want the hon Law Minister o re-
cognise a serioug contradiction in whag
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‘[Shri Ram Jethmalani]
be iz doing. How can you remove
article 19(f) without totally destroying
article 19(e) and 19(g)? You are re-
taining (e) and (g) and taking away
(f) in article 19, Can there be a
fundamental right to reside and s@itle
in any part of the territory of India
without right to own something. Was
thig right meant only for wanderers,
only for those who do not want a roof
over their heads? Was it meant only
for the gypsies in this country? The
right was mean so that you can acquire
with honest industry a cottage or roof
over your head and reside in it even
as a poor man. If you want o pre-
serve this right please preserve even
“the right in (f). What is this right to
practise any profession, carry on occu-
pation or trade or business? After
ull, business ex hypothesi by definition
involves buying and selling of proper-
ty, whether it ig the small trader or
big industrialist. A smali trader, shop-
keeper or pan-shopwala is also includ-
ed in this. Therefore, according to
me I think it is reducing to complete
mockery article 18(e) and 19(g) if you
remove article 10(f) from in between.

So far as full employment of which
some of my learned friends talked
about ig concerned, I am for the right
to work being recognised. But if right
to work means right to guaranieed
employment and subsistence, I would
make g request to all those who want
this to be done. I want it to be done,
some day it will have to be done, But
those who are for it would please it
down and draw up a scheme under
which every citizen in this country
should be able to get employment and
subsistence. If you want o make it a
fundamental right, you must draw it
up in such a manner that the court
can issue a mandamus {o Mr. Shanti
Bhushan saying “You must give em-
ployment to everybody” gnd if he cop-
not provide it, he will haye to I-~d yp
In jail for breach of the order at man-
damus. I will now cloge but 1 want
you all to ponder on whether you want

fo destroy that which you want to pres-
serve.

MR. DERUTYRPRAKER: Shed
Shanti Bhushan,

SHRI KANWARLAL GUPTA (Delbi
Sadar): Before you call the Minister,
1 want to say 3 ward.

MR, DEPUTY-SPEAKER: 1 am very
sorry, Somehow we bave Leen very
slow in the progress on the clauses.
Just because Jethmalani hag been cal-
led, it does not mean 1 am going to call
everybody in the House. You are
going to speak on fhe next cluuse.

SHRI KANWARLAL GUPTA: If you
give me five minutes it will be all
right.

MR. DEPUTY-SPEAKER: Not on all
clauses,

SHRI SHANT] BHUSHAN: ] bave
heard with rapt attention the speeches
made by many hon. Members whe
bave moved amendments to Clause 2
and also gome other speeches by these
hon, Memberg who have not moved any
amendments, 8hri Jethmalani perr
baps wanted to move an amendment
which for some reason he did not. He
wanied to have some amendment by
which he would be able to send me to
jail. ¥ he had moved it, perhaps I
would have accepteqd it.

There are four or five points whick
have been made to which 1 would like
very briefly to reply. The main point
bag been in support of g large number
of amendments which bave been pro-
posed namely replacing the right to
property in article 19 by the right te
work. Belore 1 deal with the other as-
pects of this, I would like hon, Mem~
bers who have given those amendmenis
to ponder whether the amendments
which they have given will subserve
the purpose they have in mind, because
so far as article 19 s concerned,
even if you imtroduce this cluuse,
namely the right to work in
clavse (f), it would not achieve thé
purpose which you have in mind. Whet
perhaps you have in mind (s thet the
Government should oe under an oblf-
gatien to mrovide work to everybody.
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ia obl to provide a business or &
trade or a profession to everybody.
It wil merely be a freedom in the
senge that article 13 says that a law
annot be enacted which will curtail a
persen's right to work. It will not be
able to say this man will be enfitled to
work, »0 that it will not serve any pur-
pose. By merely introducing the right
to work in article 18 (1) (f) Govern-
ment will not be able to enact a law
by which it could deny a person’s
{reedom to work. (Interruptions).

a

If the hon, Members would just
ponder over thelr amendments, 1t would
be clear that that would be the only
effect. It is only negative Article 13
reaq with article 10 s only a negative
restriction on the power of legitlation
to prevent a person from wotking, but
that is not yout objective, so that some
other device will have to be adopted.
If you want that there should be an
obligation on Government to provide
work to everybody, that is a different
subject, That we are not discussing
today Perhaps we will have occasion
to discuss that some time as 1 was en-
deavouring to say & few cays ago in
an unfinisbed speech, which I hépe to
resume a few days later. Obviously,
if you want to cast an obligation in the
form of a fundamental right on the
State to provide gainful employment to
every single cltizen in this country....

(Interruptions).

MR. DEPUTY-SPEAKER: If three
Members get up, none of you will go
on record. What is the point?

SHRI A. BALA PAJANOR (Pondi-
oberry): The question is whether it is
in their manifesto. He came through
the Rajys Sahba. As far ag Jethma-
Yani s concerried, he has a right, be-
caust he contested,

Sty SHANT! BHUSHAN: 1 heve no
hefitation in suying that § ajifes with
It in printigle, namely that it should
an oblhgation under the Constitution
for the Government io provide gainful
employment to everyboay,

SHRIMATI AHILYA P, RANGNE-
KAR (Bombay North-Cehtral): You
have said it in your rhanifesto.

BHRI KANWARLAL GUPTA: Theh
yo Have to bring a separate amend-
merit go that this may be mncluded.

SHRI SHANTI BHUSHAN: Eveu 1t -
it Bsd not been mentioned in the mani-
festo, I would not have the slightest
hesitetion in accepting it in principle.
I accept it Dbecause that is why the
Government is there, In a welfare
State, the principal function of the
Government ig to fing gainful employ-
ment for every able-bodied citizén of
the country. So, it must be the pri-
miry functioh. All that I was en-
deavouring fo say way that merély in-
corpbrating it here will not help But
I accept it in principle, That is why
this commitment has been made At
the proper time, it will te writter
down in the Constitution also. But if
you think that by itg mere inclusion
something will happen, It will not
serve any purpose... (Interruptions)
Various things will have to be consi-
dered, various preparatory steps have
to be taken It is only after the com-
pletion of the preparatory steps that
such g right ag a fundamental right, cs
a positlve obligation on the State, can
be usefully wiitten down. I accept it
in principle.. . (Interruptions).

MR. DEPUTY-SPEAKER: If every-
body gets up and keeps on haraunging
the Minister, how can be proceed?
Either you allow the Minister to reply,
in which case you can get something
out of him, or olherwise, neither you
go on record now are you allowing the
Minister to reply.

AN HON. MEMBER: We want to
get a commitment from the Minister.
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MR DEPUTY SPEAKER Not in
this way you cannot gherrao a Mims-
ter in this way and get a commitment

SHRI VAYALAR RAVI According
to you, if you Include the right to
work as a fundamental right, it will
not be an obligation on the State

SHRI SHANTI BHUSHAN If you
read it carefully, you will also come
to the same conclusion 8o far as arti-
cle 19 15 concerned, when it creates a
right, 1t does not mean that it casts an
obligation on the State to provide it
Otherwise under article 19(1)(g), the
State has to arrange for the occupa-
tion, trade or business to everybody
But that 18 not the object of article
19(1)(g) it 1s a negative article Artic-
les 13 and 19 are negative Fundamental
Rights namely, placing restrictions on
the powers of the State not to come In
the way of persons carrying on their
occupation trade or business, except
reasonable restrictions [t would
merely mean that the State would not
be entitled to come in the way of per-
sons working That would be the only
effect of what has been proposed by
thuis amendment (Interruptions) That
would not be achieved by the amend-
ment that 1g proposed That 13 all I
am pointing out, the wamendments
which have been proposed wil] not
have that effect

SHRI DINEN BHATTACHARYYA
Then you delete all the fundamental
rights

SHRI P VENKATASUBBAIAH
(Nandyal) You have mentioned that
the incorporation of right to work m
the Fundamental Rights does not mean
that the State has to provide gainful
employment If that is go, what prom-
pted you to put it in the election mani-
festo”

SHR] SHANTI BHUSHAN 8o far
as the stutute 13 concerned, it has to be
constituted in a particular manner So
far as the election manifesto is con-
cerned, it s drafied in popular langu-
age If you say that the right to work
15 a fundamenal right, it only means
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that a person will bave the right to
work if he likes That does not mean

(Interruptions) You are fres to
come to your own conclusion But I
am telling you the constitutional posi-
tion If you are not satisfied with that,
you are welcome to think that way.
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DR HENRY AUSTIN (Eranakulam):
He says 1t 1s & right only in the sense
that if he 1s able and willing he can
work In that sense, everybody
breathes Everybody drinks water.
But no provision is made in the Com~
sitution that everybod an breath
everybody can drink 'I'zen why should
he specify about work? By providing
in the Constitution it 18 meant that
the State is looking in terms of an
obligation you do not guaranice, you
at least give him some hope that able
and willing persons will be able to get
“if you want, you work” (Inter-
ruptions)

1800 hrs,

SHR] SHANTI BHUSHAN That i
precisely what 1 am saying If you
just have it incorporated in Article 19
(1)(f), this is precisely what it would
mean Otherwise what you have im
mind has to be brought in this way
viz, every person will have a right o
be provided by the State with gainful
employment It ig in that form that it
will have to be provided if you really
want to do what you have in mind.
{Interruptions)

MR DEPUTY-SPEAKER I am not
allowing any more interjections (In-
terruptions) Mr Mhalgi, this iz the
seventh time that you have got up.
(Interruptions)

SHRI SHANTI BHUSHAN It §=
clear that the hon Members were cop~
m. Dt th. fact that.. .

SHRI NARENDRA P NATHWANI
(Junagath) Mr Deputy Speaker, Sir,
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what the Law Minister says is that the
right of work is guaranteed under
Article 21 which protects personal
hberty. ... (Interruptions)

An. Hon. MEMBER: That iz a diff-
erent matter. (Interruptions)

SHR] SHANTI BHUSHAN: What I
was saying was that it seems to me
that the hon. Members are aware of
this and they were also conscious of the
fact that at the present stage, unless
all the preparatory work to which I
was hinting, is not done, until the State
is not in a position to really provide
gainful employment to everybody . .

SHRI DINEN BHATTACHARYA:
Then why did you provide it in your
manifesto” (Lnterruptions)

SHRI VAYALAR RAVI: Why did
you support them? ([nterruptions)
SHRI SHANTI BHUSHAN: That is
why I take it that ...(Lnterruptions)

MR. DEPUTY SPEAKER- I am not
allowing any more interjections. (In-
terruptions) Nobody will go on record.

(Interruptions)**

SHRI SHANTI BHUSHAN. 1 am
greatful that the hon. Members appre-
clate the difficulties that gre there in
immediately creating a fundamental
right, which will cast an obligation to
be enforceable straightaway, to pro-
vide gainful employment to every
able bodied citizen. That is the reason
why they did not move an amendment
of that kind. Shri Parulekar has
moved an amendment providing for
non-discrimination in the matter
of property. 1 can assure him
that so far as Articles 14 and 15 are
concerned, they already provide for
what he has in his mind. Because In
any matter nobody can be discriminat-
ed against on the ground of sex, casfe,
ereed and so on and so forth with the
result that it is quite unnecessary,

Shri Roy wanted that so far as the
right to trade or business was concern-
ed, g restriction might be imposed: one
man, one job and so on. But as the

entire House knows, all the funda-
mental rights guaranteed by article
19 are subject to reasonable restric-
tions. The Parliament is always cum-,
petent to impose reasonable restric-
tions so that a persons fundamental
right will not be to the prejudice of
another person.

Shri Chitta Basu said that the right
to trade or business should have also
gone simultaneously because what be
was apprehending was that, for in-
stance, nationalisation of import trade
ie not possible so long as the right to
trade or business is there. I would
like to only remind the hon. Member
that there ig already clause 6(2) of
article 19 which provides that nothing
in this article 18 prevents the State
from carrying on having a monopoly
in any kind of a trade, either wholly
or partially, so that hig apprehension
on that ground is not really justified.

Shri Deg has moved an amendment
end he wanted to make a distinction
between unearned property and earned
property. He was willing to go along
so far as unearned property Was con-
cerned, that it may not be treated as
a fundamenta) right, but, so far as
earned property of a person was con-
cerned, he said that the fundamental
right should continue io apply to it.
May I pose this question for the hon.
Member's consideration as to what is
earned property. After all, does a
person earn any property all by him=
self or does the society also help him
in earning any property? Is it not the
taxation laws. the other laws and other
facilities granted by the state angq the
help given by other sections of the
soclety do contribute to his aequiring
some property? In no case, it is poss!
ble to say that it is the sole effort of
a single individual, While the effort of
an individual cannot be deprecated for
any property being acquired but for
him fo claim that it is solely his efforts
which have helped him to acquire &
particular property will not be correct.

+#Not recorded.
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[Shri Shanti Bhughan]
Shyi Mirdha has given expression to
certain apprehensions. Therg

are some
han. Members who apprehend that a
fundamental right of property does not
remawn as a fundamental rght and it
is as it the concept of property itself
18 being destroyed It is quite clear
that the concept of property is not
being destroyed Some hon Members
bave expressed an apprehension that
the poor man's property will be taken
away, that the poor man's clothes and
other things will be taken away If
any such apprehension could be a rea-
bty, wa would be negating the essential
principles of democracy In g demo-
cracy based on adult franchise, the
very fact that the Government is con-
lti'tuted on the basis of elections, on
bamis of adult franchise it is
lumnﬁud that the interest of the
poor man who constitutes the wvast
majority m thig country cannot be
taken away, cannot be affecteg by any
Government in power
SHRT KANWAR LAL GUPTA He
is misguiding the House Don't have
political lecturing that this 13 demo-
cracy and all that 1Is it not a fact
that you are taking away the constitu-
tional gafeguard so far as the property
nght 1s concerned? Tomorrow, Mrs.
Indira Gandhi may come back again
(Interruptions) Is it not a fact that
the property of thousands ang lakhs
of peopls was destroyed and no com-
pansation was paid?
SHR! VASANT SATHE He has
some vested interest in property
SHRI KANWAR LAL GUPTA Sup-
pose you have a library, and that Is
taken away What will you do?

ot geve®  wYUwE o o
Naadwer

SHRI SHANTI BHUSHAN Appre-
hengions hgve been expressed that a
mmall peasant's land may be taken
away if the fundamental right to pro-
perty iz not there if artsce 19(1)(f) is
not there, the small peasant’s property
may be ukan away But article 31A
is there which protects the small pea-
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mnts land, It says that so far s any

land within the celling
Mimit is cencerned, inciuding home-
stead and so on, even if it is necessary
to take it for some public purpose, full
market value compensation has got to
be given .

SHR] KANWAR LAL GUPTA Sir,
this 15 a very impaortant matter so far
as Delhi is concerned You have ex-
cluded agricultural land But what
about cities where a person has only a
hundreq yards and there is the Urban
Ceiling law When there 13 an Urban
Ceiling law that portion should also
be excluded Why this discrimination?
1 am talking about cities like Madras,
Calcutta, Bombay and Delhi Can
you give any argument in that regard?

MR DEPUTY-SPEAKER Mr Kan-
war Lal Gupta, you have made your
point Please take your seat

SHRI SHANTI BHUSHAN The
philosophy behind this provision is
that, so far as

SHRI PRASANNBHAI MEHTA
(Bhavanagar) I have a small point to
make The Urban Ceifing Act that has
been passed deprives the small farmers
and the middie farmers of their land
or property Because 1t {8 put under
the Ninth Schedule, they cannot ap-
proach the court also The valuation
in thelr case is alsp fixed the maxi-
mum ltmyt 18 Rs 2 lakhs the frst
Rs 25,000 will be paid in cash and the
balance by bondg runming for some
years This is a great injustice to the
farmers  Therefore some remedy
should be provided in the Constitu-
tion for that

SHRI SHANT] BHUSHAN What
I have been endeavouring to paint out
is that artile 31A, which is continuing,
provideg that, so long as a person, &
peasant, has land which is within the
ceiling limits which are laxd down bv
law, he cannot be deprived of that
land unless full market values compen-
sation is pald It je only when a per-
son hes land beyend the veiling limits
that land alone can be teken away
from him without the full market value
compensation (Interruptions) So, far
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as the mnall peasanis are conearn-
«d, I would like to make it very clear
that they need not have any apprehen-
sion. No propaganda, efc. with regurg

{0 thig will cut any jce with them....
(Interruptions)

So long as agricultural land is there,
agricultural land {8 covered by Article
31A everywhbre, whether it is 1n

area. 8o, so long ag it is an agricul-
tural land, it is entitled to the benefit
of that Article.

SHR] NARENDRA P. NATHWANI:
The Minister has made a point that
under Article 31A, land and buildings
of agriculturists to a certain extent are
protected. But what is his answer as
Article 31A is subject to Article 31B
and under Article 31B, wunder the
Urban Land Ceiling Act, even lands
and buildingg of agriculturists are tak-
en away without giving even a sem-

blance of compensation? What about
that?

SHRI SHANT! BHUSHAN: Shri
Nathwan{ who is a distinguisheq jurist
and a distinguished lawyer, has, un-
fortunately, 1 am sorry to say, slipped
here because Article 31B itself starts
with the words:

‘“Without prejudice to the gene-
rality of the provisions contained in
Article 81A, none of the Acts and
Regulationy specified in the Ninth
Schedule.. .

shall be questioned on certain grounds,
50 that, so far as the guarantee given
by Articfe S1A is concerned, It applies
even to those Acts which are included
in the Ninth Scheduie. ...

SHRI NARENDRA P. NATHWANI:
I stand corrected.

SHRI KANWAR LAL GUPTA: What
about my question? You have not
answered {t.

SHR1 SHANTI BHUSHAN. It you
will let me answer, then only I can
answer.

8hri Ram Jethmalani has made an
impassiohed plea as a believer in the
Marxian principles and Marxian philo-
sophy. ... (Interuptions) He hag made
a valiant plea that Marx would be

AN HON, MEMBER: . .in his grave.

SHRT SHANTI BHUSHAN: ...if the
Charter of the Poor contained in Arti-
cle 19(1)(f) is taken away. Sir, I am
for the first time learning that this
Artiple 19(1§(f) is a charter of the
poor. Bo far I used to believe that
this fundamental rights chapter, when
there was a clash between the rich and
the poor, was a charter of the rich
against the encroachments the poor
wanted to make into that charter. But,
for the first time I am now realising
that by removing this Article 18(1)
(1) it will be possible for the rich to
make an encroachment into the
poor’s rights.

So far as the poor in this country
are concerned, whatever little property
they have got—many of them do nut
have any property, a very large num-
ber of our masses do not have any
property, but even the few poor that
bhave a little property, are not in need
of Article 19(1)(f) to preserve their
property. Their democratic right, their
right to vote, their right to elect thelr
government is a full guarantee so far
as the property of the poor is concern-
ed. ... (Interruptions)

SHRI A. BALA PAJANOR: Well
said.

SHRI M. N. GOVINDAN NAIR (Tir-
vandrum)* Can I ask a clarification?
In the continental law or in USA s
property right....

SHRI SHANTI BHUSHAN: Are you
quoting Mr. Jethmalani?



339 Constitution (Forty-

SHRI M N GOVINDAN NAIR In
USA or in any of the continental coun-
tries is property right a fundamental
right?

SHRI SHANTI BHUSHAN It s
there Nobody shall be deprived of
his property without due process of
law In due process courts have
created lots of rights—emnent dom-
ain market value position, public
purpose everything has been brought
m  (Interruptions)

It 18 a fundamental mght in the
sense that even 1t any legislation 1s
enacted which takes away the right of
a person to get full market value com-
pensation to be deprived of his pro-
pertv etc uniess these conditions are
satisfied that legislation 1s hable to
be struck down So far as USA 18
concerned, of course the position
there 18 entirely different The poor
masses which constitute the bulk of
the people in this country that 1s not
the positton 1n USA Here the firat
concern has to be for the poor masses
and therefore it 1s their interests
which have to be protected So I sub-
mit 19 (1) (f) 18 not necessary for the
poor masseg to protect their interests
Nobody can dare to enact a law m
this country so long as adult franchise
19 there which will take away clothes,
pen pencil and shoes of the poor peo-
ple in ths country

Lastly Shn1 Shibban Lal Saksena
referred to the controversy about re-
servation of seats I can only say that
that hag nothing to do with Clause 2
and therefore, I am not in a position
to deal with that

MR DEPUTY SPEAKER Now, we
take up Clauge 3 Amendments may
be moved
Clause 3 (Amendment of article 22)

SHRI SOMNATH CHATTERJEE I
beg to move

Pages 1 and 2—

‘for lines 17 to 20 and 1 to 35 res-
pectively substitute—

“(a) In clause (3), sub-clause
(b) shall be omitted;
(b) clauses (4), (%), (6) and

(7) shall be omitted” (13)
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SHRI BARUSAHEB PARULEKAR-
I beg to move

Pages 1 and 2,—
for clause 3, substitute———

“3 In article 22 of the Consti-
tution clauses (4), (5) (6) and
(7) shall be omtted” (35)

SHRI A K ROY 1 beg to move
Pages 1 and 2,—

for lines 17 to 20 and 1 to 35 res-
pectively substitute—

clause (4) shall
(54)

SHR1 SHAMBHU NATH CHATUR-
VEDI I %eg to move

be omitted ”

Page 2, line 8,— !

for Provided that an" substitute
‘and such (81)

Page 2, line 10,—
omit further (82)

SHRI CHITTA BASU 1 beg to
move

Page 1 —
after line 18 nsert—
‘(a) in clause (3) sub-clause
(b1 shall be omitted’ (89)

rage 1 and 2—

for lines 17 to 20 and 1 to 28 res-
pectively, substitufe—

(a) clause (4) shall be omit=
ted,’ (90)
SHR] VAYALAR RAVI I beg to
move
Page 2 line 9 —
omit “or retired" (105)

SHRI VINAYAK PRASAD YADAV
(Saharsa) I beg to move

Page 1 and 2,—
for lines 19 and 20 and 1 to 35,
respectively, substitute—

“(4) There ghall be no preven-
tive detention laws except during
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emergency declared by the Presi-
dent in actual outbreak of war,
aggression or armed rebellion,”
(231)

SHRI G, M. BANATWALLA
{Ponnani): I beg to move:

Pﬂges 1 and 2,—

for lines 17 to 21 and 1 to 35 res-
pectively, substitute—

“clauses 3(b), (4}, (5), (8) and
(7) shall be omitted.” (162)

SHRI R. K. MHALGI (Thana): I
beg to move:

Page 2, line 9,—

for “or retired Judges of any”
substitute “Judges of the appro-
priate” (170)

SHR1 K A. RAJAN (Trichur): I
beg to move:

Pages 1 and 2,—

for lines 19 and 20 and 1 to 35
respectively, substitute—

“(4) No person who is arrested
ghall be detained without trial,
except under orders of the Court
and 1n ascordance with the provi-
siong of the law for more than 24
hours.” (208)

SHRI KANWAR LAL GUPTA: 1
beg to move:

Page 2,—

for lines 10 to 13, substitute—

“Provided further that nothing
in this clause shall authorise the
detention of any person beyond
the maximum period of six
months;

Provided further that grounds
of detention shall be given to
each detenue within a period of
one week by the detaining autho-
rity and the competent court shall
have right to see the grounds of
detention,” (235)

SHRI RAM JETHMALANI: I beg
to move:

Page 2—
after line 85, insert—

“(c) after clause (7), the follow~
ing clause shall be inserted,
namely: —

(8) Notwithstanding anything
contained in the Constitution, no
law providing for preventive de-
tention shall operate in respect
of any citizen of Indja except
during the period when a Pro-
clamation of Emergency is in
operation.” (257)

SHRI HARI VISHNU KAMATH: I
beg to move:

Pages 1 and 2, lines 20 and 1, res-
pectively,—

for “two months" substitute “one
month" (278)

SHRIMATI PARVATHI KRISHNAN
(Coimbatore)* I beg to move

(1) Pages 1 and 2,—

for Lnes 19 and 20 and 1 to 35
respectively, substitute—

“(4y No person who is arrested
shall be detained without trial
except under orders of the Court
and In accordance with the provi-
sions of the law, for more than 24
hours ™

(1) Page 2,—
after line 35, ansert—

“(b) clauses (5), (6) and (7)
shall be omitted,” (288)

SHRI A, K. ROY: Sir, I rise on a
point of order, My point of order is
that the way the debate is being car-
rled out it will not take more time.
If we complete it today then there can
:evoﬂnxnhoattheendo!the de-

ate.

MR, DEPUTY SPEAKER: No, It
has already been decided. The voting
will not be today. Now, let us start
with thc discussion,
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given amendment No. 33 in which I
have paked for the deletion of Clauses
4, 5, 6 and 7 of Article 22. I am all in
opposition to this preventive dsten-
tion. The hon. Law Minjster knows
that during the period of election. we
have not only pledged ourselves
against this, but all the leaders of
the Janata Party in their speeches said
that this preventive detention law
should go. When we were in jall, we
were saying that this detention should
not be there, and that if we came to
power, this law would go.

1832 hra

[Surr N. K, BHEIWALKAR in the
Chair]

To quote an instance, I would say
that when I was in the Nasik jal,
a warrant for the arrest of one Krishna
Rao Gorwalkar was issued on 23rd
November, 1975 and it was taken to
his house. His son came out and told
the peaple concerned that Gorwalkar
was dead and gpne during the month
of May. (Interruptions). When I was
in the Yervada jail, I saw the confir-
mation arders received, in respect of
persans who were dead and gone in
jafl. That is how this preventive de-
tention works. I have my own doubts
whether Mr. Shanti Bhushen, in his
individusl aapacity, is for preventive
Detention. On this jssue, whilst there
was every justification for having a
provision for it i the Constitution in
the ynar 1830 when we were a newly-
born nation, I think it iz an insult and
aftront to the dignity of our nation
that even after the lapse of a period
of more than one generation, we have
not heen gble to achieve the maturity
of maintaining law and order without
the draconian prowislons of preven-
tive detention. Human nature baing
what it jswbecayse, as many friends

have smd, we will not be here perma-
nently—the misuse of the provisions
of preventive detention cannot be to-
tally ruled out, notwithstanding the
so-called adequate safeguards. In his
speech, the Law Minister has said
that they have provided safeguards
and that they have reduced the de-
tention from 3 meonths to £ months
but that ag a matter of principle,
preventive detention law should be
there. I ask the Minister whether he
afirees. or does not agree, on the nece-
ssity for the detention of a person
without trial and without charges.
Then alone your grgument in  your
speech, wherein you had stated: I
have given adequate safeguards, will
prevail, Otherwise it would mean that
you are also one for having preven-
tive detention. I should say with all
the emphasis at my command that
this will be misused by the police.
(An HWon Member: Not the police,
but the ministry). I am saying that
the provisions for preventive detention
must be totally removeg so that the
citizeng of India can carry on their
poalitical and other activities without
any fear or apprehension of being
made the victimg of prevention law.
If the government wants to make one
exception, 1 may say that it may be
for foreigners omly, not for Indian
citizens, It should be deleted. I be-
lieve the amendments moved by hon.
Members are properly worded and
the hon. Minister would not take the
shield that the wording is not proper.

SHR] A. K. ROY: I have given
an amendment for complete deletion
of this clause 8. It is in this clause
where the cat is gut of the bag; we
can know and we can see the real
character. . (Interruptions) Who is to
bell the cat—that is the problem., I
hope all the Members from this side
and that jide will not behave like rats
and will bell the cat. T‘heutia .it-
ting on the Treasury B
hearing so many big thinu md uood
words and solemn promises about hu-
man rights charter, rights of minorni-
tieg and what not, we bave to this:



347 Constitution (Forty-
{Shri A K Roy)

anti-climax, three months had been
brought down to two months If that
18 your total performance reducing
three months to two month what was
the use of telling all those thungs?
You should not have said all those
things (Interruptions) They have
written 1 their mamfesto repeal
MISA, release all political detenus, re-
view of other unjust laws I know
Mr Shant; Bhushan used to be a very
prominent lawyer, of course he was
not a Minister then We used to hear
his name from j)ail because he was
arguing those cases From that posi-
tion he has now come to this position
What 1g the definition of unjust laws”
He said that we should remove un-
just laws I am not talking of imple-
mentation Police will dp this thing or
that thing I say preventive
detention law 1s an unjust law,
every detention without trial deten-
tion without giving an opportumty
to the person to defend himself 13 an
unjust law You are committed be-
fore the people to remove 1t If you do
not do it, 1t will be breach of trust
with the people And I think people
will not forget or forgive you Do not
think that you alone are capable of
mstituting commissions against some-
body A time will come when some-
body else also will institute commus
sions against you You know what the
previous government did DIR
MISA, Preventive Detention Act That
18 not the last word The last word
of history 15 something else I can
tell Shri Shant: Bhushan that history
takes special pleasure in throwing the
rulers of today into dustbins of to-
morrow Be prepared for that when
you come with this clause I am glad
n gne sense that 1t is proved cur
contention that no class society no
class government can give total free-
dom to the people After all what 1s
the Janata Party” The Congress Party
is bourgeois, landlorg party, the
Janats Party is kulak.traders party,
that is the only difference Not even
bourgeois, they are yet to be bour-
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geois They are a traders’ and ‘kulaks’
party with good fellows Iike my good
frieng Shri Ugragen and some others.
(Interruptions) The Law Minster is
all right in stating that it ig obligatory
and the duty of the Government to
provide work and gamhful employment
to the people But no capitalist so-
ciety can give 1t because unemploy-
ment 18 the lever by which they con-
trol the wage scale If there is no un-
employment, no capitalist system can
run This is the basic principle of
the capitslist system

Simularly no class society or class
Government can give total treedom
to the people This intrumon of caluse
3 1s proof of the fact that even Mr
Shant: Bhushan being Law Minster
cannot provide us even prima facie or
apparent justice When a person 18
facing trial even in an ordinary court
of law he does not get justice because
wvarijous ways, various techmicalities
are there Various pulls pushes and
connections are there The money fac-
tor plays a g part there also and
they cannot get justice But even
prima facte or apparent justice this
system cannot provide This exposes
the very class character of the Gow-
ernment I can give this advice to
the Law Minister The disparity 1n
income the political sources and con-
nections with the judiciary are %
much that even without resorting to
this type of thing you can behind
the sceneg exploit and dominate over
the poor Np difficulty would be there
So you need not have come with
thiq and exposed yourself This is my
advice to Mr Shanti Bhushan that
even by using your own conventional
law, you can do it Even that is suffi-
cient ¥ou need not resort to this kind
of thing
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[Shri Cittyg Basu)
alone, but many of us; many on this
aide have been victims of the preven-~
tive detention law m our country. In
nocordance with the electoral promise
€wven by the Janata Party, this pre-
ventive detention law should go away.
But, unfortunately it i3 being re-in-
troduced While it wag agsursd
that there would be no preventive
detention law, now the only change
which has been made iz that the
period of detention hag been reduced
from three months to two months

BHRI RAM JETHMALAN] Even
that 15 not right, that period 15 only
for referring 1t to the Advisory
Board

SHRI CHITTA BASU The Adwi-
sory Board will merely examine the
Teport given by the police officer, or
the bureaucrats Naturally, as in the
past, the Advisory Board would gene-
rally advise the continuation of the
detention, without going into the facts
or examining the facts So, the
provision about the Advisory Boards
does not materially change the mtua-
tion These Advisory Boards were
there in the past, they will be there
in the future, but we do not expect
any material change in the decisions
of the Advisory Boards Of course, it
15 mentioned here that the Adwvisory
Boards will consist of siting Judges
or persons who are qualified to be
appointed as Judges, but that does
not mean any change

The question before the Gowvern-
ment is whether the ordinary laws of
the country are not sufficient and ade-
quate enough to curb the economic
offences, or offences hkely to be com-
mitted by anti-social elements I am
glad to note that many members,
particularly  Bhri Jethmalani, have
elogquently established this fact that
there sre adequete provisions in the
ordinary laws of the land by which
the anti-socia] elements snd economic
offenders can be firmly dealt with

If that is the position, then the
question arises why the preventive
detention law is being retained. The
only purpose is to apply it against
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damoaratic movemands, against the
parties of the gppomtion This i
Quite clear Even under the Janata
Government, this kind of preventive
detention law was enacied recently
in Madhya Pradesh, not to curb the
activities of anti-social elements, not
to curb economic offences, but to deal
with the strikers of the Btate Elee-
tricity Board 1 have a chart with
me which shows that even today therc
are six qifferent States in the country,
which have got preventive detention
laws They can have preventive de-
tention laws only becauge of the exis-
tence of article 22 in the Constitutijon
of the country ‘Thig becomes a
derivative source Because of article
22, the State Legslatures are entitled

to have this kind of preventive de-
tention law

My amendment seeks to remove
that particular provision which pro-
vides for the preventive detention
laws from the Constitution itself I
hope the hon Mimster will remove
this blot from the Constitution itself
and ensure the rule of law and since
you are not permitting me, I am not
extending my speech I think the hon
Minister will do thig m i1mplementa-
tion of the electoral promises

MR CHAIRMAN Mr  Vayalar
Raw1

SHRI VAYALAR RAVI: Mr Saug-
ata Roy will gpeak

MR CHAIRMAN Yes, Mr Saugata
Roy

SHRI SAUGATA ROY  Before I
start speaking, I would hke to say
that we expect that in calling the
names you will give preference to
those who have not been calleq sar-
lier I am sorry that that practice
has not been followed It will be bet-
ter

SHRI DINEN BHATTACHARYA:
Why not serially?

SHRI SAUGATA ROY- Ome man
whose name 1 Bot in the amendment
list has been called .

MR CHATRMAN, I may say, not
one, there ace many who have been
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called, There is a list with me already

and I am proceeding according to
that, (interruptions).

SHR] VAYALAR RAVI: We have
given fifteen amendments. We can
speak about hundred times. Don'
bother.

MR. CHAIRMAN: Mr. Saugata Roy.

SHRI SAUGATA ROY (Barrack-
pore): I would like to speak about
clause 3 of the 45th  Constitution

Amendment Bill and I would like to
express my personal views on this
matter, This clause seeks to amend
Article 22 of the Constitution and give
somewhat a new shape to the preven-
tive detention law. 1 want to say that
on this question I feel very strungly,
personally, that preventive detention
law must go in this country, The Law
Minster has made a very good begin-
ning by belatedly repealing the MISA
which was a much hated Act and
against which the people of this coun-
try voted unequivocally. But as long
as Article 22 remains in the Constitu-
tion, the fundamental rights given in
Article 20 will never be fulfilled and
that is why, it is my strong view that
though we have passed thirty years
as independent India, it is surprising
that in this country there iz a logie,
the administrators logic. The Cong-
ressmen who fought for the freedom,
when they became the rulers, when
they framed the Constitution, they
brought in this clause of preventive
detention jn the Constitution. The
Opposition people were jailed, The
Janata Party people were in jail due
to preventive detention laws. But
when they become the rulers, they
bring in, they keeép in some form or
other the very same preventiv deten-
tion laws. T say the Emergency has
been a dramatic experience for this
country, a very difficult experience
for a couniry which is only thirty
years old as a free counrty and after
thirty years, one chapter has been
closed. That chapter has been closed
with the end of the Internal Emer.
gency in March 1977 and e new chap-

2213 L8132,

ter has started. A multi-faceted cha-
racter is emerging in the whole of
the country. It can be now taken for
granted that.....

AN HON, MEMBER: It is now 7
O'clock, He can continue tomorrow.

MR. CHAIRMAN: Let him finish.
He will take two or three minutes
more,

SHRI C, K. CHANDRAFPAN: Half
an-hour discussion has to be started.

MR. CHAIRMAN; I know that (In-
terruptions)

SHRIMATI PARVATHI KRISH-
NAN: The Speaker has said that
those do who did not participate in
the first reading, can take more time
now.

MR. CHAIRMAN: In two minutes-
he would finish,

SHRI VAYALAR RAVI: The ruls
is that we must take half-an-hour
discussion at seven,

MR, CHAIRMAN: Mr. Saugata Roy,
how long will you speak?

SHRI SAUGATA ROY: I will take
another seven minutes. I have spo-
ken only for about three minutes.

MR. CHAIRMAN: No, you have
taken five minutes,

SHR] C. K. CHANDRAPPAN: On a
point of order. Unless the House de-
cides, you cannot change the half-an-
hour discussion from the scheduled
time, It is stipulated in the order pa-
per that at 7 O'clock we will take up
the half-an-hour discussion,

19.00 hra.

MR, CHAIRMAN: I am not chang-
ing; it is a question of one or two
minutes.

PROF, P, G. MAVALANKAR
(Gandhinagar): Since my hon. friend
wants to speak for a little longer time
he may be allowed fo contimue toe
MOITOW,
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